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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE

BENCH, PUNE

ORIGINAL APPLICATION NO. 46 OF 2021

(Earlier Appeal No. 9 of 2021)

Dilip Pandurang Koli & Ors. . . . Applicants

Versus

MoEFCC & Ors. . . . Respondents

AFFIDAVIT IN REPLY OF RESPONDENT NO.2

I, Vishwanath Gajanan Gharat, the Manager (PPD) and Authorized

Signatory of the Respondent No.2, having my address at JNPT Navi

Mumbai, do hereby solemnly affirm and state as under:

1 . I am the Manager (PPD) of the Respondent No.2 and I am well

conversant with the facts of the present case and also able to

depose the same from office records. 1 have perused the captioned

Memo of Application (initially filed as an Appeal) and the annexures

thereto and I am competent and authorized to file this Affidavit.

2. At the outset, I deny all averments, contentions and allegations

raised in the present Application which are contrary to and/or

inconsistent with that which is stated herein, save and except any

facts specifically admitted herein or which are matter of record.

Nothing should be deemed to have been admitted merely for want

of specific traverse.

3. At the further outset, I state and submit that the present Application

is not maintainable and is liable to be dismissed with compensatory

‘,
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costs, interalia, for the following reasons, which are in the alternative

and without prejudice to one another.

RemedY availed and dismissed as beincitime barred:

31. I submit that the present Application assails the Environment

Clearance (EC’) dated gth October 2019 [@Annexure A-

12/pci. 726 of the Memo of Application] granted by the

Respondent No.1 under the provisions of the Environment

Impact Assessment (‘EIA’) Notification, 2006 and the Coastal

Regulation Zone (‘CRZ”) Notification, 201 1 Refer prayer

clause (a) of the Memo of Applicationl.

3.2. It is submitted that any challenge to such a clearance would

normally and necessarily lie before this Honble Tribunal

under Section 16 of the National Green Tribunal Act, 2010

(‘NGT Act”).

3.3. Section 16 of the NGT Act provides for the Appellate

jurisdiction of the Hon’ble NGT and states that any person

aggrieved by an order made under the provisions of certain

Acts enumerated thereunder, could prefer an appeal to the

Hon’ble NGT. Sub-Section (h) of Section 16 categorically

provides for an appeal to the Hon’ble NGT against an order

passed granting EC to an industry, operation or process.

Section 16 also provides for the period within which such

appeal is required to be filed.



3.4. Section 18 of the NGI Act provides for the manner and form

in which an appeal is to be preferred to the Honble NGT,

further particulars of which are provided under Rule 8 of the

National Green Tribunal (Practices & Procedure) Rules, 2011

(“NGT Rules”).

3.5. The above enumerated statutory scheme provides a complete

code for a self-contained and accessible mechanism for

challenging grant of EC by any person aggrieved by such

grant. As such, the same is the only manner in which the EC

dated 9th October 201 9 could be impugned by the Applicants.

3.6. In the present case, the Applicants, admittedly, firstly, filed a

Writ Petition No. 2094 of 2020 under Article 226 of the

Constitution of India before the Hon’ble Bombay High Court,

after the expiry of the statutory period for challenging the EC

dated gth October 2019 had lapsed. This is an admitted

position. The Applicant had, therefore, after allowing the time

period to challenge the EC dated 9th October 2019 to lapse,

taken steps to challenge the same, by which stage, such EC

had already attained finality.

3.7. Ostensibly, the Applicants, being well aware that their only

remedy was time barred, speculatively filed the Petition in a

desperate attempt to assail the EC dated 9th October 2019.

.-.
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The Honbie Bombay High Court, vide Order dated 16th

February 2021 [@Annexure A-27/pg. 251 of the Memo of

AppjicailQflJ retying on the Judgment and Order in Maria

Thelma Suresh Poojary & Ors Versus State of

Maharashtra & Ors, categoricalty held that the Petftion was

not maintainable as the appropriate remedy would be a

Section 16 Appeal before this Honbie Tribunal. While the

order dismissing the Petition did not preclude the Applicants

from approaching this Hon’ble Tribunal, it was expressly

stated that such approach, if any, should be “in accordance

with laW’.

38. The Applicants have thereafter fifed Appeal No. 9 of 2021

before this Honbie Tribunal, challenging the EC dated gth

October 2019. This Honble Tribunal vide Order dated 23t

June 2021 has delivered a categorical finding that the Appeal,

as filed, was barred by limitation and filed much beyond the

condonable period of delay. It was categorically held that the

Writ Petition in the Hon’ble Bombay High Court had also been

filed beyond the prescribed period to challenge the EC and

that even excluding the period between filing the Writ Petition

and it’s dismissal would not bring the Appeal within limitation.

When confronted with such finding, the Applicants made an

oral application for converting the Appeal, as filed, into an

Original Application under Sections 14 and 15 treating the
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Appeal as disposed of. Annexed hereto and marked as

Annexure”R2-1” is a copy of the Order dated 23d June

2021

3M. The present Affidavit s in reply to such converted Appeal. The

primary relief sought is setting aside of the EC dated gth

October 2019 and other ancillary reliefs. It is submitted that

such a relief cannot be granted by this Honbie Tribunal

exercising jurisdiction under Section 14 and/or 15 ofthe NGT

Act and is squarely within the realm of the Appellate

Jurisdiction of this Hon’ble Tribunal under Section 16 of the

NGT Act. An application seeking the relief as sought, is ex

fade not maintainable under the provisions ofSection 14 and

15 ofthe NGT Act.

3.10. I am advised to submit that this Hon’ble Tribunal has in the

past, considered the interplay of its jurisdiction under

Sections 14, 15 and 16 of the NGT Act and has repeatedly

held that a challenge to a permission/clearance cannot form

the subject matter of an Application under Sections 14 and/or

I 5.

3.11. In the present case, none ofthe reliefs as can be granted by

this Hon’ble Tribunal in exercise of it’s jurisdiction under

Section 14 and/or 15 have been claimed, there are no material

averments which could form the threshold parameters to
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maintain an action under Sections 14 and/or 15. The

Application is nothing but a time barred Appeal in the guise of

an Original ApplicationS which is clearly not maintainable. In

any event, it is settled law as repeatedly laid down by the

Honble Supreme Court that what cannot be done directty,

cannot be permitted to be done indirectly.

312. As such, the present Application is a grave abuse of the

process of this Hon’ble Tribunal Entertaining the present

Application would amount to rewarding the Applicants with a

carte blanche contrary to the parent statute of this Hon’ble

Tribunal.

3.13. It is submitted that the Original Application is liable to be

dismissed with costs

Conduct of the Applicants-lack of diligence:

3.14. Without prejudice to the above, I say that the present

Application filed by the Applicants is an afterthought and has

not been filed diligently and expeditiously.

3.15. I say that it is common ground that the EC under challenge

was issued on 9th October 201 9. The same was

communicated to the public at large by publishing the same

on the website of the Respondent No.2 (available at:

}tfwww.inport.gov.in/enVit0nment pjj and



p://jnporLov.in/media/2Oi 9/0c11201 9 1 0 25 1 0 3?1O.p

ciV. The same is also avaIabIe at on the website of the

Respondent No. I at:

http://environmentclearance.nic.inlwritereaddatalForm

INEC/1 01 1 201 91 7501 1 JNPTECJetter.PDF and Public

notice regarding the same was also given on 25th October

2019 in Loksatta and Krushiwal Newspapers, having wide

circulation, copies of which public notices dated 25th October

2019 are annexed hereto and marked as Annexure “R2

jçllvy’. The Respondent No2 had also submitted the copy

of the EC to the local body authority vide letter dated 25th

October 201 9, a copy of which is annexed hereto and marked

as Annexure “R2-3”.

3.16. As such, from or around October 2019, the public at large

have been aware of the grant of EC dated 9 October 2019

for the project of the Respondent No.2. Despite the same, the

Applicants have assailed the EC dated 9th October 201 9 only

by way of the Petition dated 3 February 2020 before the

Hon’ble Bombay High Court, which is almost 4 months after

the fact. The Appeal was filed on flth March 2021 which is a

month after the dismissal of the Petition and over a year and

a half after the grant of EC. The Applicants have not even

attempted to explain, much less justify such non vigilant and

seemingly lackadaisical conduct.

,



3.17. It is also pertinent to note thatthe date of affirming the Petition

in the Honbe Bombay High Court was beyond the period of

30 days stipulated under Section 16 of the NGT Act to

challenge the grant of EC and also beyond the period of

further 60 days, which period of delay could be condoned by

this Hon’ble NGT on sufficient cause being shown by the

person challenging the EC. Having realized that the

Applicants had missed the opportunity of assailing the

Impugned EC by way of an Appeal before this Honbie

Tribunal, as an afterthought the Petition was filed under

Article 226 of the Constitution of India before the Honbie

Bombay High Court and rightly dismissed.

3.18. It is settled law as held by the Honble Supreme Court in a

catena of judgments that when a person approaches the

judicial fora at his leisure and pleasure, the forum would be

under obligation to scrutinize whetherthe us at a belated stage

ought to be entertained as delay would come in the way of

equity. In the present case, in view of such conduct of the

Applicants this Hon’bte Tribunal ought not to entertain the

present Application and the same should be dismissed with

costs.

N°- legal injury or enforcement of. lecal right rejna to

environment:
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3.19. I say that the present Application is replete with unfounded

allegations and apprehensions on the purported effect of

executing the project in question. Loose aJlegations of

damage to the environment and adverse impact on the

livetihood of fisher folk have been made in the Application,

without a semblance of scientific data or expert studies being

adduced by the Applicants to justify such assertions.

3.20. Percontra, the Respondent No2 has, prior to and during the

application process for clearances for the project in question,

carried out detailed feasibilIty and environment impact

studies, all of which have been placed on record before the

expert authorities considering such applications. The expert

statutory authorities have also applied their mind judiciously

to the effect of granting the respective clearances granted by

them, notjust in terms of legality and permissibility but also in

terms of the impact it would have when such clearances are

given effect to.

3.21. The Applicants have failed to demonstrate that the grant of

the impugned EC, in any manner, violates their legal right

related to environment, nor have they been able to show that

giving effect to such EC or the action of granting such EC

would or has amounted to any detrimental impact on the

environment or that they are victims of such detrimental



environmental impact, which would justify exercise of

jurisdiction of this Honbie Tribunal under Section 14 and/or

15 of the NGT Act. The Applicants failure to aver, much less

demonstrate conclusively that there has been a directly

attributable detrimental impact on the environment and/or that

they have suffered a violation of legal right relating to

environment or that they are victims entitled to restitution

and/or compensation, is necessarily fatal to the maintainability

of the present Application.

3.22. As such, there exists no cause of action which would justify

this Hon’ble Tribunal entertaining the present Application

under its originaljurisdiction under Sections 14 and 15 of the

NGT Act. In the premises therefore, the present Application

ought to be dismissed by this Hon’ble Court.

4. Without prejudice to the above, I shall now place on record the facts

and circumstances, shorn of unnecessary details, as germane to the

adjudication of the present case:

Description of the project:

4.1. The Respondent No.2 is situated at Navi-Mumbal (formally

known as the Nhava-Sheva Port) and is India’s No.1 container

port, handling more than half of the container cargo across all

major ports in India. Commissioned on 26th May 1989, the

Respondent No.2 occupies a prominent place among the



most modern ports in India and is ranked 28th among the top

100 container ports in the world. Since its inception, the

Respondent No.2 has systematically evolved its operational

efficiency and improved its capacity handling to transform

itself into a port at par with global standards.

42. The project in question is the balance work of construction of

4th container terminalnd marine container termina)at JNPT

by the Respondent No.2 (‘said Project”). Annexed hereto

and marked as Annexure “R24” is a copy of the layout plan

for the said Project.

4.3. In line with required capacity augmentation plans, the said

Project was conceptualized by the Respondent No.2 to be

developed in Build, Operate, Transfer (‘BOT”) basis.

4A. M/s. CES carried out feasibility study for the same in the year

2006 followed by an updated feasibility study by M/s. Axis

Sank in association with M/s. STUP Consultants in 2007-08.

After ascertaining the feasibility, a global tender process was

carried out in 2010 for competitive bidding. Owing to factors

beyond the control ofthe Respondent No.2, the highest bidder

could not sign the agreement for carrying out the said Project

and the tender was discharged in 2012.



4.5. Initial EC for the said Project was granted by the Respondent

No.1 on 29th July 2008 [@Mnexure A-5/ixi. 67 of the MOrnQQI

ppjicatkn], thereafter extended on 26th February 2014

[gnexure A-4/ng 66 ofthe Memo ofAppIicatiQflJ valid upto 28th

July 2018.

4.6. The construction of phase-I of the said Project commenced

from 23 December 2014, in furtherance of the clearances

granted and after financial closure and other comptiances of

the Concession Agreement. The construction works under

phase-I was completed and put into operation by 22

December 2017 within the stipulated period.

4.7. As per the Concession Agreement for the said Project, phase-

II works were to be commenced immediately upon achieving

traffic of 1 MTPA or aggregate 8 years from award and to be

completed by December 2022.

4.8. Considering that the validity of the EC was expiring on 28th

July 2018, the Respondent No.2 had applied for fresh

clearance under the EIA Notification, 2006. This application

has culminated in the issuance of the impugned EC and CRZ

Clearance dated 9th October 2019 [AniuCe A-12/pgJ2.2f

ti Memo ofAppIiqiofl1 valid for 7 years.



4.9 The details of the balance work of the said Project are as

under:

A. Civil infrastructure:

[E &c;ii Completed work Phase Proposed activities under

!nc infrastructure
Phase II of Project

(0 Berth length 1000 m and guide bund o 1000 m and guide bund of

—
-

200m 200m

(i) Capital

Dredging (-)f 5.0 m CD f-)1 5.0 m CD

—Maneuvering (-)16.5 m CD (-)16.5 m CD

area

—

—Berth pockets

(iii) Approach 05 Nos 05 Nos

Trestles

(!)_ Reclamation 1 1 01-la I 1 0 Ha

(v) Connectivity — Up to 6 Lane — Connecting road (48

Connecting road (4.8 km) up to Nhava Sheva

km) up to Nhava Police Station with 12

Sheva Police Station laned.

— One Rail Containei — Additional Rail

Deport for Evacuation Container Depot for

— —

—

by Rail evacuation by Rail.

(vi) Other Public Building & Gate Public Building & Gate

—

installations Complex, utilities etc. Complex, utilities etc.

B. Associated Facilities:

—
Project Scope as per Phase-I Balance Work in

No. approved Environment Phase-li

Clearance
Electrification .

Completed To be completed

(ii) Water Supply, Drainage and Completed To be completed

—

Sewerage facilities -
.

(iii) Associated Computer and Installed To be installed

software network

Fire Fighting facilities _

Installed • To be installed

(v) Adequate safety arrangement at Completed To be completed

the Terminal

Project cost/investment at Rs.3196 Crores (For Phase ii

Facility).



4.10. The said Project is covered under Category ‘A of item 7(e)

ie. Ports, Harbours, Break Waters, etc. of the Schedule to the

EIA Notification, 2006 and its subsequent amendments.

Permissions obtained/clearances received:

4.11. In accordance with the provisions of the EIA Notification,

2006, the Respondent No.2 had applied for amendment in

Condition No.6 of the initial EC, which was discussed and

deliberated by the Expert Appraisal Committee (EAC”) (Infra

2) in its 27th meeting held on 25th Januay 2018. The

Respondent No.2 was directed to apply afresh for the balance

works being the said Project. A copy of the relevant minutes

ofthe meeting dated 25th January 201 8 is annexed hereto and

marked as Annexure “R2-5”.

4.12. In the meantime, the Maharashtra Pollution Control Board

(‘MPCB”), in its $th Consent Appraisal Committee Meeting

held on 9th February 2018 was pleased to grant First Consent

to Operate for the said Project (Phase-I) on 25th September

2019 and Renewal of Consent to Operate was received from

MPCB on 8th December 2020 valid till 30th September 2024,

a copy of which is annexed hereto and marked as Annexure

“R2-6 (CoIlyj”. For Balance Works of Phase-li of 4th

Container Terminal, Consent was granted by the MPCB on

September 2020, a copy of which is annexed hereto and

marked as Annexure “R2-Z”
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4.13. Upon application being made on 17th May 2018, the EAC

(Infra 2), in its meeting held on 31St May 2018 [@Annexure A-

7/pg. 84 of The Memo ofApplication] was pleased to accord the

terms of reference for the preparation of the EIA and

Environment Management Plan (‘EMP’) reports for the said

Project. The same was communicated to the Respondent

No.2 vide communication dated j3th June 2018, a copy of

which is annexed hereto and marked as Annexure “R2-8”.

4.14. Accordingly, and in compliance of the terms of reference, the

Respondent No.2 had applied for grant of recommendation

from CRZ point of view by the Respondent No.4.

4.15. The Respondent No.4 considered the application of the

Respondent No.2 in its 138th meeting held on jSt March 2019

[4pnexure A-9/pg. 109 ofthe Memo ofApplication]. The details

of the said Project were considered and deliberated upon by

the Respondent No.4 in terms of the Coastal Zone

Management Plan (‘CZMP”) whereby the Respondent No.4

noted that the project site was situated under CRZ-IV

classification as per the CRZ Notification, 201 1 and was as

such, permissible, and after considering all relevant factors,

the Respondent No.4 was pleased to recommend the said

Project from the CRZ point of view.

\ ‘

t C4b•



4.16. The CRZ recommendation granted by the Respondent No.4

to the said Project was communicated to the Respondent

No.1 and the Respondent No.2 vide recommendation letter

dated j2th June 2019 [@in?LEik1lO/P2 ll5oftheMftqJO Q(

pp]çjon] wherein the conditions of recommendation were

clearly stipulated

417. PursuanttO the recommendation ofthe Respondent No.4, the

proposal for the said Project was taken up by the EAC (Infra

2) of the Respondent No.1 in its 43 meeting held between

20th to 22 August 2019 [fl3reA-111Pg I 199f#!? MLi2Q

gfppjjjoLz1 A detailed presentation was made by the

Respondent No.2 and the EAC specifically considered

various aspects more particularly the query pertaining to

reclamation using stone material instead of dredged material

as mentioned in Condition No. 6 ofthe initial EC, amendment

of which condition had been granted by the EAC in its 27th

meeting held on 25th Januaj 201 8. The EAC further

considered the Respondent No.2’s proposal pertaining to the

methodology to be employed for construction, civil works,

dredging, etc. as also pertaining to green cover, mitigation

measures for oil spill, ameliorative measures vis-ã-VIS dust

emission, power usage and reclamation, etc. The EAC further

noted the shore line studies carried out by CWPRS vide its

report no. 5649 which had concluded that there would be no



significant change in the shore line nor any adverse effect

from the proposed dredging activities, etc. The EAC also

appreciated the benefits in terms of capacity augmentation

and employment potential, which would accrue from the

implementation of the said Project. After detailed deliberation

and consideration of all relevant factors including the CRZ

recommendation granted by the Respondent No.4 and

providing for measures to be adhered to in the implementation

of the project, the EAC was pleased to recommend the said

Project for grant of EC.

4.18. During the course of such deliberations and appraisal at

various levels, the Respondent No.1 , the EAC and the

Respondent No.4 have also considered the requirement of

and obtaining of other permissions as required under law

including permission from the Competent Authority being the

Maharashtra Jeevan Pradhikaran for water withdrawal, which

was granted on 20th December 2016 bearing reference no.

3095, a copy of which is annexed hereto and marked as

Annexure “R2-9”.

4.19. The entire procedure as enumerated above resulted in the

said Project being considered by the Respondent No.1 , which

after due deliberation and consideration of all material factors

.(. ..,.
A

log



was pleased to grant EC dated 9th October 2019, which is

impugned in the present Application.

4.20. Pursuantto the above, on 16th August 2021, the Respondent

No. 2 submitted an application for amendment olthe EC dated

9th October 2019 on account of the proposed change in the

shape of reclamation whilst keeping the area of reclamation

the same. Annexed hereto and marked as Annexure “R2-IQZ

is a copy of the Application for revised EC.

4.21 . The proposal of the Respondent No. 2 for revised EC was

considered by the EAC on 26th August 2021 when the EAC

was pleased to direct the Respondent No. 2 to approach the

Respondent No. 4 first. Copy of the relevant excerpt of the

Minutes of the Meeting of EAC dated 26th August 2021 is

annexed hereto and marked as Ann.exure “R2-iiZ

4.22. Accordingty the Respondent No. 2 submitted an application

to the Respondent No. 4 on 2 September 2021 , a copy of

which is annexed hereto and marked as Annexure “R242.

4.23. On I 6th September 2021 , the proposal of the Respondent No.

2 for the limited modification ofthe EC dated 9th October2019,

has been recommended subject to certain conditions.

Annexed hereto and marked as Annexure “R4’ is a copy

.v
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of the Recommendation for revised EC dated I 5th September

2021.

4.24. It is pertinent to note that one ofthe conditions of the MCZMA

is regarding the issue of fishermen and the NOC of

Commissioner of Fisheries. In this regard, I am placing on

record the Minutes of the Meeting of the Commissioner of

Fisheries dated l6 September 2021 , copy of which is

annexed hereto and marked as Annexure “R2-f 4”.

5. Without prejudice to the above, I shall now deal with the primary

issues as raised by the Applicants in the present Application. I clarify

that I am not dealing with the Application in seriatim but issue-wise

and I reserve the tight to file a further affidavit dealing with the

Application in a paragraph-wise manner, should the circumstances

so warrant. I clarify and submit that nothing should be deemed to

have been admitted by the Respondent No.2 for want of specific

traverse.

Re: That the impugned EC erroneously proceeds on the footing that

the project site is in CRZ-iV

6. The Applicant has contended that the project site is in CRZ-IA and

thus, the entirety of the proceedings before the Respondent No.4,

the EAC and the Respondent No.1, all of which culminated in the

issuance of the impugned EC, erroneously proceeded on the footing

that the project site was in CRZ-tV.



7. In this regard, it is submitted that the Form-I relied upon by the

Applicant and annexed at page 98 of the Memo of Application,

clearly records that as per the CZMP, the said Project would be

constructed in an area which was under CRZ-lV classification [fr

Sr Nos. 1.2, 13, 1. 4 at ni. 99 ofthe Application Memol.

8. Further, the Form-2 submitted for grant of EC, at Sr. No.34

categorically mentions the CRZ classification of the said Project as

CRZ-IV. A copy of the relevant excerpt of the Form-2 for the said

Project is annexed hereto and marked as Annexure “R2-15”.

9. It is also pertinent to note that the final EIA report for the said Project

prepared by Global Management & Engineering Consultants

International dated December 2018, submitted along with the Form-

2 for fresh EC (available at:

http://environmentclearance.nicin/DownloadPfdFile.aspx?FileNam

e=2pdULgl /JNV2JIeGVtWCkXxQzgtvKyXKnC38b3NgDTUAVkjBz

WitoYmYwvPRR2kx9uZbtPPg 1 gckdHXl HZ3CtQ==&FilePath=93Z

ZBm8LWEXfq+HAlQix2fE2t8z!pçnoBhDIYdZCxzXKUKNiYED I 9hF

611 JsjsB/b6JZZROUGxecSpPkeNq5uw=) contains at page 57, the

CRZ map of the project site superimposed on the CZMP prepared

by the Institute of Remote Sensing, Anna University, which also

indisputably reveals that the project site is in CRZ-IV classification.

A copy of the CRZ map prepared on scale of I :25000 for the project
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site by IRS Chennal is annexed hereto and marked as Annexure

“R21 6”

10. Further, the Respondent No.4 which is the custodian of the CRZ

Notification, 201 1 has in its I 30th meeting categorically noted that

the project site is located in the CRZ-IV classification as per the

CZMP [referpg. I 10 and I I 7 ofthe Application Mernoj.

1 1 . Thus, it is clear that the applications, EIA report, etc. were all

premised on the footing that the project site was in CRZ-IV

classification. The Respondent No.4 has ascertained the

classIfication of the project site basis the CZMP which is the master

document, akin to a regional plan, demarcating areas as per the

CRZ classification which they fall under in terms of the CRZ

Notification, 2011.

12. This issue has also been appraised by the Committee set up by this

Hon’ble Tribunal under the Order dated 23td June 2021 in Appeal

No. 9 of 2021 . The Committee has perused the various documents

like Form I submiffed by the Respondent No. 2, earlier site

inspection report ofthe MCZMA, minutes ofthe 130th meeting of the

MCZMA held on 1st March, 2019 and approved Coastal Zone

Management Plan under CRZ Notification, 201 1 and noted the

contentions of the Applicant [refer Pg. 268 of the Committee Report

(internal page 3)]. The Committee has noted that the CZMP
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prepared by Authorized agency shows the site of triangular balance

reclamation of the said project is situated in CRZ IV area.

1 3. All authorities have rightly proceeded on the basis of the CZMP

which classifies the project site under CRZ-IV classification, and

have thereafter, rightly found the said project to be permissible in

accordance with the provisions of the CRZ Notification, 201 1 . In

view thereof, the contentions and allegations of the Applicants are

completely devoid of merit and are denied as such by the

Respondent No.2.

14. Strictly without prejudice to the above, without admitting the

contentions that the said project is wrongly appraised as falling in

CRZ IV, I say and submit that even conceptually, the submission of

the Applicants is misconceived., The said project is a permissible

activity even in CRZ I, as can be seen from a plain reading of clause

3 (i) a, 3 (iv) (a) and para 4 (i) (f) of the CRZ Notification, 201 1

Re:That the mandatory stage of public consultation has not bll

carried out:

15. The Applicants have contended that as per the EIA Notification,

2006, the public consultation process for the project in question was

mandatory and could not have been done away with while

appraising the said Project. In this regard, it is submitted that the

project has been appraised basis the TOR issued on I 3th June2018

by the Respondent No.1.



16. Paragraph 6 of the Terms of Reference categorically states that the

terms laid down in paragraph 5 should be considered for compliance

to be considered for the grant of EC. It is also recorded that the same

would be in addition to all the relevant information as per the

“Generic Structure of EIA” given in Appendix-Ill and lilA in the EtA

Notification, 2006. Paragraph 6 also recorded that public hearing as

per paragraph 7(2) of the EIA Notification was exempted for the

preparation of EINEMP report.

I 7 In any event, the said project formed part of the activity

contemplated in the initial EC dated 29I July 2008, during the grant

of which EC, this part of the project which forms subject matter of

this present Application, has also undergone public consultation and

thus, the requirements of the EtA Notification, 2006 have been

complied with and the Respondent No. I deemed it appropriate not

to once again carry out the same process.

I 8. The finding of the Committee constituted by this Hon’ble Tribunal in

its Report is also instructive; no violation has been

observed/reported and such finding apropos this point is reproduced

hereinbelow for ease of reference:

UAs perthe minutes ofmeetings ofEAC, EC forthe project

4th CT was granted by MoEF, New Delhi in year 2008.

Present project involves construction of balance works of

the said project. During the meeting dated 07.09.2021,

JNPT representatives informed to committee that JNPT

requested the EAC for exemption of the public hearing.



3P1sr

Committee felt that the EAC, might have exempted the
public hearinci, taking into consideration that

proposed project involves construction of balance
work for which EC was already granted by MoEF in

year 2008.”

Re: That the EIA report for the said Project disregarded the impact of

the project on fishini activities:

19. I say that a detailed and omnibus EIA report has been prepared

dated December 2018 by Global Management & Engineering

Consultants International which is available at the link stated

hereinabove and submitted along with the Form-2 for grant of EC. It

is submiffed that paragraph 4.3 onwards till 4.4.5 categorically deals

with the effect on the marine environment as a result of dredging

activities with paragraph 4.4.3 and 4.4.5 at pgs. 130 to 133 of the

EIA report, copies of which are annexed hereto and marked as

Annexure “R2-1Z fColIy particularly dealing with the impact of

dredging on fishes and fisheries and the mitigative measures

thereof.

20. It is also pertinent to note that the other critical aspect of local

livelihood which is the protection of the existing shore line has been

studied in detail by the Remote Sensing Application Division of

CWPRS ofthe Government of India vide its technical report no. 5649

which has categorically concluded that no significant change in the

shore line would be and is being caused as a result of dredging and

other activities carried out by the Respondent No.2. A copy of the
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conclusEon in report no. 5649 prepared by CWPRS is annexed

hereto and marked as Annexure “R2-18”.

21 . The port limits of JNPT and Mumbal Harbour are notified by

Gazette Notifications dated 28th May I 982 and 26th May I 989,

copies of which are annexed hereto and marked as Annexure “R2-

19 (Collyj”. The project facilities are within the notified port limits

of JNPT and hence. NOC from Fisheries Department is not

required.

22. Without prejudice to the above, it is submitted that the Respondent

No.2 has at all times in a proactive role to support the local

communities by creating awareness, job opportunities, etc. Fishing

is not banned in the Mumbai Harbour except in the navigational

channel so as to ensure that there is no adverse restriction on fishing

activities. Further pursuant to the Report filed by the Committee

appointed by this Hon’ble Tribunal, the Respondent No. 2 has held

a meeting with Commissioner of Fisheries on 16th September 2021,

as stated above (Minutes already annexed to the present Affidavit

at Annexure R2-14).

23. Further, the Respondent No.2 has taken various Corporate

Environmental Responsibility initiatives to benefit the local

community which includes construction of boat landing jetty at

Nhava and Erosion protection sea walls at Gharapuri and Panje

Koliwada villages, as a CER activity, designed to benefit the

. ,

t:
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villagers by provEding and improving the existing transportation

system as also to protect against damage caused by coastal erosion

and monsoon storms This Honble Court has recognized the public

importance of such CER activity and granted leave to execute the

same vide judgment and order dated 14th Januaj 2021 in JNPT v.

Union of India & Ors., (Writ Petition (St.) No. 424 of 2021), a copy

of which is annexed hereto and marked as Annexure “R2-2Q

Re: That the Respondent No.2 has violated the conditions of th

p!?yious Eci

24. I dispute and deny that there is non-compliance of requisite

condition of the initial EC granted to the said Project and put the

Applicants to strict proof of such allegations

25. I say and submit that vide the Respondent No.2’s letter dated 4th

May 2019, addressed to the AUdI Director (S) of the Respondent

No.2, the point-wise compliance report of the EC as also letter dated

j7th April 2008, has been submitted along with supporting

documents. Further, the latest compliance report dated June 2021

has also been submitted in July 2021 by the Respondent No. 2.

Annexed hereto and marked as Annexure “R2-21 (ColiyY is a

copy of the letter dated 20th July 2021 enclosing compliance report

of June 2021.

26. The compliance report submitted along with letter dated 4th May

201 9 has been duly submitted along with the Form-2 application and

c

. . . -—



was considered by the Respondent No.1 and the EAC during the

deliberation and appraisal on grant of EC. It must necessarily follow

that only after finding such compliance to be satisfactory that the

EAC recommended the grant of EC, which was thereafter

deliberated upon and granted by the Respondent No.1. As such, all

contentions and allegations of the Applicants in this regard are

devoid of merit.

Miscellaneous submissions

27. It is submitted that the Applicants have failed to come with a cogent

and compelling case which would justify interfering with the valid and

lawful EC granted to the said Project. The benefits of the project are

multifold and enumerated in the E1A report for the said Project more

particularly at pgs. 182 to 190 and pg. 205 to 209, these relevant

excerpts of the E1A report pertaining to the need and importance of

the said Project are annexed hereto and marked as Annexure “R2-

22”.

28. The project is of public importance and monies from the public

exchequer are being spent towards the same. The threshold

parameters for grant of any interim relief as prayed for must be

construed strictly as per the principles laid down by the Hon’bte

Supreme Court inasmuch that the balance of convenience vis a vis

the public benefit must be given paramount importance and

considering the public monies involved, the Applicant seeking reliefs
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must provide adequate security In the present case, the balance of

convenience ties squarely in favour of the Respondent No. 2 who is

implementing the said project under valid and legal permissions and

having made significant financial expenditure. The Applicants have

failed to demonstrate how any overarching loss would be caused to

them if interim reliefs are not granted. As such, it is submitted that

interim reliefs ought to be rejected in the present case.

29. The Applicants have failed to point out any overarching illegality

which would justify the interference of this Hon’ble Tribunal with the

implementation of a project of such great need and public

importance.

30. In the premises aforesaid, it is submitted that the impugned EC is

valid and legal and the Application as filed, deserves to be

dismissed by this Tribunal, for all or any of the reasons enumerated

hereinabove.

Solemnly arrned at Mumbai

Tsday of October 2021

ldetifled by me:

Advocates for Respondent No.1

(..,

-
.

For, Respondent No.1

Before Me,

BE ME

cow)rrrr,I%fl (if India
Gr:’r r;;.ii.3i Dist
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ANNEXURE “R2-1”

Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Appeal No. 09/2021 (WZ)
(IA. No. 18/202 1)

Dilip Pandurang Koli & Ors. Appellant(s)

Versus

Union of India & Ors. Respondent(s)

Date ofhearing: 23.06.202 1

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Appellant: Ms. Meenaz Kakalia, Advocate

ORDER

1 . This appeal has been preferred against Coastal Regulation Zone

(CRZ) and Environmental Clearance (EC) granted to the Respondent

No. 2, Jawaharlal Nehru Port Trust (JNPT), Maharashtra by the

Ministry of Environment, Forest and Climate Change (MoEF&CC) for

an additional container terminal in Uran Taluka in District Raigarh,

Maharashtra vide order dated 09. 10.20 19.

2. Grievance of the Appellants is that the area is identified as

ecologically sensitive area by the Maharashtra Coastal Zone

Management Authority (MCZMA) and falls under the CRZ- 1A in the

concerned map. No construction is permitted in CRZ—1A. The

authorities have erroneously considered the area to be CRZ IV, which

is against record. While at the time grant of clearance for Container in

1
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the year 2008 situation may have been different, by way of

amendment in 20 1 1 , area with mudflats have been specifically

declared to be part of CRZ 1A. Further, acknowledged violations of EC

conditions mentioned in EC dated 29.07.2008 and traditional fishing

activities have been overlooked. Public hearing has been wrongly

dispensing with.

3. We have heard learned Counsel for the appellant and find that

appeal under Section 16 of the National Green Tribunal, Act, 2010

(NGT Act, 2010) is barred by limitation. In the application for

condonation of delay itself, it is mentioned that there is 95 days delay.

Power of condonation under proviso to Section 16 of the NGT Act is

limited to 60 days. Writ Petition No. 2094/2020, Permanand Jaywant

Koli & Ors. v. Jawaharlal Nehru Port Trust was filed in the same matter

before the Bombay High Court on 03.02.2020 which was disposed of

on 16.02.202 1 on the ground of alternative remedy before this

Tribunal. Even exclusion of the said period does not bring the appeal

within prescribed period of limitation.

4. Faced with the above, learned Counsel for the appellant prayed

for converting this appeal to an original application under Sections 14

and 1 5 of the NGT Act. In the interest of environmental justice, we

accept the prayer and treat the appeal as an original application. The

office may accordingly assign OA number treating the appeal to have

been disposed of.

5. In view of the contention that the area where expansion

activities are to be undertaken is in CRZ- 1A, where constructions are

2
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prohibited and that violations of EC conditions have been found

established during the site in investigation on 31. 12.2013, as per

Annexure-A13, there is a substantial question of environment relating

to enforcement of CRZ Regulations. Response of the concerned

statutory authorities and ascertainment of ground factual situation is

required.

6. Accordingly, while issuing notice to the MoEF&CC, and JNVP,

we constitute a four-member joint Committee comprising nominee of

MoEf&CC, State PCB, MCZMA and District Magistrate, Raigarh to

give an independent factual report in the matter within three months

by e-mail at judicial-ngt(igov.in preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF. State PCB

and MCZMA will be the nodal agency for coordination and

compliance.

The applicant may serve a set of papers on MoEF&CC, State

PCB, MCZMA and District Magistrate, Raigarh to facilitate compliance

of the above order.

A copy of this order be forwarded to MoEF&CC, State PCB,

MCZMA and District Magistrate, Raigarh by e-mail for compliance.

List for further consideration on 27.10.2021.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

M. Sathyanarayanan, JM

3
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Brijesh Sethi, JM

Dr. Nagin Nanda, EM

June 23, 2021
Appeal No. 09/2021 (WZ)
(l.A. No. 18/2021)
DV

4
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JAWMIARLAL NEHRU PORT TRUST

PUBLIC NOTICE

This is to informed you that, by the letter No. F.No. 10-

32/2018-IA-Ill of Government of India, Ministry of

Environment and Forest change on dt. 9th October 2019

granted environment clearance for “FOR THE BALANCE

PROPOSED WORK OF JAWAHARLAL NEHRU PORT

TRUST 4th CONTAIER TERMINAL AND MARINE

CONTAINER”

Environment approval letter copy is available with

Chief Secretary and Chairman, mpcb, Mumbai and also can

see on website

http: I I environmentclearance.nic.in/onlinesearch.aspx

Chief Administrator fB.N. and V.V.)
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JAWAHARLAL NEHRU PORT TRUST

PUBLIC NOTICE

This is to informed you that, by the letter No. F.No. 10-

32/2018-IA-Ill of Government of India, Ministry of

Environment and Forest change on dt. 9th October 2019

granted environment clearance for “FOR THE BALANCE

PROPOSED WORK OF JAWAHARLAL NEHRU PORT

TRUST 4th CONTAIER TERMINAL AND MARINE

CONTAINER” .

Environment approval letter copy is available with

Chief Secretary and Chairman, mpcb, Mumbai and also can

see on website

http : / J environmentclearance.nic.in/onlinesearch.aspx

Chief Administrator fB.N. and V.V.)
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Sarpanch, Gram PanchayaUGroup Gram Panchayat . . . _ . .2. Panchayat Samittee Office, Urana Maharashtra District Industrial Centre, Alibag, Dist. Raigad.4. Thhsil Office, Uran, Dist Raigad.
5. Tahsil Office, Panvel, Dist. Raigad.
6. BDO, Uran.
7. MMB, Indian MercantIte Chamber, 3td Floor, Ramjibhai Kamani Marg, BallardEstate, Mumbal — 400 001.
8. Regional Office, Mumbai, MPCB.
9. Municipal Corporation,

7.

:91-22-661E5flfl T .c11’)’)7A’ 444”
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JAWAHARLAL NEHRU PORT TRUST

\1//4th Container TerminalJ2Ol9/ 1372 25th October 2021

To,

Dist Collector Chief Executive officer

Dist Office Dist Parishad Office

Alibaug, Dist. Raigad Alibaug, Dist. Raigad

Sub: Environment and Coastal Regulation Area

Clearance for Jawaharlal Nehru Port Trust

4th Container Terminal

Ref: 4th Container terminal Phase II dt. 9th

October 2019, letter No. 10-32-2018- lEA-

III

Dear Sir,

For displaying a copy thereof on its website and

display on the notice board as compliance with B Standard

Conditions XI Miscellaneous of Environmental Clearance

and CRZ Clearance received from the Ministry of

Environment, Forest and Climate Change on the above

cited project is being sent annexed.

Kind regards



Sincerely

Chief Manager (PYV)

Copy enclosed: as above.

1. Sarpanch, Gram Panchayat/Group Grain Panchayat -

2. Panchayat Samittee Office, Uran

3. Maharashtra District Industrial Centre, Mibaug, Dist.

Raigad.

4. Tahsil Office, Uran, Dist. Raigad

5. Tahsil Office, Panvel, Dist. Raigad

6. BDO,Uran

7. MMB, Indian Mercantile Chamber, 3rd Floor,

Ramjibhai Kamani Marg, Ballard Estate, Mumbai -

400 001

8. Regional office, Mumbth, MPCB

9. Municipal Corporation
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Minutes of the 27th Meeting of Expert Appraisal Committee (lnfra-2) held on 25th January 2018

Minutes of the 27th Meeting of Expert Appraisal Committee (lnfra-2) for Projects related to
All Ship Breaking Yard including Ship Breaking Unit, Airport, Common Hazardous Waste
Treatment, Storage and Disposal Facilities, Ports and Harbours, Aerial Ropeways,
CETPs, Common Municipal Solid Waste Management Facility, BuildinglConstruction
Projects, Townships and Area Development Projects held on 25th January, 2018 in the
Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, New
Delhi— 3.

Day: Thursday, 25th January, 2018

27.1 Opening Remarks of the Chairman

At the outset, Chairman welcomed the members of the Expert Appraisal Committee
(lnfra-2). Thereafter, agenda items were taken up for discussion. The deliberations held
and decisions taken are as under.

27.2 Confirmation of the Minutes of the 26th Meeting of the EAC held on 14-15 December,
2017 at New Delhi.

The minutes of the 26th Meeting of the EAC held on 14-15 December, 2017 were
confirmed.

* Recommendations of the EAC relating to grant of Terms of Reference and
Environmental and CRZ Clearance to the projects/activity which requires both
Environmental and CRZ Clearance are subject to final outcome/legal opinion on the
Order dated 22nd November, 201 7 of Hon ‘ble NGT in the Original Application No. 424 of
2016 (Earlier O.A. No. 169 of 2015) and Original Application No. 11 of 2014 in the
matter of M/s. Mehdad & Anr. Vs. Ministry of Environment, Forests & Climate Change
& Ors. and Shamsunder Shridhar Dalvi & Ors. Vs. Govt. of India & Ors.

27.3 Consideration of Proposals

27.3.1 Sai City and Assortia Commercial Complex at Mustafapur, Phulwari, Patna (Bihar)
by M/s Sri Anu Anand Construction Pvt Ltd - Terms of Reference

(F.No. 21 -1 /201 8-IA-Ill ; IAIBRINCPI7I 58412017)

The project proponent and the accredited Consultant M/s PARAMARSH gave a detailed
presentation on the salient features of the project and informed that:

(I) The proposal is for development of “SAl CITY” and ASSORTIA COMMERCIAL
COMPLEX promoted by Sri Anu Anand Construction Pvt. Ltd. The project site is
located near Danapur - Khagaul Road at Mauza Mustafapur, Thana Phulwari,Thana
Nos.-36, Tauzi Nos.-5276 Phulwari, Khata No. 165, 169, 170, 175, 177, 180, 181,
182, 183, 189, 190, 191, 192, 193, 197, 204, 205, 206, 268 & 277, Plot No. 432, 438,
440, 447, 450, 451, 453, 454, 455, 460, 461, 610, 612, 613, 615, 618, 619, 624, 625,
626, 628, 629, 630, 631 , 632, 633, 639 & 642, Dist. Patna, Bihar. Total Plot Area of
the project is 35,468 sqm with total Built-up area of 1,75,420.772 sqm.

(ii) Total water requirement during Operation Phase will be 402 KLD in which fresh water
will be 241 KLD. Source of water will be Groundwater.

_______

(iii) 285 KLD sewage shall be generated which will be treated in STP of capacity 300

Page 1 of 45
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(iv) The proposal was earlier considered by the EAC in its 10th meeting held on 24-25
October, 2016 and additional ToR were issued vide letter dated 28th November,
2016. The proposal was further considered by EAC (lnfra-2) in its 25th meeting held
on 29-30 November, 2017, wherein the Committee sought some additional
information. The Project proponent submitted the information on 27.12.2017.

The Committee deliberated upon the information provided by the Project Proponent.
The Committee after being satisfied with the submission of the Project Proponent
recommended to amend the EC and CRZ Clearance dated 19th December, 2013 (and
transferred thereafter on March, 2015) to operate the ESRU as per details given in para
(iii) above for the interim period till the land based facilities get ready with following
additional conditions:

(i) All the recommendations and conditions specified by Maharashtra Coastal Zone
Management Authority vide letter no. CRZ-2017/CR-1471TC-4 dated 03.10.2017
shall be complied with.

(ii) Construction activity shall be carried out strictly according to the provisions of CRZ
Notification, 2011 . No construction work other than those permitted in Coastal
Regulation Zone Notification shall be carried out in Coastal Regulation Zone area.

(iii) The gaseous emissions from DG set shall be dispersed through adequate stack
height as per CPCB standards. Acoustic enclosure shall be provided to the DG sets
to mitigate the noise pollution.

(iv) Automatic Detection System and Emergency shut off system shall be provided for
LNG gas leak near pipeline connection from FSRU to subsea pipeline.

(v) Thick greenbelt shall be developed in the periphery of the on land facility.

(vi) No open discharge of sewage or oily waste shall be done in marine water. All liquid
containing oil shall pass into sea only via oil separation system. The FSRU shall be
equipped with centrifugal type bilge oil! water separator that reduce oil in the
discharge to 10 ppm. Sewage generated will be treated in the STP.

(vii) All the recommendations mentioned in the rapid risk assessment report, disaster
management plan and safety guidelines shall be implemented.

27.3.13 4th container terminal and marine container terminal at JNPT by MIs Jawaharlal Nehru
Port Trust - Reconsideration for Amendment in Environmental Clearance

[F.No.1 0-8112008-IA-Il I; INMH/MIS/J 093012007)

The project proponent gave a detailed presentation on the salient features of the project
and informed that:

(i) The project is located within the JNP area and EC for this is already obtained
through MoEF& CC vide letter No. MoEF& CC Vide letter No. 10-81!2008-IA-lll dated
29th July 2008 and was renewed Environment Clearance No. 10-81/2008-IA-Ill dated
25th February, 2014.

(ii) In the specific condition No. (vi), recommended by EAC in the EC File No. 10-
8112008-IA-Ill, it was mentioned that the dredged material should be used in the
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Minutes ofthe 27th Meeting of Expert Appraisal Committee flnfra-2) held on 25th January, 2018

reclamation work but according to the III Mumbai report the dredged material is not
suitable for reclamation. Hence the clarification on the specific condition No. (vi) is
required. In addition to this Maharashtra Pollution Control Board vide letter no.
BO/CAC/-CelI/TB also recommended to get clarification on specific condition No. (vi).

(iii) According to the lIT, Mumbai report dredged material is not suitable to use in
reclamation work. Hence the specific condition No. (vi) in EC needs clarification
hence the amendment is required.

During deliberations, the EA C noted the following:

(I) The proposal is for Amendment in Environmental and CRZ Clearance granted to the
project c4th container terminal and marine container terminal at JNPT by M/s
Jawaharlal Nehru Port Trust vide MOEF&CC letter F.No. 10-81/2008-IA-Ill dated 29th

July, 2008 and 25th February, 2014.

(ii) The project/activity is covered under category A’ of item 7 (e) i.e. Ports, harbours,
break waters, dredging’ of the schedule to the EIA Notification, 2006 and its
subsequent amendments, and requires appraisal at Central level.

(iii) The proposal was earlier considered by the EAC in its 9th meeting held on
22.09.2016, wherein the Committee sought some additional information. The Project
proponent submitted the information on 22.05.2017.

The Committee deliberated upon the information provided by the Project Proponent.
The Committee noted that the Maharashtra Coastal Zone management in its I 16th meeting
held on 22-23 March, 201 7 recommended for deletion of the condition (w) of EC & CRZ
Clearance letter dated 29th July 2008. The Committee after being satisfied with the
submission of the Project Proponent, recommended amending the specific condition no. (vi)
of EC &CRZ Clearance dated 2gth July 2008 as follows:

(vi) The dredged material shall be disposed of at DS-3 location approved by MoEFCC
for capital dredging project of JNPT

The EC&CRZ is valid till 28th July, 2018. Thereafter, ifany, works remaining related
to the project, the projectproponent will have to apply afresh.

27.3.14 Netaji Subhas Medical College and Hospital (Unit of Sitwanto Devi Mahila Kalyan
Sansthan) at Mauza Amhara Bihta, District Patna (Bihar) by MIs Netaji Subhas
Medical College and Hospital - Environmental Clearance

(F.No. 21 -323/201 7-lA-Ill; INBRINCP/67609/201 7)

The project proponent and the accredited Consultant M/s PARAMARSH gave a detailed
presentation on the salient features of the project and informed that:

(i) The project is located at 25°32’26.07”N, 25°32’29.71”N, 25°32’38.81”N,
25°32’41 .93”N, 25°32’41 . I 3”N Latitude and 84°51 ‘26.79”E, 84°51 ‘1 6.80”E,
84°51 ‘23.1 1 “E, 84°51 ‘26.52”E, 84°51 ‘30.79”E Longitude.

(ii) This is new project. The total plot area is 1,03,113.90 sqm and total built-up area of
73,893 sqm. The project will comprise of Medical College, Hospital, & Hostel etc.”
buildings. Total 500 bed hospital shall be developed. Maximum height of the building
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MMIARASHTRA POLLUTION CONTROL BOARDPhone : 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion-Matunga/4037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, NeatFax 2 24044532/4024068 /4023516 —

. --- Sion Citcie, Sion fE),Email 2 cac-celtmpcb.gov.in — Mumbai - 400 022Visit At 2 hftp:llmpcb.gov.in

Consent No: Format 1.0/ BO/CAC-Cell/EIC-NM-34035/CAC - Date- 1.5/ O% /2019
To, tO9OGo% F
M/s Jawaharlal Nehru Port Trust fJNPT),
[ 4th Container Terminal & Marine Chemical Terminall
Nhava Sheva, Ulwe,Tal: Uran,
Dist Raigad (India)

Subject: 1st Consent to operate under Red category for activity of Loading and Unloading of chemicalcontainers for Phase-I activity at 6th terminal of JNPT.

Ref : 1. Consent to Establish granted by the Board vide BO/RO (P&P)/CE/CC-163 dated 26.07.2007.2. Environmental Clearance granted by MOEFCC vide no.F.No.10-81/2008-IA-lll dated 29.07.2008.3. Amendment in Environmental Clearance granted by MOEFCC vide no.F.No.10-81/2008-IA-lll dated23.05.2018 and amended on 26.02.2014.
4. Your Application for 15t consent to operate dated 25.09.2017.
5. The minutes of Consent Appraisal Committee meeting dated 09.02.2018.

Your application UAN: 0000034035 dated: 25.09.2017.
For: 1’ Consent to operate under Red category for activity of Loading and Unloading of chemicalcontainers for Phase-I activity at 4th terminal of JNPT.
Under section 26 of the Water (Prevention and control of Pollution) Act, 1974 & under Section 21 of the Air(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous Wastes (M,H & I M) Rules 2016 is considered and the consent Is hereby granted subject to the following terms andconditions and as detailed in the schedule I, II, Ill, & IV annexed to this order:

1. ThIs 1 consent to operate is granted for period up to 30.09.2019.

2. The capital investment of the project is Rs. 4719.0 Crs. (As per documents submitted by projectproponent).
3. The 1’ Consent to operate for Phase-I is granted for

I Sr no Activities
— Capacity1 Operation of 4th container terminal and Marine chemical 2.4 million TEUs/containers of berth size 1000 mtrs quay length — Phase- I for Annum.handling of chemical containers.

4. Conditions under Water (P & CP), 1974 Act for discharge of effluent:
$rNo Description Permitted quantity Standards of Disposal

_______________

of Discharge fCMD) achieved1. Trade effluent Nil
--- NA2. Domestic effluent 40.0 As per Schedule —I Reuse and remaining

dispose on land for
gardening I Discharged in
to sewerage system

-
provided by Local body.

5. ConditIons underAir (P & CP) Act, 1981 for Air emissions:
DescrIption ofstack/source . : Number Standardjo be1;]i’: ‘ ‘

. ofstack achieved t:1 DG Sets [ 2 Nos, 2000 KVA] 1.0 As per Schedule-Il
M/s JawaharII Nehru Port Trust fJNPT),[ 4h Container Terminal & Marine ChemkatTermi,WNo.34O35 Page 1 of 6



6. Conditions about Non Hazardous Wastes:

Sr. no. Type OfWastej Quantity & UoM Treatmñ Disposal’ ‘

1 Non-BIodegradable waste 500 Kg/D ---- [ Compost and used as manure

] and Sate to authorized dealer.

pp shall be ensure that solid waste is not dumped in CRZ area.

7. Conditions under Hazardous Waste (MH & TM) Rules, 2016 for treatment and disposal of hazardous

waste:

.ø1:peOf Waste : CategoryQuaritity UOM

1. 5.1 used I Spent Oil 5.1 10,000.00 KL/M --- Sate to authorized
reprocessor

8. The applicant shall comply with the conditions stipulated in EC-CRZ clearance.

9. Afforestation of mangroves shall be undertaken in consultation with State Forest Department.

10. The coastal protection work shall be carried out after detailed Hydrodynamic modelling studies and it

shall be ensured that no erosion or aceretion take place in other area due to shore protection works.

11. PP shall strictly comply the conditions stipulated in Environmental Clearance granted by MOEFCC vide

no.F.No.1O-81/2008-lA-lll dated 29.07.2008 and amendments in thereof dated 23.05.2018 and amended

on 26.02.2014.

12.The dragged material shall be disposed of at DS-3 location approved by MOEFCC for capital dredging

project of JNPT as per the Environmental Clearance granted by MoEF vide No.F10-81/2008-lA.lll dated

23.05.2018.

13. This consent is issued in pursuance of the Order dated 05.05.2014 in the Matter of Notice of Motion (1)

No. 195 of 2014 In P11 No. 87 of 2006 passed by the Hon’ble High Court , Mumbai. The Applicant shall

comply with the orders passed /belng passed by the Hon’ble High Court. This consent is issued subject

to any order passed and may be passed by Hon’ble National Green Tribunal, Hon’ble High Court and

other courts.

13. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same shall be

binding on the industry.

14. This consent should not be construed as exemption from obtaining necessary NOC/permission from any

other Government authorities.

For and on behal of the

Maharashtra Polluti n Control Board

(E. Ray an, lAS)

,,?.M Member S cretary

Received Consent Fee of- i
Sr.N%t&mountfRs) DD. No. Date - Drawn’on .

1. [ 94,38,000/- 7600676 28.09.2017 DES Bank

Copy to:

1. Regional Officer, MPCB, Navi Mumbai — Sub-Regional Officer - MPCB, Taloja.

- They are directed to ensure the compliance of Consent conditions.

1. Chief Accounts Officer, MPCB, Mumbai.

2. CC/CAC desk - for record & website updation purposes.

M/S Jawahadal Nehru Port Trust fJNPfl,[ 4th Container Temina & Marine Chemical Terminal] UAN No.34035 Page 2 of 6
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Schedule-I

Terms & conditions for compliance of Water Pollution Control:

1) A.] As per your consent application, presently you have provided sewage treatment plant for

treatment of domestic effluent of capacity 390 CMD of RMBR technology.

B] The Applicant shall operate the sewage treatment system to treat the sewage so as to achieve

the following standards! prescribed under EP Act, 1986 and Rules made there under from time

to time, whichever is stringent.

Sr.Nó ‘:- Parameters . Standards prescribed 1fBdárd
1. BOO3 days 27°C 100
2. Suspended Solids 100

C] The treated domestic effluent shall be reused /recycled for secondary purpose such as toilet, air
conditioning, fire frightening etc. and remaining shall be used on land for gardenlng/ Plantation
or discharge in to the sewerage system provided by local Body.

2) The Board reserves its rights to revIew plans, specifications or other data relating to plant setup for
the treatment of waterworks for the purification thereof & the system for the disposal of sewage
or trade effluent or in connection with the grant of any consent conditions. The Applicant shall
obtain prior consent of the Board to take steps to establish the unit or establish any treatment and
disposal system or and extension or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and provisions as contained in the said act.

The detailed water budget is given as below:

Sr no Pqrpqse tot water consumed Water eonsurpptlon quantity

1]

‘

(CMD)
1. Domestic purpose 50.0
2. Industrial Cooling, boiler feed, curing and wagon loading
3. Processing whereby water gets polluted & pollutants are

easily biodegradable
4. Processing whereby water gets polluted & pollutants are

easily biodegradable and are toxic
5. GardenIng

5) The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under Environmental Clearance I CREP

M/s Jawahrbl Nehru Port Trust fJNPT),[ 4” Container Terminal & Marine Chemca Terminal] UAN No.34035 Page 3 of 6



Schedule-Il

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have to provide the Air pollution control (APC)system and also

erected following stack fs) and to observe the following fuel pattern-

Sr. Stack Attached APC System Height in Type of Quantity & s %

No. To Mtrs. Fuel

1. DG Sets Acoustic @.O2lLtrs/Hr/KVA at 1

t 2 Nos, 2000 enclosure and 30.0 HSD full load

KVA] stack

Applicant shall achieve following Ambient Air Quality Standards:

1 5PM Not to exceed (Annual Average) 140 ig/m3

Not to exceed (24 Hours) 500 tg/m3

2 $02 Not to exceed (Annual Average) 60 pg/rn3

Not to exceed (24 Hours) 80 pgJm3

3 NOx Not to exceed (Annual Average) 60 .ig/m3

Not to exceed (24 Hours) 80 pg/rn3

4 RSPM Not to exceed (Annual Average) 60 pg/rn3

Not to exceed (24 Hours) 100 pg/rn3

3. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP

Act, 1986 and rule made there under from time to time I Environmental Clearance I CREP

guidelines. (Concern section shall mention specific control equipments)

4. The applicant shall operate and maintain above mentioned air pollution control system, so as to

achieved consented standards:

5. The Applicant shall obtain necessary prior permission for providing additional control equipment

with necessary specifications and operatIon thereof or alteration or replacement alteration well

before its life come to an end or erection of new pollution control equipment.

6. The Board reserves its rights to vary all or any of the condition in the consent, if due to any

technological improvement or otherwise such variation (including the change of any control

equipment, other in whole or in part is necessary).

Schedule-IV

General Conditions:

1) The above activity should not cause nuisance in surrounding area.

2) Mitigation measures to contain degradation of quarries and barrow area shalt be provided comprising

of run of diversion and sedimentation trap in retention black toped roads.

3) Sealed and paved roads with the provision of side drain, cross drain etc. shall be provided for migrating

impact due to transport over roads. Measure transport should be through railway lines.

4) Adequate facility for collection and disposal of solid waste generated within the port area shall b

provided.

—-

2.

Schedule-Ill
Details of Bank Guarantees

**The above Bank Guarantee (s) shall be submitted by the applicant in favor of Regional officer at

the respective Regional officer within 15 days of the date of issue of Consent.

is Jawahadal Nehru Port Trust fJNPT),[ 4 container Terminal & MarineChemical Terminal] UAN No.34035 Page4of6 JJ
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5) Provisions of collection, reception, transportation, treatment and disposal of Hazardous waste

generated within port area shall be provided as per the provisions of Hazardous Waste (M & H) &
Transboundary Rules 2016.

6) Community toilets shall be provided for the Labour camp.
7) Sewage from the small establishments may be treated in septic tanks and disposal of soak beds.

8) For controlling the pollution due to port activities, provisions of portable oil skimmers, oil recovery
system, chemical dispersion with spray pumps, collection of debris and sludge shall be provided.

9) Air pollution control measures including water spraying on dust generating sites and coal storages
shall be provided. The vehicles used in the port area should comply with automobile emission
standards.

10) Noise during construction shall be controlled by various measures such as muffles, isolating the noise
sources and providing enclosures to minimize noise by proper maintenance.

11) Green belt shall be developed as per approved Environment Management plan.
12) Resettlement and rehabilitation of the project affected people shall be carried out as per the

guidelines under the land acquisition Act in consultation with District Collector.
13) The area where liquid cargo would be handled all precautions should be taken for avoiding chemicals

spillages during transfer from mother vessels. Waste from washing of tanks and equipments, oil spills
etc. shall be collected suitably and treated depending on its characteristics and toxicity. Emergency
holding tank shall be provided for collecting washing and spillages for proper treatment and disposal.

14) Detailed risk analysis of the various chemicals to be handled /transported and store at the port site
shall be carried out and mitigation measures including disaster management plan shall be taken.

15) Details of the DG sets proposed to be provided within the port area should be furnished to the State
Pollution Control Board. Adequate measures for control of noise and discharge offlue gases from DG
set should be made as per Rules.

16) The applicant shall provide facility for collection of environmental samples and samples of trade and
sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or designated
points and shall pay to the Board for the services rendered in this behalf.

17) Industry should monitor effluent quality, stack emissions and ambient air quality monthly/quarterly.
18) The applicant shall provide ports in the chimney/fs) and facilities such as ladder, platform etc. for

monitoring the air emissions and the same shall be open for inspection to/and for use of the Board’s
Staff. The chimney(s) vents attached to various sources of emission shall be designated by numbers
such as S-i, 5-2, etc. and these shall be painted/ displayed to facilitate identification.

19) Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith Reported
to Board, concerned Police Station, office of Directorate of Health Services, Department of Explosives,
Inspectorate of Factories and Local Body. In case of failure of pollution control equipments, the
production process connected to it shall be stopped.

20) The applicant shall provide an alternate electric power source sufficient to operate all pollution
control facilities installed to maintain compliance with the terms and conditions of the consent. In the
absence, the applicant shall stop, reduce or otherwise, control production to abide by terms and
conditions of this consent.

21) The firm shall submit to this office, the 30th day of September every year , the Environmental
Statement Report for the financial year ending 31st March in the prescribed Form-V as per the
provisions of rule 14 ofthe Environment (Protection) (Second Amendment) Rules, 1992.

22) The industry shall comply with the Hazardous Waste C M.H.&TM) Rules,2008 and submit the annual
returns as per rule 5(6) & 22(2) of Hazardous Waste ( M.H.&TM) Rules,2008 for the preceding year
April to March in form —IV by 30th June of every year.

23) An inspection book shall be opened and made available to the Board’s officers during their visit to the
applicant.

24) The applicant shall make an application for renewal of the consent at least 60 days before the date
of the expiry of the consent.

25) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and Environmental
Protection Act,1986 and industry specific standard under EP Rules 1986 which are available on MPCB
website(www.mpcb.gov.in).

26) The industry shall constitute an Environmental cell with qualified staff/personnel/agency to see the
day to day compliance of consent condition towards Environment Protection.

M/s Jawahadal Nehru Port Trust (JNPT),[ 4” container Terminal & Marine Chemical TerminalJ UAN No.34035 Page 5 of 6
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27) The applicant shall install a separate meter showing the consumption of energy for operation of

domestic and industrial effluent treatment plants and air pollution control system. A register showing

consumption of chemicals used for treatment shall be maintained.

28) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the

room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure! acoustic

treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the

ambient noise standards, whichever is on higher side. A suitable exhaust muffler with insertion loss

of 25 dB (A) shall also be provided. The measurement of insertion loss will be done at different points

at 0.5 meters from acoustic enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial premises,

within ambient noise requirements by proper sitting and control measures.

U) Installation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and followed in

consultation with the DG manufacturer which would help to prevent noise levels of DG set from

deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

h) The applicant shall comply with the notification of MoEF dated 1705.2002 regarding noise limit for

generator sets run with diesel

29) The industry should not cause any nuisance in surrounding area.

30) The industry shall take adequate measures for control of noise levels from its own sources within the

premises so as to maintain ambient air quality standard in respect of noise to less than 75 dB (A)

during day time and 70 dB (A) during night time. Day time is reckoned in between 6 a.m. and 10 p.m.

and night time is reckoned between 10 p.m. and 6 a.m.

31) The applicant shall maintain good housekeeping.

32) The applicant shall bring minimum 33% of the available open land under green coverage! plantation.

The applicant shall submit a statement on available open plot area, number of trees surviving as on
315t March of the year and number of trees planted by September end, with the Environment

Statement.
33) The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed of

scientifically so as not to cause any nuisance / pollution. The applicant shall take necessary

permissions from civic authorities for disposal of solid waste.

34) The applicant shall not change or alter the quantity, quality, the rate of discharge, temperature or the

mode of the effluent/emissions or hazardous wastes or control equipments provided for without

previous written permission of the Board. The industry will not carry out any activity, for which this

consent has not been granted/without prior consent of the Board.

35) The industry shall ensure that fugitive emissions from the activity are controlled so as to maintain

clean and safe environment in and around the factory premises.

36) The industry shall submit official e-mail address and any change will be duly informed to the MPCB.

37) The industry shall achieve the National Ambient Air Quality standards prescribed vide Government of

India, Notification dated 16.11.2009 as amended.

38) The applicant shall ensure that no unauthorized activity should take place within the port trust area

and ensure that all necessary precautions and necessary arrangements are made for Environmental

Protection.
39) The Consent is granted with the condition that the entire individual units, if any operating in the

premises should apply separately for grant of Consent from MPC Board. T e Port authority will be

considered equally responsible in case of non- compliance of Environment Norms. The port is also

enjoined to take action against defaulters under IPA, 1908.
0000
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MAHARASHTRA POLLUTION CONTROL BOARD
Phone : 4010437/4020781 “ Katpataru Point, 3rd & 4th floor, Sion-Matunga

/4037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax 2 24044532/4024068 /4023516 — Sion Circle, Sion fE),
Email 2 cac-celi©mpcb.gov.in Mumbai - 400 022
Visit At 2 http:llmpcb.ov.in

Consent No: Format 1.0/ BO/CAC-Cell/EIC-NM-34035/CAC - Date- Q5/O ‘7 /2019

To,
M/s Jawaharlal Nehru Port Trust (JNPI),

C 4th Container Terminal & Marine Chemical Terminal]
Nhava Sheva, Ulwejal: Uran,
Dist Raigad (India)

Subject: Consent to operate under Red category for activity of Loading and Unloading of chemical
containers for Phase-I activity at 4th terminal of JNPT.

Ref : 1. Consent to Establish granted by the Board vide BO/RO (P&P)/CE/CC-163 dated 26.07.2007.
2. Environmental Clearance granted by MOEFCC vide no.F.No.10-81/2008-lA-tll dated 29.07.2008.
3. Amendment in Environmental Clearance granted by MOEFCC vide no.F.No.10-81/200$-IA-tll dated

23.05.2018 and amended on 26.02.2014.
4. Your Application for 1st consent to operate dated 25.09.2017.
5. The minutes of Consent Appraisal Committee meeting dated 09.02.2018.

Your application UAN: 0000034035 dated: 25.09.2017.
For: 1 Consent to operate under Red category for activity of Loading and Unloading of chemical

containers for Phase-I activity at 4th terminal of JNPT.
Under section 26 of the Water (Prevention and control of Pollution) Act, 1974 & under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous Wastes CM,
H & T M) Rules 2016 is considered and the consent is hereby granted subject to the following terms and
conditions and as detailed in the schedule I, II, III, & IV annexed to this order:

1. This 1’ consent to operate is granted for period up to 30.09.2019.

2. The capital investment of the project is Rs. 4719.0 Crs. (As per documents submitted by project
proponent).

3. The 1g Consent to operate for Phase-I is granted for

_no. ActMties . .,
.. Capádty

1 Operation of 4th container terminal and Marine chemical 2.4 million TEUs/
containers of berth size 1000 mtrs quay length — Phase- I for Annum.
handling of chemical containers.

Conditions under Water (P & CP), 1974 Act for discharge of effluent:
Permitted quantity

.

of Discharge (CMD)
Nil

40.0

Sr.No..

1.
2.

: Description

Trade effluent
Domestic effluent

Standards of
achieved

As per Schedule—I

Disposal

NA
Reuse and remaining
dispose on land for
gardening I Discharged in
to sewerage system
provided by Local body.

Conditions under Air (P & CP) Act, 1981 for Air emissions:
Sr No Description of stack/source Number Standards to be

%...

ofstack achieved
1 DG Sets C 2 Nos, 2000 KVA] 1.0 { As per Schedule-Il

4.

S.
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6. ConditIons about Non Hazardous Wastes:

sk: .

TypeOfWaste Quantity & UoM:

1 Non-Biodegradable waste 500 Kg/D ---- Compost and used as manure
and Sale to authorized dealer.

pp shatl be ensure that solid waste is not dumped in CRZ area.

7. Conditions under Hazardous Waste fMH & TM) Rules, 2016 for treatment and disposal of hazardous

waste:
Sr No. 4Type Of Waste Category QuàntIt UOM Treatment.

1. 5.1 used I Spent Oil 5.1 10,000.00 KL/M --- Sate to authorized
reprocessor

8. The applicant shall comply with the conditions stipulated in EC-CRZ clearance.

9. Afforestation of mangroves shall be undertaken in consultation with State Forest Department.

10. The coastal protection work shall be carried out after detailed Hydrodynamic modelling studies and it

shall be ensured that no erosion or aceretlon take place In other area due to shore protection works.

11. PP shall strictly comply the conditions stipulated in Environmental Clearance granted by MOEFCC vide

no.F.No.1O-$1/2008-lA-ltl dated 29.07.2008 and amendments in thereofdated 23.05.2018 and amended

on 26.02.2014.

12.The dragged material shall be disposed of at DS-3 location approved by MOEFCC for capital dredging

project of JNPT as per the Environmental Clearance granted by MoEF vide No.F-10-81/2008-IA.lll dated

23.05.2018.

13. This consent is issued in pursuance of the Order dated 05.05.2014 in the Matter of Notice of Motion (1)

No. 195 of 2014 In PIL No. 87 of 2006 passed by the Hon’ble High Court , Mumbai. The Applicant shall

comply with the orders passed /being passed by the Hon’ble High Court. This consent is issued subject

to any order passed and may be passed by Hon’ble National Green Tribunal, Hon’ble High Court and

other courts.

13. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same shall be

binding on the industry.

14. This consent should not be construed as exemption from obtaining necessary NOC/permission from any

other Government authorities.

For and on behlf of the

Maharashtra Poll ion Control Board

fE. Ra iran, lAS)

Member ecretar

Received Consent Fee of-

. Sr.No. :‘ Amoünt(Rs) DD. No. Date Drawn on

1. 94,38,000/- 7600676 28.09.2017 DBS Bank

Copy to:

1. Regional Officer, MPCB, Navi Mumbai — Sub-Regional Officer - MPCB, Taloja.

- They are directed to ensure the compliance of Consent conditions.

1. Chief Accounts Officer, MPCB, Mumbai.

2. CC/CAC desk - for record & website updation purposes.

M/s Jawahadal Nehru Port Trust fJNPT),[ 4’ Container Terminal & Marine ChemicalTerminall UAN No.34035 Page 2 of 6
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EXH-E

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706!24010437 Kalpataru Point, 2nd and
fax 24023516 I’ - 4th floor, Opp Cine Planet
Website http //mpcb gov In Cinema Near Sion Circle
Email: caccellmpcbgov.ln Sion CE), Mumbai•40002.2

RED/LSJ CR46) Date: O
No:- FormatLO/CACfUAN No.00000827321CR 2
To,
Jawahralal Nehru Port Trust (JNPT)
(4th Contalnerlerminal and Marine Chemical Terminal)
JNPT, Nhava Sheva1
Tal Uran,Dist- Raigad

Sub Renewal of Consent to Operate for 4th Container Terminal & Marine
Chemical Terminal Phase4 activity at Jawaharlal Nehru Port Trust
under Red category

Ref: L Consent to operate granted by the Board vid No. BO/CAC-Cell/EIC
NM-340351CAC-1909000963 dated 25.092019.

2. Environmental Clearance granted by MOEFCC vide no FNO
10-81/2008-lA-Ill dated 29.072008.

3 Amendment in Environmental Clearance granted by MOEFCC vide no.
Fjio. 10-8112008-IA-Ill dated 26.02201&

4, The minutes of Consent Appraisal Commitle Meeting dated 04.052020.

Your application No MPCB CONSENT 000C082732 Dated 13 11 2019
For Grant of Consent to Operate unUe Sdton 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Conttol of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous Other Wastes (Management &
Transboundary Movement) Rules 2016 considered and the consent is hereby granted
subject to the following terms and condition5 and as detailed in the schedule I II III & IV
annexed to th5 order:

1. The consent to renewal is granted for a period up to 30/09/2024
2 The capItal Investment of the project is Rs.6035.865 Crs (As per C.A

Certificate submitted by industry ExistIng Cl Is Rs 4719 Crs + Increase in C I
Rs. 1316.86 Crs) -

3. This consent to operate Is Issued for Operation of 4th container terminal and
Marine chemical containers Phase I of berth size 1000 mEts quay length for
handling of containers 2.4 MIllion TEUs/Annum

4. CondItions under Water CP&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (ta CMD) Standards to Disposal Path

I_Trade effluen1 0 lAs per Schedule-i Not Applicable I

Jiiwdhralal N.hru Port Trust/CRItJAN NoMPCB-COMSENt-OOOOa213z Page 1 af
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Ii__Descnpttan
Permitted Standards to Dtcposai

2. Domestic effluent 35 As per ScheduIeI Treated sewage for
gardening and non-drinking
purpose as firefighting,
toilet flushing etc.

Conditions under Air (P& CP) Act, 1981 for air emissions:

I 1 S-i 6(S2 G Set [2000 KVA X 2 Nos.J 2 As per Schedule -II

I 2 S-3 & 5-4 15et [250 KVA X 2 NoJ 2 As per Schedule -II

L s-s & s6jDG Set [160 <VA I 2 Nos.] J 2 As per Scheiule -II

NonHazardous Wastes:

Conditions under Hazardous & Other Wastes {M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

!1 JJ4I)4J

1 fr.i Used or sDent oil ] 7.6 KVM Recycle
SaIetoauthrised

9”

8 The Board reserves the right to review, amend suspend. revoke this consent and the
same shall be binding on the industr’

9 ThIs consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10 The applicant shall comply with the conditions of the Environmental Clearance granted
by MOEFCC vide no. F.NO iG-8112008-IA-lII dated 29,07.2008 and Amendment in
Environmental Clearance granted by MOEFCC vide no. F.no. 10-81(2008-IA-Ill dated
2602.2014.

The applicant shall comply with the conditions stipulated in EC-CRZ clearance.

Afforestation of mangroves shall be undertaken in consultation with State Forest
Department.

13 The Coastal protection work shall be carried out after detailed Hydrodynamic
modelling studies and it shall be ensured that no erosion or aceretion take place in
other area due to shore protection works.

14 The dragged material shall be diposed of at DS-3 location approved by MOEFCC for
capital dredging project of]NPT as per the Environmental Clearance granted by MoEF
vide No,f-10-81/2008-1AJII dated 23,052018.

15 The applicant shall prepare Environment Mangement Plan for the Port and submit the
copy withIn a month,

26 This consent is issued In pursuance of the order dated 05.05.2014 in the Matter of
Notice of Motion CL) No. 195 of 2014 in PIL No. 87 of 2006 passed by the Honbie High
Court, Mumbal. The Applicant shall comply wIth the order passed/being passed by the
honbie High Court. This cortsnet is issued subject to any order passed and may be
passed by Honbie National Green Tribunal Honbie High Co , and other courts.

,

JwihtiiaI N&iru Port TrUWCR!UAN No.MPCB-CONSENTO4OOO82732 P9e 2 o 9
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—

____
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U
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17 The appikant shall make an appIktion for renewal of consent 60 day5 prior to date of

expiry of Uie consent fOperatelRenewal)

For nd on behalf of the
Maharashtra Pollution ControL Roard

Kindly verify Maharashtra Pollution Control Boards document on Blockchain by scanning the QR code.
https://blockchain.ecmpcbinfdocs/2d349393f537a4655b6efa2ce4d9dd48041b9fca23d85ft4d0d34849d831

329

Recetved Consent fee of

(Ashok Shingare ii5),

Member Secretary

Copy to:

L Regional Officer, MPCB, Navi Murnbai and Sub-Regional Officer MPCB. Tatoja

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer MFCBrSIOfl, Murnbai

J3wahraIaI Nehru Post TrutICMJAN NoMPCe-coNSENT-OCoooaz732
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I

5CHEDULE4
Terms & conditipn5 for compjlance of Waterfollution Contro

L j Generation - As per your application the treated effluent generation 15 NI.
BJ Treatment - NA

C] Disposal - NA

2 A] As per your application, you have provided Sewage Treatment PInt of designed
capacjt11 39 CMD for the treatment of 35 CMD of sewage.

B) The Applicant shall operate the sewage treatment 5ystem to treat the sewage so
as to achieve the foltowinq standards.

1 - Not to exceed 100 mç

—

[uspended Solid Not toexceed 100 rng

C] The treated sewage shall be recycled I Reuse for secondary putpoes to the
maximum extent and remaining shall be dschatged on land for gardening within
premise after confirming above standards In no case, sewage shall find its way
into sea I Creek.

3. The Board reserves its rights to review plans. specification5 or other data relating to
plant setup for the treatment of waterworks for the purification there of & the sy5tem
for the disposal of sewage or trade effluent or in connection with the gtant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal 5ysteffl or an extension or
addition thereto.

& The industry shall ensufe replacement of pollution contro’ system or its parts after
expify f its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5 The Applicant shall comply with the provisions of the Water Prevention & Control of
Pollution) Acts 1974 and as amended, by instalLing water meters and other provisions

as contained in the said act:

2 Domestic purpose

3
Processing whereby water gets polluted

pollutants are easily bodegradable

Processing whereby water gets polluted
4, & pollutants are not easily 0.00

biodegradable and are toxic

5, Gardening 0

6. The Applicant shall provide Specific Water Pollution
conditions of EP Act. 1986 and rule made there
Environmental Clearancef CREP guidelines.

JawrtI Nehru Port Tru5tICPJUAN Nc.MPCB.CONSENT-0000022732 Pq 4 of 9
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control system as per the
under from time to time!



Maharashtra Pollution Control Board 331
51c11 8acb692d55bOdab4fOa

LI

SCHEDULE-Il
Terms & cdItIons forcpmpllance of Air Pollution CqntroJ

1. As per your application. you have provided the Air pollution conttol (APC) system and
erected following stack Cs) to observe the following fuel pattern:

Acoustic
s-i i5ets and 9 HSD 420 Kg/Hr LOC 2OItO

t
Acoustic

SU2
2000KVA) enclosers and 9 i-ISD 420 Kg/Hr 100 20160

stack

DG S t t 250
Acoustic

5-3 KvAIC C enclosers and 8.5 H5D 525 KgIHr 1UOQ 2%20
stack

DG S t r 250
Acoustic

5-4
AI

encloser5 and L5 I-ISD 525 K9fHr IUOO 2&20
stack

Acoustic
s5 KVA

160 enclosers and 4U5 HSD 33.6 Kg/Hr 100 16U12
] stack

DG Set1 160
Acoustic

5-6 KVA1
enclosers and 4U5 HSD 33.6 Kg/Hr L00 16U12

J stack

2. The Applicant shall provide Specific Air PtIIution control equipments as per the
conditions of EP Act, 1986 and rule made there under from time to tirne/
Environmental Clearance / CREP gUideIrnes.

3 The applicant shall operate and maintain above mentioned air poltutiori control
system, 53 as to achieve the level of pollutants to the followinq standards:

Parameters Standards

4. The Applicant shall obtain necessary prior pernhission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technoLogical Improvement or otherwise 5uch variation (including the change of
any control equipment other in whole or in part is necessary),

6. The port authority shall achieve the National Ambient Air Quality standards prescribed
vide Government of India Notification No. B290I6J20/90/PCl-L dated. la.11.2009 as
amended.

Jawahralal Nelwu Port Trust1CPJUAN Na.MPCB-CONSENT.0000082732 P€ 5 Of 9

Kindly verify Maharashtra Pollution Control Board’s document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb. in1docs12d3493931537a4655b6efa2ce4d9dd4804fb9fca23d85ff4d0ced34849dc83a1



Maharashtra Pollution Control Board
51c11 8acb692U55bOdab4fOa

3lIy-

SCHEDULE-Ill
Details of Bank Guarantees:

RGForfe1tur History

BG Return details

Srno. Consent C2E/C2O)C2R) flG imposed Purposeof flG Amount of BG Returned

=

NA

Jwahrail N&lru Port TrLJSt!CR/UAN No.MPCBCOHStNT-DcDO482732 PageG of 9
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SCHEDULE-IV
Generat Conditions:

L The Energy source For Lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water Utains to

recharge the ground water and utilize the same for different industrial applications wlthLn
the plwit

3, Conditions for DG Set
a) Noise from the 11G. Set should be controlled by providing an acoustic enclosure or by

treabng the room acoustica’ly.
b) Industry shou’d provide acoustic enclosure [or controt of nose The acoustic enclosure!

acoustic treatment of the room shoutd be designed for mtnimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion 1055 of 25 dB (A) shall also be provided. The measurement
of insertion ross will be done at different points at 0.5 meters from acousUc
enclosure/room and then average.

t) Industry should make efforts to bring down noise level due to DG set outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Installation of DG Set must be strictly in compliance with recommendations of OG Set
manufacturer,

ci A proper routine and preventive-maintenance procedure for DC set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use

r) DG. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

DG. Set.

h) The applicant shall comply with the notification, of MoEFCC, India on Environment
(Protection) second Amendment Rules vide G5R 3 71(E) dated 17O&2OO2 and its
amendments regarding noise limit for gerieratr sets run with diesel.

4, The applicant shall maintain good housekeeping.
5, The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of scient[ficaliy so as not to cause any nuisance I pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste,

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluentlemissions or hazardous wastes or control
equipments provided for without prevlous written permission of the Board. The industry will
not carry out any activity, for which this con5ent has not been grantedfwithout prior consent
of the Board.

7, The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The indush-y shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliances duly supported with documentary evidences
(format can downloaded from MPCB official site),

9 The industry shalt submit official emaiI address and any change will be duly informed to the
MPCB.

1o The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India. Nofication No. B-29016!20/90/PCI-L dated. IS.112OG as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions, The Applicant shall obtain prior consent of the Board to take steps to establish
tJe unit or establish any treatment and disposal system or an extension ddition thereto.

Jawahtal& Nehru Port TrutIUC1JAN No.MPCB-CONSENT-OOOOO2732 Page 7 of 9
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i2 The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected ‘ife as defined by manufacturer so as to ensure the compliance

standards arid %afety of the operation thrcof.

13. The PP shall provide personal protection equipment as per norms of Factory Act
14. Industry 5hOUld monitor effluent quality1 stack emissions and ambient air quality

monthly/quarterly

15. Whenever due to any accident or other unforeseen act or even such ëmsions occur
or s apprelwnded to occur rn excess of standards lard down such informatfon shall be
forthwfth Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of factories and Local Body In case
of failure of pollution control quapmnts the producton process connected to it shall
be stopped.

Th The applicant shall provide an alternate electrk power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the con5erit In the absence the applicant shall stop reduce or otherwise
control production to abide by terms and conditions of this consent.

i7 The industry shall recycletreprocess/reuse/tecover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016 which can
be recycted Iprocessed treused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc should go for that purpose in order to reduce load on
incineration and landfill sItefenvironment,

18. An inspection book shall be opened and made available to the board’s officers duiing
their visit to the applicant.

19 Industry shall strictly comply with the Water (P&CP) Act 1974 Air (P&CP) Act 1981
and Envtronrriental Protection Act 1986 and industry specific standard under ER Rules
1986 which are available on MPCB website (www mpcb gov in)

2O Separate drainage system shall be provid.d for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow No effluent shall be admitted in the pipes/sewers
downstream of the terminal manhole5. No effluent shalt find its way other than in
designed and provided collection system

21 Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

2. The industry shall take adequate measures for ccntrl of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB CA) during day time arid 70 riB (A during night time. Day
time is reckoned in between 6 a.m and 10 p.ni. and night time is reckoned between
10 pm and 6 a.m

24 The industry shalt create the [nvironmental Cell by appointing an Environmental
Engineer Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports In the chimney/(s) and facilities such as ladder,
platform etc for monitorinq the air emissions and the same shall be open for
inspection to/and for use of the Board s Staff The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-i, 52r etc. and these
shall be painted! displayed to facilitate identification.

Jawahrabi Nehru Port TrustICRIUAN No.MPC-CONSENT-OOOOOB2T32
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26. The industry should comply with the Hazardous and Other Wsts CM & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Othet
Wastes (M & TM) Rules, 2016 for the preceding year April to March in EotmlV by 30th
June of every year.

27. The applicant shall thstall a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemical5 used for treatment shall be
rn&ntalned.

28. The applIcant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall 5ubmit a yearly statement by 30th
September every year on available open plot area, number of trees survivinq as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specilcations or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions

30 The firm shalt 5ubmit to this office, the 30th dy of September every year, the
Environment Statement Report for the financaI year ending 31st March in the
prescribed FORM-V a5 per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

3L The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenValteration well before its life come to an end or erection of new pollution
control equipment.

32 The Doard reserves its rights to vary atl or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (incluUng the change of
any control equipment, other in wJQle ør inpart is necessary).

33_ The applicant shall provide fac1tIy.for; ctutteetion of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the ternilnal or designated points and shall pay to the Board for the
services rendered In this behalf.
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1I.

ANNEXURE “R2-7”

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
fax: 24023516
WebsIte http//mpcb.gov.in
Email: cac-ceIimpcligovJn

Kalpataru Point, 2nd and
4th floor1 Opp Cine Planet
Cinema, Neat Slon Circle,
Sian CE), Mumbai4000Z2

RED/LSi CR46)
No:- FormatLO/CACIUAN No.0000082611/CE 2—c o 9o 23

To,
Jnwaharlal Nehru Port Trust (JNPT)
Sheva, Navi Mumbal

Tal: Uran, Dist: Ralgad.

Date:

Sub: Consent to Establish for balance work of 4th ContaIner Terminal and
Marine Container Terminal at ]awaharfal Nehru Port Trust, Navi
Mumbal for in RED category

Ret
, Consent to Estabfish granted by the Board vide no.

5O/RO(P&PJCEICC-163 dated 26IO2OO7.

2. Consent to operate granted by the board vide no.. EOICAC-CelI/EIC
NM34O35iCAC-19O9OOO963 dated 25O92O19.

3 Environment and CflZ Clearance granted by MOEF & CC by letteT no
F.No. 10-32/20Th-IA-Ill dated O91O2Ui9.

4 The minutes of the meeting of consent appraisal commIttee meeting
thted 15.05.2020.

Ycur application No.MPCB-CONSENT-0000082611 Dated 11.112019

For: grant of Consent to Estblisii under Section 25 of the Water (Prevention & Control of
Pollution) Act 1974 & under Section 21 of the Aw (Prevention & Control of Po1luton) Act
19B1 and Authortzation under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered anii the consent is hereby granted
5ubject to the following terms and conditions and as detailed in the schedule I, II, lii & IV
annexed to this orUet

1. The consent to establish Is granted for a period up to commissioning of the
unit or up to 5 year whichever Cs earlier.

2 The capital investment of the proiect is Rs 3196 Crs (As per C A Certificate
submitted by industry Exl5tlng Cl lsRs. 4719 Crs)

3, ThIs consent to establish Is granted for balance work of 4th container
terminal and matine container termlnaJ of lenght 1000 meters and guide
hund of 200 meters atJNPT,

4. CondItions under Water (P&CP)I 1974 Act for discharge of effluent:

. I
‘Iri-mM pZaiL1k)

L i Trade effluent 0 Ajper Schedule I J Not AppIicbIe
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S The Board reserves the right to review, amend, suspend, revoke this corsent and the
same shall be blndhig on the industry.

9 This consent should not be construed as exemption from obtaining necessary NOd
permission from any other Government authorities

10 The applicant shall comply with the conditions of the Environmental Clernce granted
by the MOEF,CCrGO1 vide letter No. FNo 10-32/2018-IA-Ill dated 09102019.

11 PP shall follow ati the MARPOL (The International Convention for Prevention of Marine
Pollution for Ships) requirements and the Port Operator will be responsible for the
same.

12 The applicant shalt obtain Consent to Operate from Maharaslitra Pollution Control
Board before actual commencement of the UnittAdivity. (Establish)

For and on behalf of the
Maharashtra Pollutjon Control Board.

CE. Ra e iran lAS),
Mem Secretary
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—.__D?5cTian

Permitted Standar&i to DisposI

5.

Domestic effluent 10.5 As per Schedule-I Treated sewage used for
gardening nd non
drinking purpose as fire
fighting . toilet flushing
etc.

Conditions under Air CP& CP) Act, 1981 for air emissions:

6. Nun-Hazardous Wastes;

1 IS-i and ___ 3 Set 1200 KVA] tAs per Schedule -Il

I 1 Solid Waste

Sr No Type of Waste Quantity UoM Treatment Disposal

200

7. CondItions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Is manurej

i.1 Used or spent oil

; Category No.; Type Quantity UoM Treatment Disposal

H

_

50
Sale to authorisedBecycle reprocessor
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Received Consent fee of -

-fliJ11111LitiI%lFfft1I ghL1JIF ItJIIrL!1;r7;W I

I 1 j 639200000 J545724 j27/11/2019[RTGS

Copy to:

1. Regional Officr MPCB, Navi Mtimbai and Sub-RegionaL Officer MPCB, TaIoja
- They ar directed to ensure the compliance of the consent conditkins.

2. Officer, MPCBSion, Mumbal

::

Jawhadi N&tru Port TrustCEpJAN NcMPCBCONSENF-GOO&O82i1 Page 3 cf 1
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5CHEDULiI
Terms & conditions for compliance of Water Pollution Control:

t A] Generation - As per your application the treated effluent generation is Nil.

Bi Treatment - NA

Cl Disposal - NA

339

z A) As per your appIication you have provided Sewage Treatment Plant of designed
capacity 390 CMD for the treatment of 10.5 CMD of sewage.

B] The Applicant shalt operate the sewage treatment 5ystem to treat the sewage so
as to achieve the following tandards

SrNo Parameters Standards

:‘ BOD ( 3 Days 27 Cc) Not to exceed 100 rngll
2 Suspended solids Not to exceed 100 mqII

C) The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find kts way for
gardening I outside fadory premises.

3. The Board reserves its rights to review ptans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection wfth the grant of any
consent conchtions The Applicant shall obtan prior consent of the Board to take steps
to estabtish the unit or establish any treatment and disposal system or an extension or
addition thereto.

2 Domestic purpose 15 00

3 PrcKessing whereby water gets polluted
& pollutants are easIy biodegradable

Processing whereby water gets polluted
4. & pollutants are not easily 000

biodegradable and are toxic

5 Gardening — 0

6 The Applicant shall provide Specific Water Poltutior control system as per the
conditions of F? Act, 1986 and rule made there under from time to time?
Environmental learance/ CREP guidelines.

Jawaharial N4hru Port trustI4EUAN NoMPCR-CON$ENr-OOOOOB26U Page 4 at 10
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4 The industry shall ensure replacement of pollution control system or its parts after
expiry ot its expected life as defined by manufactuTer so as to ensure the compliance
of standards and safety of the operation thereof.

& The Apptkant shall comply with the provisions of the Water tPrevention & Control of
Pollution) Act. 1974 and as amended. by rn5taIlrng water meters and other provisions
as contained in the said act:

1. Indust :ooling, spraying in mine pits
or boiler feed

000
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SCHEDULE-Il
Terms & condfttwjsjrcompIiance of Air Pollution Control:

1. As per your application. you have prDpo5ed to provide the Air pallutJon control APC)
system and af to erect following stack (s) to observe the following fuel pattern;

Acoustic
S-2 KVA’

200 enctosers and &5 mtrs l-ISD 100 Lit/Day 100 2OO
J stick

AcoustIc
S-3 DGSet 200

enclosers ani 4% rntrs HSD 100 Lit/flay LOO 2.00
] stack

Acoustic
S-4 A

200 enclosers and 4.5 rntrs I-ISO 100 Lit/Day LOU 2.00
I stack

DG 5 t t 200 Acoustic
5.5

KVA
enclosers and 4.5 mtrs HSD 100 Ut!Day 1.00 200

J stack

DG S t 200 Acoustic
5-6 KVA enclosers and 4.5 mtrs l-SD 100 Lit/Day 100 2.00

stack

DG S t 200 Acoustic
5-7 X\fA I

encloser5 and 45 mtrs HSD 100 Ut/Day 1.00 2.00
stack

DG Set t 200 Acoustk
s-s KVA enclosers and 4.5 mtrs H5D 100 Lit/Day 1.00 2.00

J stack

r Acoustic
s-9 KVAJ ‘

LVV enclosers and 4.5 rntrs FISD 100 Lit/Day 1.00 2.00
5tack

DG S t t 200
AcoustIc

s-b
KVA

L enclosers and 4.5 mtrs HSD 100 Ut/Day LaO 2.00
J stack

Parameters Standards

F-r
Not to exceed ] 150 mgI Nm3

Iawahd& Nhru Port TFUSt/CEIUAN No.MPCB-CONSENt-IOOG42611 Page 5 of 10

Kindly verify Maharashtra Pollution Control Board’s document on Blockchain by scanning the QR code.
hftps://blockchain.ecmpcb.in/dOcS/4323351 07e83b1 1876981ad606c5bee32ad1 0d771 296b081 61 7a484af68d15ac

DG S t 200
Acoustic

5-1 VkM 1 enclosers and HSD 100 Lit/Day 1.00 200
J stack

4,5 mtrs

2. The Applicant shall provide Specific Air Pollution control equipments as per the
conditions of EP Act. 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

3. The applicant 5hall operate and maintain above mentioned air potlution control
system, so as to achieve the level of pollutants to the following standards:

I Total PrticuIate Matter
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I. .

4 The Applicant shati obtain necessary prior permssion for providng additional control
eqwpment with necessary specifications and operatrnn thereof or aIteraton or
repLacement/alteration weU before its life come to n end or erection of new pollution
control equipment.

5 The Board reserves its rights to vary alt or any of the condition in the consent. if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or In part Is necessary).

Jawharlal Nabru Port TnjstjCEjUAN NoMPCB-CONSENT-OOOOO261I P 6 Of 10
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5CHEDULEHI
Details of Sank Guarantees:

NA

EG Return detail5

Jaw1icIaI Nehru Port TrISstfCEUAJ NoJ4PCfi-CONSENT-OOOOOa611 Pge7vflG
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OG Foilelture History

srf)1 CdflSEflt (C2EIC2O/C2R) BC imposed Purpseof8G Amount of 86 Returned

NA
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SCHEDULE-IV
Generai Conditions:

1. The Energy source for lighting purpose sh&I preferably be LED based
2. The PP shall harvest rainwater from roof tops of the liuiIdngs and storm water drains to

recharge the ground wat& and utilize the same for different industrial applications within
the plant

3 Conditions for DG. Set
a) Noise from the 11G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustical’y.
b) Industry should provide acoustic enclosure for control of noise The acoustic enclosuret

acoustic treatment of the room should be designed for minimum 25 UB (A) Insertion loss
or for meeting the ambient noise standards, whichever is on higher 5ide. A suitable
exhaust muffler with insertion loss of 25 dB CA) shall also Le provided. The measurement
of insertion less will be done at different points at 0.5 meters from acoustic
enclosure/room and then average

c) Industry should make efforts to bring down noise level due to DG set. outside industrial
pTemises, within ambient noise requirements by proper sitting and control measures.

ci) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed In consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

0 D.G. Set shall be operated only in case ol power failure.

9) The applicant should not cause any nuisance in the surrounding area due to operation of
D’G. Set.

h) The applicant shall comply with the notification of MoEfCC, India on Environment
CProtechon) second Amendment Rules vide G5R 371(E) dated 1? 05 2002 and its
amendments regarding noise limit for generator sets run with diesel.

4, The applicant shall maintain good housekeeping.
5, The non-hazardous solid waste arising in the factory premises, sweepings. etc. be disposed

of scientifically so as not to cause any nuisance t pollution The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written prrmssion of the Board The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
ofthe Board.

7, The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises

8 The industry shall submit quarterly statement In respect of tndu;tnes obligation towards
consent and pollution control compliance s duly supported with documentary evidences
format can downloaded from MPCB official site),

9. The industry shall submit official email address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
ment of lndia, Notification No. B-29016/20/90/PCI-L dated. 1811.2OG9 as amended.
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11. The Board reserves ts rights to review plans, specifications or other data teiating to
plant setup for the treatment of wterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or In connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take steps
to estabhsh the unit or establish any treatnient and d[5posaI system or an extension or
addftion thereto.

12 The hdustry shaH ensure replacement of pollution control system or fts parts after
expiry of Its expected life as defined by manufacturer so as to ensure the compIance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act
14 Industry s}ioud monitor effluent quality, stack emissions and ambient air quality

monthly1quartedy

15 Whenever due to any accident 0 other unfore5een act or even. such emissions occur
or is apprehended to occur In excess of standards laid down, such information shall be
forthwith Reported to Board. concerned Police Station, office ot Directorate of Health
Services, Department of ExpIosves, lnspectorate of factories and Local Body. In case
of failure of pollution control equipments. the productIon process connected to it shall
be stopped.

16 The applicant shall provide an alternate e’ectric power source sufficient to operate all
pollution control facilities installed to niaintain compliance wth the terms and
condibons of the consent In the absence the applicant shall stop reduce or otherwise
control production to abide by terms and conditions of this consent.

17. The industry shall recydefreprocessfreuse/recover Hazardou5 Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled (processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land ñlhng and cannot be
recycledtreprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill 5itelenvfronment.

18. An inspection book shall be opened and made available to the Boards officers during
their visit to the applicant.

1g. Industry shall strictty comply with the Water (P&CP) Act. 1974, Air (P&CP) Act, 1981
and environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are aiailable on MPCB website (www.mpcb.gov.in)

20. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes sh&I be provided at the end of the cotlection system with
arrangement for measuring the flow. No effluent shall be admitted in the pIpes/sewers
downstream of the terminal manholes. No effluent shall find its way other th2n in
designed and provided collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The indu5try should not cause any nuisance in surrounding area
23. The industry shall lake adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noIse to less than 75 UB (A) during day time and 70 US (A) during nIght time. Day
time is reckoned in between 6 am. nd 10 p.m. and night time i5 reckoned between
10 p.m. and 6 ajm
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2& The industry shalt create the Environmental Cell by appointing an Envronrnental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation

25 The applicant shall provde ports tn the chmney1(s) and facihties such as ladder
platform etc. fot monitoring the air emissions and the same shall be open for
inspection to/and for use of the Boatd’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-i, 52, etc. and these
shall be paintedl displayed to facilitate identification.

26 The industry should compiy with the Hazardou5 and Otliet Wastes (M & TM) Rules,
2016 and subrrrit the Annual Returns as per Rule 6(5) & 20(2) of Hazardou5 and Other
Wastes CM & TM) Rules, 2016 for the preceding year April to March In form-[V by 30th
June of every year.

27. The applicant shall instalt a separate meter showing the consumption of energy for
operation of domestic and indu5trial effluent treatment plants and air pollution control
sy5tem A rg1ster showrng consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coveragel plantation. The applicant shall submit a yearly stternent by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans. specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year4 the
Environment Statement Report for the financiaL year ending 31st March in the
prescribed FORM-V as per the ptoVi5OflS of Rule 14 of the Environment (Protection)
(second Amendment) Rules. 1992.

3L The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32 The Board reserves its rights to vary all or any of the condition in the consent. if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents1 air emissions and hazardous waste to the
Board staff at the terminal or designated ints and shall pay to the Board for the
services rendered in this behalf.
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ANNEXURE “R2-8”
EXH-F

F. NQ. I 0-32/20 1 s-IA-I II
Government of Ifldi3

Ministry of Environment hCret and CIfrnat Cine
(IA.III Se.ciin)

Indr Pryvarn Bhwar,
ioi’ Bagh RoadNew Delhi - 3

flt: I 3’ June, 2)1

To,
MIs Jawaharlal Nehni Port Trust
JawhirII Nehru Poit Trust Administrat on 5uiIdin,
Shev, Urn, ‘3av Murrbi - 400 707 (Mahrashtra)
E mail: cmpd.In ptirnaiI.rn

Sub]et Environmgntal Ciearane fvr haIate work of 4’ Container Terminal

& MarLn Contiimier Teimirid t ]NPT by MIs Jawaharbi Nehru Port

Trust - Thmis of Rfrne . ceo.
Sit:

This hs refetence to your Ptopoal Nc. lNMH!MlSi5O1 t201 dated I7t

May, 2O1, submitted to thi t’.liriistcj fot scokirg Terms of Refetenc ToR) in tetmS

of he ptOVISiOfl5 of the Eiivirntnent lmpac Assessment (ElA.) Notifictior. 2006

undet the Envitonmerit (Proem1tiOfl) AcL I

2: Th FOO3I [Ct taflt of Terrn ni ftfrence (TaR) Ic [tje pojec

‘Environmentat CIatno c balance crOtk f 4” Ccrtinet Tetmlna & Marine

C’:rainet Terrnira JNPT by M/s JawahtlaI Nehru Pcrt Ttust ws cnkJid by

the Expert Apptaial Cornrniffe (lnfra2) in its 31 trectirig held on 29-30

201 l.

3: The details Dt th ptGjeDt, r,:?t th. documents subriiitted by the rc,j&ct

propcrent, ard also is infttie during th above iid meetirjj unde:

(n In Iin ‘th lh cpcLty umenftiticin pia’ th@ fcurth container t?rfninil

xncDtuaHzod by JNPT o be de’elcpe on Build Opetate iraifr tBOT:i

L:I tu1S CES cttied out the feaibuliy stu. dy fDr the same fl 2O03 which

W3S Jpdated by Mis As 5nk in association w lii Ms STUP Consultants in

2007 — 08 folbwed by gobal render pmc in 2010. The i>jeit was

;;3wat:DIed to tA/s Port at .SIrapOTe AViDrity (PSA) in 201 1 aftt a crnpthtide

bidding ptccess.

cii) Owing to exiraneou fctürs tW PA could not sign the grernnt even

dftet iepeaeti ex[en5 oilS (ainouiing to rnce tha9 a ye9t) provided by ]M’T

lot the ard the mdt w dichatged in 201 2

(iii) JNPT h bn granted Envitonmentl Cla?ance for 4’ Ccrtanet Thrrnirml

and M2tin Continet Tetminl vide letter No. I 0-a1?2CO-lA-lIF by Ule

Mi i istry of Enviro nrnent, FQreit Clirnte Chsnge on 26. 02.2014. whh is

V3 id Wi 28.07:2D18:

civ) The contrucUuri [ Psi-l of Four.h Containet TerminJ project comrneroed

from fl.rmhL:r. 2D14 after flnancil closuie wid other compliances ot

th Dorc.sion Aronient. The construction ‘ct<s tiridt Phasel va

cinpleted nd th entire Iaciit is put b cperhon by 21 Deiernber 2017.

I’.:d:*iIt%:: A’AH.h :II ‘i:ic P. I Q1



wttftn the stpuIted time period of 3 yeats kit ccirnmencenient f Phase-I
operations. As per the Concession Açreement. Phase-Il works shall lie
commenced immediateI after achieving the Iraffi d 2.4 MTPA and
cornIete the baIanc wr by December 2022.

) Th vIidiiy & th Envravtnt ZIaranc fr thi ptjt i pinng by 2
July, 2D18. As such th JNPT hs appIiid for th9 frsh ThR for fresh EC für
the balance wots of the Fourth Goritirer Terminal and Marine ChomhiI
Terminal project at JNPT.

(vi) The details of balance works of 4” Cntiiner ThminaI 8 Marine Cintiner
Terminal t JNPT is as under:

A CIvU Infratruetur:

347

St.
No.

ci:’

CI I)

Projcct &opo as prcpprovcd
nvifinrnnt C[earance

Berth:
Berth length of 2O1Om x Cim
DredgIng:
jil Manew.rehng area ()13.Y m CD
snd 51h pocIc:9 1i ni CD

-

ApprcHcb Bridges
Aprih ridges Adequate Ncs.
ReclamatIon:
Reclamation are about (2O Ha) fo
riEw!1IWment nf stwqcyrd iMerni
rnth tIiL’PV iiiiIwJW nntinr
P°: 5t: cffk aid ctti
üpEt1iGnBI huiIdin. oritai ne
trmirI 19 c.ürnpII ic.
Road and Rail ConnehvtLy:

Up th I 2 Ine cnr tinq road (4
kni) up ft) NheaShevR FoIiq S1tirin

iI Ccnriner Dpat fr evactki
by RiI

l000rnx6l rn
Compte1ed
Approx. 110 hA.
Area diedçed
ncluding berth
3ocket Completed
10 MihIon Cu M

05 Nos.
Completed

110 I I.
Complotcd

12 hsne ocess
teed iihhin
iompIe1ed and
Line in

(iii

(iv)

Nw TOR for
Balance Work in
Phase1l

I cDiD n BY m

Aro. 1UO H.
Di•edn;j up b
165m liek CD
9 Million Cu. M.

05 Nos.
Completed

90 H

(v)

Addftion 8
road o be
mleted

B.

One riI yard v’ãth 4
bcp lifleB -

Corn ük1ei

Equi pmont:

Sr Prciject Scope s perpproved Phase-I
Mo. Envimnrnnt Cieara ne&

i) RiI Maurctd Q*my CrfleE htIid (bkn
(RMOC)_it lcst 24 No.

Fsil yard ;‘ñh
9dditiQnl 2 loop
Jir€

Ncw TOR tot
Rtancc Work Ir

Phse4l
72. NQ

36 Nos(ii) Rubber Tyved Gantry Cranes 1 Insflled

;cz;a 4c. C7.H’.iI75) -.•2i3



: h IGCt t iç ict 72 Nc rInce

R)
R-diI tfC)]d Gntr3r Crne I Installed

-
i±’!’M.C) at loat 08 N

CM Trauor Tri lrt 240 T. T.
Hrovidec (balance

-

arrk’Ln

________

C. aciIitie;

Completed In
Phas4

[Jecfrrflcabcn

__________

C.orrplted

(ii: W;:3tEr -3Lippty, Drainage nd CcmpIeted
SwEt.ag facilitie±s

_______

______

aii: Mihd Crnputi and scwn

_______

netrork

___________

__________

(p Pira FightIf f9cII[tIP

________

________

(v Ade::L Sfa1y arraRj@ment aL the

Trruiil

________________

viL Project cosnvetrnet Rs. 791 5.3 Crres.

‘A

4. The ptojacr/ctivity is coered iJndr ctecr ‘A’ of itni 7 C) le. ‘Pors,

harbour, bte* wffirs. dredgin of lkie chedu e to the EIA Notification. 2005 nd

its ubsequeiit arnendmnts2 and requires appraisaL at Ceci[tl level.

5. Tr EAC: fl 1t5
31rU held on 2F1-30 1ay 2D18 after detailed

deliberations, recometic1 the project for irnt of ToR as sp€:fied by the Ministry

.3 tandrc Tcft in April 201 5 for the said p?ojcdactivity and the folIowi9g I ift Di

a1dit on to Staridrd ToR for reptt On of EIA-EMP eçoft As pef Ih

reconirnerdtion cif the EAC, the MinisLry cf Eiivipnrrent, Torest and Climate

Change hereby accorth ThR tD the project Environmiental Chaarance for balance

wor of 4i CGrflainer Term inal & Mariie Conta iner 1 etrninat at NPT by MIs

]-i’hadal ehru Port Trust Ior ptepaation ef the Erironmental Impact

Assessmeti: (EIA) Rpxt and FrironmntaI M.snagement Plar (EMP) with the

fclowin peitk aiid fleral condiiicn in diition t. Standdd ThR provided t

Auti -1:

(i) Impo-tanie and bnefita of the projei

(U) SLbrflit a copy of layout supertnpesed on the HTULTL mp dernarcted by

an aithorlzed aqeiicy on 1 :4000 scale.

(iii Recemmendatioti L)1 thL SCZMA.

(iv:i surnt emplet set cf documents quired as pei paIe 4.2 (i o CR7

Nctiflcation, 201 1.

(ii) Ccrtified CompIiarie Report issued by tile MeEF&CC, fte9ftnal Office cr

c3DrIcetflei Reicral Office of Central Polljtion Control 6oatd or 1h9 Member

SeDretary of the ‘espicive &ate Fol1utior Control Board fr ie conditions

StipLllatec in the 5tIiLt environmental lerance lasued fDr the pfojec: along

St Project Scope as pr9appmvd
No. Environment Clranc

Inslalled

IisiId
CompIRti

Now TOR for
Aalnce Work

in Phase-Il
To b Completed
To be Complotx

To be lntelIed

Th ie miLlled
To b k>iiipked

::Ig4:L,Jd N. I.?41I’1 1,:O[:
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with n action taken report On i5ue5 which ive been stated to be par1aIIy
corpliec ci 1 OflIflOt CU tTpied.

cvi) The project proponerts shtI satifatoi1Iy address o II ie
compIairits?uggestions that have b.ri riciived against the project till the
date cf submission of propaIs fcr Apprais3I.

Cvii) The EtA would provide an err wise compIiace of the proposIs to the ECC
non-n s.

ediii) A crtificat€ 4rom the competent aut&rnribj for dichiring treated eftluen/
untreated effluents into the Public sewer? dipoeIi&ain3ge eysterhs Icng
with th final diposI poini.

Ox) A certificate from the IocI body suppyin water, pecifVIn9 the total annu3l
water avaiIaLiity with the Ioct uthoitr, quirtity uf water aIredy
[‘t)flNY1iItE(i iFit quantity of water allotted to the projct under conskieration
and W baJance water aa1abte. This shouk b specified seprteIy for
rourd wtet ,d surface water scurcs, aneunrg th&t there is no impact on
othor usors.

x: A certiicate of adequacy ol avdiiibe pawer from the aecy ippFyiig power
tD the projet along wiTh th Icac a1iowU for the project.

(xi) A certificate ftçn, the cmipetent uthcrty hnUIing rnunitipai otid wastes,
indcting he exstin civic capacities of handling nd th&r adequacy b cater
to tho t’iL&W. 9enerated fwrn project.

(xii) The Air Quality Index shall be iaIcuIiited fcr base level air quaiity

(?ciii) The EIA ouId Study the impact of dwtring and draw ip acon pI3n for
ojepo al th water.

(I) I he LiA wuId study the impact of DemoIitkn and confowianco b the
Coflttuton and Demolition Rules under the ER Ac 1B6.

(x The i::. l.A. wQuId inIude a chapter on how he project cn1orrtis to the CR2.
rninaemtrit phin beiri thwn up by the SLte Govinrrnt In COn1pIift4;:e to
NGT orders.

(XVI) Various Dock and hipbuiIding facilitie3 with pcitie for cistng find
prcipoed project.

(xvii) Study the impact of dredging on the shore line.

(xIifl A detled imDct aialysis of rork dr€dglnj.

(xix) Study the impt of dredgng rU dumping on rn3ñne eogy n4i draw up a
mna9ernnt plan hrou9h the NIC or ny other institute specatizinq in
marine ecolcy.

(() A ieta.iled ana!ys of the Dhysico-chrnicai nd biotk componenI in he
high’y turbid waters round th pioject site (s exhibutei in thc Gogle mip
b*)UtdU1 during the preseitahon) c’ornan? it iih the phvsico-charrical nd
hictk components in the adjacent dearer (blue) wte’s both in arms Gf
oaseli9 td impact ssesrnent and draw up margement alan.

xxi:i CetiIs of rnieaion2 effluents, vl d waste nd hazatkus waste generation
and their management in the exstii and proposed facilities.

.:mpxI sc. Vl1 LTAt7: j.’2:J



(xxii The exitin proj chtId vafI of flU subirit consent to operate from the
State PoilLitiofi COflirGi oard.

xx ii ReqiJir€*eti: of watei, powor, with so,irco cif suppIy of ipprovI, water
bihflD? dIgrarn, n1an-Dowei iequirnert teguIai itid Oiitrdct).

xxv:i waste’ter Maniqtriierit llan.

t: DetäjI or En’itonrnent3I Monitonn Pan

(<•i) To prepare a detailed biodiversi:y irnpaet erflent report nd
mataement pkn thouqn thD NIOS or any ether inttufe ol repute on
rnEtire bracrci5h water d frsi w’ter eoIoyy arid biodiversity. The repDrt
$h3II study the impact n th risr, stur and iJi ea and ncIuce the
inLetidaI biotopes. cor3Is nd cra r,rnurities. molluscs, se sses. sei
weeds. ubtidaI h3bitt. flhe. othr rn&ine and aquatic micro, mecro nd

tbta nd faun3 including beithos. p[nkthn, tcrtles bird etc. Iso
the prcducthit. Th thta cjciIIecttn n1 impact ssessnent shall be s pr
tandrd sury me1hods.

xii) M ESessment of tile curnuItiv irnpatt f II deveIcpment and increased
inhbiiaticin being carried c’ut or pioposed to be ciried out by the project or
other igencies in the xre ar, shall be lidde br rifflc densities and paking
ca[dbIIIiies ri a 05 knis rditi fr m the site 4 detiIed baffic management
and a traf7c decotigeoi pfn drawn up throh an Drganizatan of repute
ard specializing in Trnsprt PIannng shall e submitted with the [IA. The
Plan to be JmpIementd to the a1ifction of the State Urtn DeveIopnent
ri4; Transport Departments sh iIso include the txnsent of all h
ricemed rn p[em anti ng gencie

x: Diatr Management PIn for thc abvc tewirrI,

(Xi) Lyccit plan of citfrig and pripcsed Greetibelt.

(o) Status of court case pendirg aintthe pojec:.

x(xi) PIii foi Cüporite Ervironment Rpnniih Ihy (CER) as speifieU under
Minitty’s OfflcG MernorandLin d912 P.No. 22-’Stx2O 7IAJII dated M3y
2O1 i;h I be prepared ord surr’ittd along with EIA Repoft

(xxxi i A tabukir chart 1fLh in1ex f’r pant wise compi3flce of above ThRs.

QGn taI Guidelines

ti) The EIA doumnt 5hII be pnn:ed on bcth ide. for as posibIe.

cii) Al dQDLlrflefltS should be propedy ndexed. page nunib&ed

(iii PeriodMe of data collection shiiiId he dearly indicated.

(iv) Authenticatd Fish translation of all rnteri& provided in Regional
lang ua gig.

cv: The Ieffer/applic.abon for EC should iuote the MoEE&CC F le No. nd ilo
attach a opy of t:h lttr prescnblrg the ToR.

vi The copy UI [tie kter received from th Mintry the ToR piescribed for
the prtjtt houIc1 be attached as ar annei&ire o the hn1 EIA-EMP Report

P:c:JF•c. iH.Y:i:I i.’i:’ a;c G
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{vi ) The finar Ei#EMP repcrt submitted to the Minstnj must inc’orpcrate th
issues mentioned in ToP. The index ol the flraI EIA-EMP repcr[. must
indicte the eiii haptr nd page no. oFthe EA-IMP RepDrt where 1}
specilic ThR prEstJ1bd by te Ministry. Quinsiir r&atd to the projeGt
(posted oil MEF&CC website) wW I E?CtIUfl dtily filled n shII Io
5ubrflitted t ‘:hi: trnc cf pplyng for IzC

(vI Grnt of ThR do.e rOt rnen grant of EC.

(ix) The 5tati5 f accreditation of ±ie EIA cor-ul1,n1 with NABET/OCI shall be
specifkiIIy t-iritonei. The consuItnt Ehall Gefy that his accredithbon is
the 5tor forwhich this EIA i prepied.

tx) On th front page of RAEMP fepQrts, the tiioie f the
cnsuItantJconsu tncy film atarc with their campIet taits ifldLIdifl Their
ccreditaiion, if ny sh&! & indicated. The ccnsutnt whi e submiftir the
EIAEMF repzrt 5I1 grve an undertaking to the elløct that the prescribed
ToRs (Toft prupued iy the project proponent and ditionel ToR given by
the MoEE&CC) hv been cDrnplied with dnd the date submitted is factual y
correct (Refer MoEF&CC OIhce mernotnthim dated 4” August. 2OO).

(xi) ThiIe ubmiftin9 the EINEMI- reports. the nsrne of the ererti snriatcd
withfinvclved iii the prepraticin of theso ccports and the Iabotrie Ehicugh
which the samples have been got anelvsed should be tated in thiE rcport. It
sh I cItly be indicated wliecher these laboratories re pprved under ±ie
Environment (Protectfrt) Act 1i8 ncI the rules rnaLe heie undi (Please
refer McEF&CC GIlice Mernornduni dated 4 AugU5t, 20(Wi). The project
leador of the EIA study haII also be mentioned.

(ii All Iie ThR poin1 es presenbed before the Expert Appraisal CorrmiUee
EAC) 5LL1Ii L1P? vered.

- The boe bR shoul be ci,nsidered Irr the project ‘Envi’onment.I
CI€arance work of 4th Gontairier Tertiiinel & Marine Container ‘erminal1
at ]NPT by Mi ]awrle Nehru Poft TtJt, Lfl ddiion La ll the ilanL
information s pr th Generic Structure of EA’ given in Appendix ill ard lIlA ir We
[IA Nolificaticft 2006. The Corrniftee exernptd Public hearing S pet paa 7(u) ot
the EIA Nut flcatioft 2006 for preprtion of EINEMP Report.

7. The project prcipcnrt shell ubmit the detailed final DNEMP preprd a pe
TaRs to the Ministry for considering the P(POI for erivironnental clearance wiUiin
3 yeats a per the MEF&CC OM. No.J-’ 1O•1 3/41)2D06-1A-lltI) (P) deted
Ga 102014.

8. The isultants irwolved in rpa19tion of EI4tMP rsprt after acreditaon
with auIity Council of lndi&Nina1 McrditeUon Boerd or Educatn and Training
(QCi/i1ABET) would need t inrIud a certificate ir this reji!td in the EINEMP
ipnrt trepared by theiti d cJta provided by other Organizehon(s)) Labcratoiies
includtng their status of approvals etc vide Nu1ification of the MoEF&CC dated
19iJ7.201 3.

9- The resciLbe TQR would be valid ft pE1nd of three yea rs fo subtu iicn
of the EIA/EMP Rporbs.

c

Pt: N :c41



10.

This ruR s ubect to th€ final r)tltrXrne o te naI outc3rn&Ig2I opinon on
the Order diteU 22u November. 201 / )1 HonbEe NGT in th OiigiraI ApplicatiGn No.
424 cf 201 6 er 0A. No. i6’ of 2O1 and Original .AppUcaton No. 11 i1 2014 it
[ho mt1er Mis. Mehdad ?nr W Mini5try of Environnient Foret & Climate
Change & Ot-s nd Shan1uidef Shtidhw DaI1 & Dra. V/s Govt f Inilia & Oi

I 1 This issues with [he itpproval of Ccrnpetnt Authority.

1:y

(KushF Va5hIst)
Director

Czy tc:

The Msrnber Seciotary, Mhatashtra Palluhon Control Roac1. Kalpataru Point, 3’ nd
4h :-I,r. Opp. Qne PInt, Siori Circle. Mumti -. 400 022 (Mahraitra)

N
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MAHARA$HTRA LIFE AUTHORITY

Office of the Superintendent Engineer,

Maharashtra Life Authority Board

Matheran Road, Plot No. 1 , Sector No.1

Navin Panvel 410206

OJ.AA/MJPM/NP/TS.3/3015/ Year2Ol6

Dt. 14.12.2016

To,

Chairman

Jawaharlal Nehru Port Trust

Administrative Building, Old $heva

Tal. Uran

Sub: Additional Nhava-$heva Water Supply Scheme

Level-3, Tal Panvel, Dist. Raigad, for Jawaharlal

Nehru Port 1 1 18/965 mm waterline proposed

route program National Highway No.4 B shifted,

after than for additional expenses to give

approval.

Ref: 1) Board of Director M.L.A, program matter 7

of meeting 134, dt. 6.10.2015

2) Resp. Chief Engineer. M.L.A, Thane

Technical approval dt. 3.12.2015



C3

3) Agreement dt. 18.3.2016 in between Resp.

Chairman, Jawaharlal Nehru Port Trust and

Resp. Member Secretary, M.LA Mumbai

4) Resp. Chief Engineer, M.L.A, Thane

inspection dt. 7. 1 1.20 16

5) Resp. Chairman, Jawaharlal Nehru Port,

Management cabin meeting dt. 24.11.2016

6) Resp. Member Secretary, M.L.A, Mumbai

inspection dt. 25.11.2016

7) Exe. Engineer (J.V.) M.LA Department,

Panvelletter No. TS-2/3156, dt. 14.12.2016

8) Public Work Department, Government

Decision No. T. R.S. 20 1 6/ P.N.288/ Road- 1 /
Mantralaya, Mumbal, dt. 23.6.2016.

Sir,

Maharashtra Life Authority, Board of Director meeting

1 34, dt. 6th October 20 1 5 make discussion about to increase

capacity of Nhava Sheva Water Supply Scheme by the point

No.7 and decided to run total Rs. 2 14.70 Crore scheme as a

capital contribution. The share of Jawaharlal Nehru Port

Trust in this scheme is Rs. 43.62 Crore and instead of that

Rs. 45.00 Crore for replacement of water supply to

Jawaharlal Nehru Port Trust.

In this connection about Rs. 44.82 Crore for

replacement of water supply aqueduct according to letter



No2 provided Technical approval from Resp. Chief Engineer,

M.L.A Thane. Under the agreement as per Jawaharlal Nehru

Port Trust and Reference No. 1 the proposed share for Nhava

Sheva Water Supply Scheme is Rs. 43.62 Crore and at

present Maharashtra Life Authority agreed to pay Rs. 4482

Crore for change water supply water tube of Jawaharlal

Nehru Port Trust and in that Rs. 44.82 Crore amount paid

to M.L.A.

Under the above scheme Y Point, Bhingari to

Gavhanfata 1320 mm old water tube to be change and on

that place right of way or present water tube similarly to

change new 1 1 18 and 965 mm soft poladi water tube to be

definite. In the connection of above road submit proposal to

various department for permission. As per approved scheme

made tender action and accept lower tender of M/s. Anukul

Industries Pvt. , Mumbai and will place work order.

However, in the meantime, as per Government Decision

No. T.RS.20 16/P.N.288/Road-1 /Mantralaya, Mumbai, dt.

23.6.2016 Uran Panvel State Highway has been transferred

from Public Work Department to CIDCO for development.

There are existing waterways parallel to this highway. The

current 9 m. width of the road will be widened up to 45

meters on 1 7 . 9 . 20 1 6 during a j oint inspection with CIDCO ‘S

Executive Engineer. On 7. 1 1 .20 1 6 in the room of Chief
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Engineer, CIDCO, Hon. Chief Engineer, M.LA. It was stated

in the discussion held with him. As the proposed new

aqueducts are coming under this widening, the proposed

aqueducts will have to be laid at a depth of 3 to 3 . 5 m below

the road with concrete inking. Therefore, will have to be

incurred on concrete and excavation and ancillary matters.

Also these various departments will have to incur additional

expenses for permission from Railways, CIDCO at the rate of

4000 per square meter. The total cost of laying the pipeline

is expected to be Rs. 57.01 Crore and will cost Rs. 12.19

Crore more than the original cost. The alternative to the

above aqueduct is a relatively low cost technical and

economic route. A proposal for permission has been

submitted to the National Highway Authority.

The Widening olNational Highway No. 4B is in progress

at present and it is necessary to lay waterways before its

completion. Above National Highway No. 4B widening for

Jawaharlal Nehru Port Trust and financial assistance from

Jawaharlal Nehru Port Trust for Naval work, will receive

permission immediately and in this regard Chief Engineer,

M.LA Thane with the project director of National Highway

Authority. The proposal was also submitted after a face to

face meeting on 7. 1 1 .20 1 6 and it was clarified that

permission would be granted soon. I had a discussion in

your hail on dt. 24. 12.2016 and you have approved the



increased expenditure in principle. Accordingly, a budget

has been prepared for laying the pipeline parallel to National

Highway No.4 B and the estimated cost of the proposal is Rs.

55.09 Crore and it will increase by Rs. 10.29 Crore, its

original amount is more than proposed amount.

Therefore you are kindly requested to approve the

revised proposal and the incremental cost involved.

End: letter

(Devendra Landge)

Superintendent Engineer

M.L.A Board, Panvel

Copy: Resp. Member Secretary, Maharashtra Life

Authority, Mumbai for information

Copy: Resp. ChiefEngineer, Maharashtra Life Authority,

Thane for information

Copy: Resp. Manager, Jawaharlal Nehru Port Trust, Old

Sheva, Tal Uran for information

Copy: Executive Engineer (J.V.) M.L.A Department,

Panvel for information



jfjJRE “R2-1O”
Form-2

APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE

Details of State(s) of the project

Uran

358

:;. Item Details

Whether it is a violation case and application is being
submitted under Notification No. S.O.804(E) dated No
14.03.2017?

Details of Projact

(a)Name of the project(s) Fresh Environmental Clearance for balance work of 4th container terminal and
1. manne container terminal

(b)Name of the Company I Organisation IJAWAHARLAL NEHRU PORT TRUST

(c)Registered Address Jawaharlal Nehru Port Trust Admin Building Sheva Uran Navi Mumbai,Navi
Mumbai,Raigad,Maharashtra-400707

(d)Legal Status of the Company I Central Government

(e)Joint Venture I No

Address for the correspondence: I
(a)Name of the Applicant I Shri Sunilkumar Vishnu Madhbhavi I
(b)Designation (Owner! Partner! CEO) I CMPPD I
(c)Address INIL I
(d)Pin code 1400707 I

2. (e)E-mail Icmppd.jnpt@gmail.com I
(f)STD Code. I 22(f)Telephone No. I 272451461
(g)FaxNo. 0222724178 I
(h)Copy of documents in support of the
competence/authority of the person making this Rnnexure-Uploaded Copy of documents in sugport of the
application to make application on behalf of the User çgrnpetence/authorit
Agency.

ca.tSgr.y of the Schedule of ETA Notification,2QQ.j
(a)ProjecVActivity 17te Ports, Harbours I
(b)Category IA 1

3. (c)Proposal Number ITA/MH/MIS/75011/2018 I
(d)Master Proposal Number(Single Window) ISW/105571/2019 I
(e)EAC concerned (for category A Projects only) IINF1-2 I
(f)Pmject Type I Fresh EC I
Location of the Projç I
(a)PIot/Survey/Khasra No. I NA I
(b)Plncode 400707 I
(c)Bounded Latitudes (North) I FROM 18 To 19 I
(d)Bounded Longitudes (East) I FROM 72 To 73
(e)Survey of India Topo Sheet No. I E43H1

4.
(f)Uploaded Topo Sheet File Ioia’_oLIoPo Sheet File
(g)Maximum Elevation Above Means Sea Level(AMSL) I 5 I
(h)Uploaded (kml) File gpy of Kml File &i I
(i)Distance of Nearest HFL from the project boundary
within the study area

(j)Seismlc Zone I 3 I

5
(a)Number of States in which Project will be Executed I i I

.

(b)Main State of the project I Maharashtra I

Details of Terms of Reference (1Q5)j
(a)Whether TOR Is mandatory for submitting application Yes

6
(b)M0EF&CC I SEIM File Number I NIL

.

(c)Date of Apply of TOR I NIL I
(d)Date of Issue of TOR / Standard T0R I NIL I
(e)PreviousTORLetter NIL

Details of Public Consultation:

7
(a)Whether the Project Exempted from Public Hearing? Yes

.

(b)Reason I Public Hearing exempted under clause 7(u) of EIA
(c)Suppofting Document Document

8. DetaIls of Project Configuration/Product: I
8.1. Project Configuration

Plant/Equipment/Facility Configuration Remarks

(1.) Rail Mounted Gantry Cranes 04 Nos. For Phase I & II

(2.) Rubber Tyres Gantry Cranes 36 Nos. For Phase I & II

(3.) Tractor Trailers 120 Nos. For Phase I & II

(4.) Rail Mounted Quay Cranes 12 Nos. For Phase I & II

8.2. Product

Sr I Product/ActMty Quantity jUnftjOtherUnft I I Other Mode of

S.
No.

(1.)

State Name District Name

(2.)

Madhya Pradesh Damoh

Maharashtra I Ralgad

Tehsll Name Village Name

Damoh badyau



(a)Acquired Land(Ha)

(b)Land yet to be acquiredf Ha)

(c)Status of Land acquisition if not acquired

10
10
10

Rehabilitation and Resettlement (L
(a)No ofVillages 0

(b)No of Households a

27. (c)No. of PDF5 (Project Displaced Families) 0

(d)No of PAF5 (Project Affected Families) O

(e)Funds Allocated for R&R(in INR) (in Lacs) a

(f)Status of R&R Iin-rogress

Details of Presence of Schedule-I Species

(a)Whether there is Presence of Schedule-I Species ? No

28. (b)Whether conservation plan for Schedule-I Species has No
been prepared?

(c)Whether conservation plan for Schedule-I Species has No
been approved by competent authority?

Details of Presence ot Water Bodies In Core Area:

(a)Whether there is Presence of Water Bodies In Core Area No

29.
(b)Whether there is Diversion Required ? I No

(c)Whether permission has been obtained from competent No
authority?

Oetafls Qf Presence of Water Bodies in Buffer Area:

(a)Whether there is Presence of Water Bodies in Buffer Yes
Area?

30. (i)Details of Water Bodies in Buffer Area Nhava Creek

(ii)Direction of Water Bodies in Buffer Area I South

(iii)Dlstance of Water Bodies in Buffer Area I 2

flpower Requirement:

(a)Permanent Employment-During Construction 50

(b)Permanent Employment-During Operation I 20

31. (c)Temporary Employment- During Construction 100

(d)Temporary Employment- During Operation I 30

(e)ND. of working days I 365

(f)Total Manpower I 200

Green Belt en Ha:

(a)Total Area of Green Belt I 10

32
(b)Percentage of Total Project Area I 9.09
(c)No.

of Plants to be Planted I ;ooo

(d)Funds Allocated for Plantation 4500000

(e)Uploaded Green Belt plan fggy of Green Belt Plan

33. ftcject Benefits

:;. I Type of Project Benefits [ Details of Project Benefits

NIL

34. CRZ Specific Details

S. Item Details
No.

fjgject Details:

(a)CRZ Classification I Iv

(b)Location Type I Non-Eroding Coast

(c)Details of Mangroves Land Involved, if Any I 0

(d)Area of Mangroves Land (hectare) Ia
(e)EIA (Terrestrial) Studies I Carried Out

(i)Summary Details of EIA (Terrestrial) Studies The EIA was carried out from January 2018 to Octob

(ii)Uploaded Recommendation made in EIA5 1ary of Recommendation made in EIA5

1. (iii)Period of Study from (EIA Terrestrial) 101 Jan 2018

(iv)Period of Study To (EIA Terrestrial) I ‘ Oct 2018

(f)EIA (Marine) Studies Carried Out

(i)Summary Details of EIA (Marine) Studies IThe EIA was carried out from January 2018 to Octob

(ii)Uploaded Recommendation made in EIA5 ggy o Recommendation made in EIA5

(iii)Period of Study from (EIA Marine) I 01 Jan 2018

(iv)Period of Study to (EIA Marine) I 31 Oct 2018

(g)Disaster Management Plan/National Oil Spill DIsaster Yes
Contigency Plan

çjption of the Project Under Consideration:

(a)Type of Project fOffshore Structures

(i)Agency Name for Preparing CRZ Maps Institute of Remote Sensing, Anna University, Chen

2. (ii)Exploration or Development I Development

(iii)Depth of Sea Bed I
(iv)No. of Rigs/Platform I
(v)Details of Group Gathering Stations I

3. tftI

(a)Clause of CRZNotification Under which the Project is a
Permissible/Regulated Activity

(b)Whether CRZ Map Indicating HTL,LTL Demarcation in Yes



1:4000 Scale Prepared?

(i)Distance of Project (in meters) from HTL to be Stated

(ii)Uploaded Maps(Shape File)

(iii)Distance of Pro]ect(in meters) from LTL to be Stated

(iv)Uploaded Maps(Shape File)

(c)Whether Project Layout Superimposed on CRZ Map
1:4000 Scale?

(d)Whether CRZ Map 1:25000 Covering 7 km Radius
Around Project Site Prepared?

(e)Whether CRZ Map Indicating CRZ-I,II,III and IV
Including Other Notified ESA5 Prepared

(f)NOC from State Poiiution Controi Boards Obtained

(i)Copy of NOC

(g)Details of Rain Water Harvesting System

I’
IQr2LQL1gB

I No

I No

No

I Yes

I2oY_QLN

3 iO

Recommendation of State Coastal Zone Management Agqjy;
(a)Copy of CZMA Ioiav of CZMA

(b)State the Conditions Imposed
4. (c)Social and Environmental Issues and Mitigations

Measures Suggested Including but not Limited to R&R,
includedinchapter5Water Air Hazardous Wastes, Ecological aspects, etc.

(Brief Details to be Provided)

35. Sector Specific Details For INFRA-2

S. Item DetailsNO.

Details of Building Construction:

(a)Maximum Height of the Building (Meters) I 26

(b)Totai
No. of Flats to be Build Jo

.

(c)No. of Buildings I 5
(d)Totai plot area (sqm) I 1165000

(e)Totai built up area (sqm) I 71000

Foreshore Facilities and/or Marine DisposaI

(a)Whether Project Involves Foreshore Activities and/or
Yesmarine Disposal?

(b)Upload Shoreline Study Oooy of Shoreline stuudy.
(c)Type of Cargo I Container

(d)Quantity of Cargo I 2.4

(e)Controi Measures of Cargo I NA

(f)Dust Control Measures Water Sprinkling

2
(g)Quantum I

.

(h)Quantlty of Dredging (Cubic meter per day) I 100000

(i)Type of Dredging I Capital
(j)Disposal of Dredge Material At DS3 location
(k)Details of Outfall Diffusers I
(l)No. of Dilution Expected I
(m)Distance at which the Outlet will Reach Ambient
Parameters

(n)Details of Monitoring at Outfall I
(o)Copy of N0C from PCB in case of Marine Disposal Iooy_oLNo_C

Rain Water Harvesting!

(a)No.ofStorsge Ia
3. (b)Capacity a

(c)No. of Recharge Pits I 0

(d)Capacity I a

4 .

(a)Details of 4 Wheeler! 2 Wheeler Parking 100

.n.etgy_.aiing Measures:

5
(a)Source/Mode I NA

.

(b)Percentage I...
—

(c)Quantity I ...

6.

Other details:

(a)Details of impact on Water Bodies and Drainage patters
NAof catchment area

(b)Details of Traffic Density Impact Assessment and of Details of Traffic Densitvjrnpact Assessment and ModeIlingyModelling Study
(c)In case Underground Tunnel Project below the Forest gy of Underoround Tunnel Project below the Forest Land - Subsidence Impt
Land - Subsidence Impact Study report

7. lype of Industries to be established with Industrial Estate as per their categQyA1.

Type of Industry [ No. of Units { Category A/B

NIL

—r Length of the alignment I N/A

Details Bridges/ROB/Interchangyg,Vehicle Underpass and Pedestrian Underpas I
9.

Details Not Applicable I
S. Item DetailsNo.

36. Details of Court Cases:



ANNEXURE “R2-1 I”

Minutes of the 271st meeting of Expert Appraisal Committee held on 26th 27th

August, 2021 through Video Conferencing for the projects related to

Infrastructure Development, all Ship breaking yards including ship breaking

units 7(b); Industrial Estate/Parks/Complexes/Areas, Export Processing

Zones, Special Economic Zones, Biotech Parks, Leather Complexes7(c);

Ports,harbours,breakwaters,dredging7(e) and National Highways7(1)

The 27 1 St Meeting of Expert Appraisal Committee (EAC) of Jnfra-1 (IA-Ill) was

held through Video Conferencing at the Ministry of Environment, Forest & Climate

Change (MoEF&CC), Indira Paryavaran Bhavan, New Delhi on 26th August, 2021 under

the Chairmanship ofDr. Deepak Arun Apte. A list ofparticipants is annexed as Annexure

A.

1. OPENING REMARKS Of TRECHAIRMAN

At the outset, Dr. Deepak Arun Apte, Chairman, EAC welcomed the Members ofthe EAC

and requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the

proceedings ofthe meeting with a briefaccount ofthe activities under taken by the Ministry

under Jnfra-1 Division.

2. CONfIRMATION OF THE MINUTES OF THE LAST MEETING

The Committee confirmed the Minutes of 269th EAC meeting held on 1 O August, 2021.

3. AGENDA WISE CONSIDERATION OFPROPOSALS:

Agenda wise details ofproposals discussed and decided in the meeting are as following:

r —--“——-— ‘—---—---—--—

Aoenda No 3 1
. . _.w__.

Construction of 2/4 lanning road with paved shoulder and NH configuration from

Gopalpur-Satpada in the state of Odisha under Bharatmala Parlyojana by M/s

National Highways Authority of India - Terms of Reference

jProposal No. IA/ORJNCP/224593/2021 and File No. 10136/2021-IA.III]

“The EAC noted that the Project Proponent and the consultant have given in the application

and enclosures are true to the best oftheir knowledge and beliefand no information has

been suppressed in the EIA/EMP report. Ifanypart ofdata/information sithmitted isfound

to be false/ misleading at any stage, the project will be rejected and Environmental

Clearance given, jfany, will be revoked at the risk and cost ofthe project proponent.”

3. 1.1. The project proponent M/s National Highways Authority of India made a

presentation along with the consultant M/s Chaitanya Projects Consultancy Pvt. Ltd.

through Video Conferencing and provided the following information-

3. 1.2. The proposed project is ofthe highway 516-A starts from its junction with Nil-S 16

near Gopalpur Port (19° 1 8’43 “N 84°57’20”E) in Ganjam district and terminates at its

junction with NH-3l6 near Satpada (19°40’56”N 85°27’48”E) in Pun District, Odisha. The

length ofthe proposed alignment is approx.72.OO km. The proposed Right ofWay (RoW)

Page 1 of 23



362
etc., either proposed by the project proponent based on the social impact assessment
and R&R action plan carried out during the preparation ofElA report or prescribed
by EAC, shall also become part of EMP and shall be implemented.

Agenda No. 3.4

Amendment in Environmental and CRZ Clearance for balance work of4tli container
terminal and marine container terminal by M/s Jawaharlal Nehru Port Trust, Navi
Mumbai, Maharashtra
[Proposal No. 1A1MH1NCP122476212021 and File No. 1O-32/201$-IA.fflI

The EAC noted that the Project Proponent and the consultant have given in the application
and enclosures are true to the best oftheir knowledge and beliefand no information has
been suppressed in the EL4/EMP report. Ifanvpart ofdata/hiforrnation submitted is found
to be false/ misleading at anT’ stage, the project will he rejected and Environmental
Clearance given, jfany, will be revoked at the risk and cost ofthe projectproponent.”

The EAC noted that the proponent has not submitted the necessary recommendations from
$CZMA. The EAC, thus deferred the proposal and directed PP to submit recommendation
from SCZMA for further consideration of the project.

Agenda No. 3.5
—

Development of 6 lane Access Controlled Greenfield Highway of Shamli — Ambala
Sec. from Km Ch. 0+000 to Km Ch. 120+970 (Total length: 120.970 km) in the States
of Uttar Pradesh and Haryana under Bharatmala Pariyojana Phase II (Lot-
9/Package-i) by M/s National Highways Authority of India - Terms of Reference
tProposal No. IAIIIRINCP/221492/2021 and File No. iO/33/2021-IA.IIIJ

“The EAC noted that the Project Proponent/consultant has given under taking that the data
and information given in the application and enclosures are true to the best of their
knowledge and beliefand no information has been suppressed in the EL4/EMP report. If
any part ofdata/information submitted is found to be false/ misleading at any stage, the
project will be rejected and Environmental Clearance given, fanv, will he revoked at the
risk and cost ofthe project proponent”

3.5.1 The project proponent along with EIA consultant M/s Ambiental Global Private
Limited, GZB made a presentation before EAC in its 271st meeting on 26th 27th August,
2021 through Video Conferencing and provided the following information-

3.5.2 The proposed project is for development of 6-Lane Access Controlled Greenfield
Highway ofShamli—Ambala Section from Km Ch. 0+000 to Km Ch. 120+970 in the States
of Uttar Pradesh and Haryana under Bharatmala Pariyojana Phase II (Lot-9/Package-l)”.
The proposed highway starts (Start Location: 29° 32’57.51” N 77°26’33.68”E) from Village
Gogwan Jalalpur near Thanabhawan in district Shamli of Uttar Pradesh State and
terminates (End Location: 3O02448.27 N, 76° 47’l.26”E) on Ambala-Chandigargh

Page 13 of 23



ANNEXURE “R2-12”
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JNPT/PPD/4CT/Ec/2o2;/6 Date: O1.O92O21
The Member Sccrctmy,
Maharashtra Coastal Zone Mant Authority,
Environment Department,
1 5th Floor, New Administrative }3uiIdin
Madam Cama Road, Mumbai - 400 020

Subject : Amendment in Environmentfl/CRZ Clearance for balance work of 4th

container terminal an1 marine container terminal by M/s Jawaharlai
Nehru Porl Trust, Navi Mumbai, Maharashtra. (Change in layout-
reclamation shape).

Reference : Environmentai Clearance no. F.NoJO-32/2018-JA-1ll dated 9’ October,

2019.
Sir,

With reference to above subject matter we hereby wish to inform you that, the

Environmental Clearance has been granted by the EAC tlnfra-2) in its %7th meeting of

Expert Appraisal Committee (1nfra2) held on 2St J&n.iu- 2018, along with condition to

apply afresh for extension of validity of the Environmental Clearance. Accordingly JNVf

has applied and obtained Terms of Reference for Fresh Environmental Clearance for

balance work Construction of 4 container terminal and marine container terminal on

I 3.06.201S.
As directed in ToR JNVI’ has prepared Environmcrta1 Impact Assessment Report

and applied for fresh recommendations from MEdlarasliira Coastal Zone Management

AuthoHtt,r. The project was recommended to MoEF&CC by the MCZMA in its 130th

meeting held on 01.03.2019. Subsequently, the EAC recommended the Environmental

Clearance for balance work of 4’ Container terminal and Environmental Clearance

issued by MoEF&CC vide its letter dated 09/10/2019.

Now, the layout has been revIsed for Phase 11 faciliUe of 4th Container terminal

for operational point of view to increase the efficiency of the terminal. In the revised

layout, the shape of reclan1ation of Phase It facilities has been modified taking into

consideration operational efficiency. Now it is proposed for amendment in Environmental

Clearance dated 09/10/2019 due to revised layout. As you arc aware that we have

already obtained the Environmental Clearance for the project by conducting public

hearing for the same. Now we are slightly changing the reclamation shape from

triangular shape to cylindrical shape only for operational efficiency. It’s a slight

modification in the reclamation area only and rest of the project proflie remain the same.

As the subject project is considered under the PRAGATI Programme’ moritored

liv the PMO, Gof and needs to be executed at the earliest, This office its application no.

JA/Ml1/NCP/224762/2O21 and file no. 10-32/2018-IA.l1l made application to MoEF&CC

for amendment in Environmental Clearance on 16/08/202] & It w discussed before

EAC of MQEF&CC on 26th August 2021 and recommended to get it approved from

MCZMA first. We are therefore applying herewith fur obtaining amendment in

EnvironmeflUl & CRZ Clearance for above said project due to revised layout.

We request you to kindly include our project in forthcoming meeting MCZMA and

recommend project to MoEl&CC for further process.

1”

Thanking You ç i/ Yours faithfull’,’,

rrzIT1fT(ñu.) )__-.1 ..V ‘1
gw1 I ThWp4 T’;’9 hITrrT (G. Vcddyaflatha1’)

t t&- r;twJ71T:trT ‘o3

—————— —.————— - - . , - - r ° O ?T O1.’260i6 50XJ t 91.22-6743 11116

- . - 6
wi;ru 1107, 46, 21

FPJMARG.
MUMOAJ.10602t TEL 01.22.6616 5600FAX 0i-6ff31

MUMBAI OFFICE 1 1 07, RAHEJA CEk
--
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7

GOVERNMENT OF MARARA$HTRA

Tel. No. : 2202 9388 No. CR2 2021/ CR 145 /TC 4
E-mail : dirl.mev-rnh@nic.in Office ofthe -

Website : https:llmczrna.gpv.i& Environment & CC Pepartment, 15th floor,
New Administrative Building, Mantralaya,
Mumbai- 400 032.
Date: 16th September, 2021

To,
Director,
Coastal Regulation Zone,
Ministry ofEnvironment, Forest and Climate Change, New Delhi,
Indira Paryavaran Bhavan, Jor Baug Road, New Delhi

Subject: Amendment in CRZ and Environment Clearance for project of balance
work of 4th Container Terminal and Marine Container Terminal (Phase II)
at JNPT, Navi Mumbai, District Raigad by JNPT.

Ref: I ) Application dated 2” September, 202 1 by the JNPT
2) MoEF&CC, New Delhi letter dated I 5th September, 2021 in the subject
matter.

The project of 4th Container Terminal and Marine Container Terminal (4th Terminal) is
planned to carry out in 2 phases with capacity of2.4 million TEU in each phase. Phase I involves
berth of 1 km length with 90 Ha of reclamation for stack yard. Phase I is completed in
December, 2017. Phase II involves construction of berth of I km length with 1 10 Ha of
reclamation for stack yard. The project i.e. 4th Terminal earlier received the Environment
clearance (EC) dated 28th July, 2008 under CRZ Notification, 1991 and EIA Notification, 2006,
by MoEF, New Delhi for 200 Ha reclamation. The validity of the saidEC was upto year 2018.
Further, JNPT submitted an application for grant of CRZ and EC for balance work of 4th

Terminal (Phase II) and TOR was granted on 29th 30th May, 2018 by EAC, New Delhi. As per
condition of TOR, the JNPT submitted application to MCZMA seeking CRZ recommendation,
which was deliberated in 130th meeting of the MCZMA and accordingly, the proposal was
recommended to MoEF&CC, New Delhi from CRZ point of view on 12th June, 2019.
Accordingly. the MoEf&CC, New Delhi granted CRZ and EC on 09th October, 2019.

2. Now, the JNPT has submitted revised application for amendment in the said CRZ and EC
on I 6th August, 202 1 , on account of proposed change in layout of reclamation. The said
application was discussed in EAC, New Delhi on 26.8.2021 and recommended to seek
recommendations of MCZMA first. Accordingly, JNPT submitted an application to MCZMA on
02nd September, 2021.



3. The Environment and Climate Change Department. GoM noted that at presents the tenure
of MCZMA has expired on O51 July. 2021 and as per amendment dated 3 }y, 2017 in CRZ

Notification. 201 1 at para 4.2which states as follows:

‘SIn case the CZA’fAs are not in operation clue to their reconstitution or any other reasons,

tI?en /t shall be responsibilitv oft/ic Department ofEnvironment in the State Government

or Union territory Administrations, vho are the custodian of the Coastal Zone

A’Ianagement Plans of respective States or Union Territories to provide conztm nts and

recommend the proposals in terms of the provisions of the said notjflcation to the

Ministry ofEnvironment, Forest and Climate Change”

Accordingly. a meeting under chairmanship of Principal Secretary (Environment and

Climate Change), through Videoconferencing on 16th September. 2021 to deliberate the said
proposal.

4. The JNPT officials presented that the 4th Terminal (Phase II) will be developed in the
Port Water limits of JNPT including reclamation, berths dredging, and utilities. The layout has

been revised for Phase 11 facilities 0f4th Terminal for operational point of view to increase the

efficiency of the Terminal. The dredging footprint will also be optimized to have less annual
siltation and safe navigation. The Ship simulation study has been carried out for the same

through MIs ARI for safe navigation taking into consideration existing facilities in and around

the Fourth Container Terminal. The modification in layout in the form change in shape of

reclamation is based on the operational point of view for better efficiency in the movement of
tractor trailers to reduce the turnaround time ofthe vessel, as compared to the layout submitted to
MoEF for obtaining EC.

As submitted by the JNPT, details ofthe 2 phases of project:

-:-— Project scope as per approved EC Phase I Phase II
No.
I Berth: 1000 m x 61 m l000mx6l m

-

Berth length of2000 m x 61 m
2 Dredging: Approx. I 10 Ha. Approx. 100 Ha.

In Manoeuvring area (-) 13.1 m CD area dredged dredging up to 16.5
and in Berth pockets (-) I 6.5 m CD including berth m below CD

pockets
Completed 9 Million Cu. M.
10 Million Cu. M.

3 Approach Bridges 05 Nos. 05 Nos in Phase 11
completed

4 Reclamation: 90 Ha completed 1 10 Ha
Reclamation area about (200 Ha) for
development of storage yard,

—

internal roads, railway, railway

2



5.

6. The Department noted that as per the CZMP approved under CRZ Notification, 201 1 by
MoEf&CC, New Delhi, site of balance work of 4th CT project is situated in CR2 IV area. The
JNPT has submitted the CRZ survey report and CRZ map in 1 :4000 scale prepared by IRS,
Chennai (MoEf authorized agency). As per the said CR2 map, the site for proposed revised
layout of 4th Terminal (Phase II) at JNPT, Navi Mumbai falls in CRZ IV A and CR7 IV B area

366

container depot, parking area, office
and other operating building,

— container terminal gate complex etc.
Road and Rail connectivity
Upto 12 lane connecting road (4.8 12 lane access Additional 6 lane
km ) upto Nhava Sheva Police road filling road in Phase II
Station completed and 6

lane in operation
Rail Container Depot for evacuation One rail yard with Rail yard with
by Rail 4 loop lanes- additional 2 loop

— ________________________________

completed lines

Comparative statement of earlier EC versus proposed amendment:

--—-— Civil Infrastructure Balance Work (As per Amendment Required

:N!1._ earlierEC)
I Berth Length 1000 m and guide bund of No Change

200 m
2 Dredging Volume 15 million cum 15 million cum

(Likely to reduce due to
optimization)

Maneuvering area (-) 15.0 m CD No Change

::: Berth Pockets (-) 16.4 m CD

L__ Approach Trestles 5 Nos. No Change
4 Reclamation 1 10 Ha 1 10 Ha area is same.

Shape is slightly
modified.

5 Connectivity Connecting road (4.8 km) No Change
up to Nhava Sheva Police
Station with 12 lane

Additional Rail Container
Depot for evacuation by
Rail

6 Other Installations Public Buildings and Gate No Change
Complex, Utilities etc.

3



as per existing approved CZMP under CR2 Notification, 2011. Details of the CRZ areas in the

proposed project site as per report ofIRS, Chennaf:

S. CRZ Total area in
Description

classification Sgm
Area in Sqm

No.

CRZIVA 1,82,808.01
1 Proposed Approach Trestle I ,87,978.50

CRZIVB 5,170.49

2
Proposed Dredging Area

CRZ A 4,77,857.82 4,77,857.82
phase 2

CRZIVA 2,60,998.58
3 Proposed Phase — 2 yard

CRZ 7,3 1,153.61
9,92,152.19

4 Proposed Wharf ‘ CR7 IV A 1,26,522.92 1,26,522.92

7. The Department further noted that the JNPT has submitted the EIA report for the project
stating the impact of the project and its mitigation measures. JNPT has also submitted the report
of the Central Water Power Research Station, Pune (CWPRS) with respect to hydrocyanic
studies and impact ofrevised shape ofreclamation on flow conditions ofsurrounding regions.

8. As per EIA report, in the project area, there is no disturbance I cutting! transplantation of
any marine vegetation incLuding mangroves. During the meeting, the JNPT officials assured that
all the recommendation of the EIA report regarding mitigation measures and environment
Management Plans would be complied with. The Department noted that approved CZMP, 2011
has identified ecologically sensitive areas as CRZ IA area (biologically active mudflats and
mangroves) situated backside of the proposed balance work of 4 Terminal in the creek area.
The said ESA areas are habitat for marine life and fisheries and are vital for sustaining fisheries
in the area. JNPT to ensure that tidal influx should not be hampered in the said ESA areas.

9. The Department discussed the report of the CWPRS and noted that earlier shape of
reclamation was triangular in continuation with phase I reclamation. Taking into consideration
hydrodynamic flow around the project area and operational purposes ofthe project, the CWPRS
has suggested the revised shape of reclamation in the form of stepped up rectangular shape. The
CWPRS report states that the flow conditions observed on the model to assess the impact of
modified shape of reclamation indicates that, there is considerable reduction in the size of the
eddy on the leeward side of reclamation and eddy happens to remain only for half an hour with
practically no change in flow field (current strength) at various waterfront facilities at Karanja I
Mora Pier compared to that with existing condition. The report further states that the shape of
reclamation suggested by CWPRS may not lead to adverse effect on morphology of Uran area as
well as on operability of waterfront facilities in the nearby region as the eddy on leeward side of
reclamation is small in size and prevails for half an hour during flood tide only especially during
spring tide. The CWPRS report concludes that there is insignificant variation in current I wave
conditions due to change in shape of reclamation on nearby waterfront facilities. Thus, revised

4
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stepped up rectangular shape of reclamation is considered as a suitable layer of reclamation for
the development 0f4th Terminal (Phase II) at JNPT from tidal I wave hydrodynamic conditions.

10. The Department discussed the issue of disposal of dredged material. The EIA report
mentions that, dredged material cannot be used for any other purpose as the material is not
suitable for reclamation or any other construction. ITT Mumbai has done a study and also
suggested that the dredged material cannot be used in reclamation. Hence, it is proposed to
disposed offthe dredged material at the pre-designated site DS-3, as identified by CWPRS.

1 1. The Department further noted Hon’ble NGT order dated 27th February, 2015 passed in
Appeal no 9/201 3 (Ramdas Koli V/s Secretary, MoEf & ors). Further, it was also noted that
recently, as per directions of Hcn’ble NGT, Principal Bench, New Delhi, a committee
comprising representatives of MoEf&CC, New Delhi, District Collector, Raigad, MCZMA,
MPCB was constituted in the matter of appeal no. 9/2021 (l.A No. 1 8/2021) challenging the
CRZ and EC dated 9th October, 20 1 9 granted by MoEF&CC for the 4th Terminal (Phase II)
project and other issues of fisherfolks.

12. The Department noted that Committee in its report has taken cognizance of revised
layout of reclamation. Accordingly, Committee has prescribed certain suggestions, which was
also deliberated during the meetings under the Chairmanship of Hon’ble Chief Secretary, GoM,
wherein commissioner Fisheries was also present. In view of report of the committee and above
said deliberations, the Department observed the followings:

a. Committee constituted by Hon’ble NGT noted that the balance work of 4th Terminal will
likely impact the traditional fishing in the area. Intertidal fishing is the main livelihood of
the local fisherfolks, JNPT need to look into consideration that traditional fishing
practices of local fisherfoiks should not be hampered due to project. Committee further
suggested that JNPT to ensure that EIA report should add a detail chapter on impact of
revised reclamation on traditional fishing practices of local fisherfolks and mitigation
measures for the same. It was further noted by the Committee that JNPT to ensure that
fishing practices of the local flsherfolks should not be hampered during construction and
operation ofthe project.

The Department noted that the JNPT vide letter dated 16th Sep, 2021 submitted additional
details.

b. Committee also suggested that for revised application, NoC from the Commissioner,
Fisheries be obtained by JNPT with a view to safeguard the local traditional fishing and
livelihood of fisherfolks. The Department discussed the issue with the JNPT and during
the presentation, the JNPT informed that office of Commissioner, Fisheries has already
been approached in the matter.

5



13. The Department further discussed that there is earlier CRZ & EC dated 9th October, 2019
for the balance work of 4th Terminal (Phase II) by MoEF&CC, New Delhi. And now, JNPT is
seeking the amendment in the said EC, due to change in shape of reclamation. Area of
reclamation remains same i.e. I 10 Ha. The Department noted that port, jetty activities are
permissible under provisions of the CR7 Notification, 201 1 and hence, the proposal could be
recommended to MoEf&CC, New Delhi within the framework ofCRZ Notification, 201 1.

14. In the light of above, after deliberations, the Environment and Climate Change
Department, GoM decided to recommend the amendment proposal from CR2 point of view to
MoEF&CC, New Delhi subject to compliance of following conditions:

Specific Conditions:

1) JNPT to ensure that the proposed balance work of 4th Terminal (Phase II) is as per
provisions ofthe CRZ Notification, 201 1 ( amendment from time to time)

2) JNPT to ensure that ecologically sensitive areas like mangroves & biologically active
mudflats ) are situated behind the 4th Terminal, as identified in approved CZMP, 2011
should not be disturbed and free flow oftidal influx is ensured in the region.

3) As recommended by committee constituted by Hon’ble NGT, JNPT should ensure that
fishing practices of the local fisherfolks and livelihood of local fisherfoiks shall not be
hampered due to proposed project.

4) JNPT should obtain NoC from the Commissioner, Fisheries with a view to safeguard the
local traditional fishing and livelihood of flsherfolks

5) JNPT should carry out Hydrodynamic modelling studies post construction of project to
comprehend the tidal flow pattern in and around the project area, with an objective that
tidal water should reach in creek wherein mudflats & mangroves area present, as
identified in approved CZMP, 201 1.

6) JNPT to ensure that dredged material should not be dumped in the seal creek near JNPT
and should strictly disposed at site ofD$-3 as per recommendations ofthe CWPRS.

7) JNPT should implement Environment Management plan for the project effectively and
efficiently during construction and operational phase of the project to ensure that coastal
environment is protected. It is also suggested to have a third-party monitoring/Audit of all
such management initiatives by Govt agency during and after completion of project from
time to time.

8) Debris generated during the project activity should not be dumped in CRZ area. It should
be processed scientifically at a designated place.

9) Pp to ensure that best industrial practices should be followed for fire safety measures and
for conservation of coastal environment

10)Al1 other conditions ofthe earlier EC dated 9th October, 2019 granted by the MoEf&CC,
New Delhi should be complied with by the JNPT.

1 1) All other necessary permissions from different competent authorities shall be taken
before commencement of the proposed activities.

6
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General Conditions:

1) The Department reseiwes the right to revoke this recommendation, if the conditions
stipulated are not complied with to the satisfaction of the MCZMA or Environment
Department.

2) The Department or any other competent authority, concerned planning authority may
stipulate any additional conditions subsequently, if deemed necessary, for environmental
protection, which shall be complied with.

3) The clearance accorded to the projects under this notification shall be valid for a period
of seven years from the date of issue of such clearance: Provided that the construction
activities shall commence within a period of five years from the date of the issue of
clearance and the constructipn be completed and the operations be commenced within
seven years from the date of issue of such clearance.

4) The recommendation from CRZ point of view is being issued without prejudice to the
action initiated under EP Act or any court case pending in the court oflaw and it does not
mean that project proponent has not violated any environmental laws in the past and
whatever decision under EP Act or of the Hon’ble court will be binding on the project
proponent. Hence this recommendation does not give immunity to the project proponent
in the case filed against him, ifany or action initiated under EP Act

15. Copy ofthe minutes ofthe proposal is attached herewith.

ñdraTo
Director (Environment & CC), GoM

Copy for information to:
1. Principal Secretary, Environment & CC Dept, Room No. 217, Annex Building,

Mantralaya, Mumbai - 32
2. Chairman, Jawaharlal Nehru Port Trust, Navi Mumbal, District: Raigad.
3. Director, Regional Office (WCZ), Ministry of Environment, Forest and Climate

Change, Ground floor, East Wing, New Secretariat Building, Civil Lines, Nagpur
440001

4. Member Secretary, Maharashtra Pollution Control Board, 3’ 4th floor, Kalpataru
Point, Sion Circle, Sion (E), Mumbal.

5. District Collector, Raigad. Tal: Alibaug, District: Raigad.
6. Select File- TC 4
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ANNEXURE “R2-14”

Minutes of the meeting held between the Chairman JN?T and the Commissioner (Fisheries) on

16 Sept1 2021

I . The following officiats were parlicipated in the meeting.

Govt ofMaharashtra JNPT —1
1.Sid Atul Patane (IAS) I Shri Sanjay Sethi, lAS, Chairman
Commissioner, Fisheries, 2Sh Shatad Wagh. tRS. Oy Chairman
a sn. Rajendre Jadhav. Dy G., Va1dyanathan Chief Manager (PPD)
Commissioner 4• Sh4 \&G. Gharai. Manager tPPD)

____________________________

%.Shñ Ramanand Jadhav. ManajEnvironment).

2. At the outseL the Chairman JNPT Informed that this meeting has been called pursuant to the

meeting of the Chie( Secretary, GoM held on 10.09.2021 regarding the (otIowup action on the

NGT report in the matter of Mr. DtHp Pandurang KdI & others. In the meeting, It was suggested

that issues related to fishermen shall be discussed between Commissioner Fisheries and

Chairman, JNPT.

3. The Chairman JNPT explained the background of the case and Informed that in accordance with

the NGT order of 2% April, 2015 in the matter of Shn Ramdas Koli and others, ]NPT has already

deposited an amount of Rs. 6663 crates. The matter was further challenged in the Supreme

CoUrt. Amount of compensation and the affected fishermen have been worked based on the report

ofte District Collector, Raigad.

4. To resolve the long pending Issue, the Commissioner, Fisheies suggested that appeal of JNPT in

this matter can be withdrawn so thet the beneficiary fishermen can get their dues and further the

amount determined of Rs. 50 takhs and restoraUort cost as per JNPT share as per the NGT Order

to be given to COtIeGtOT Raigad for activiUcs of mangroves plantation, ensuring free passage of

tidal current etc. n consultation with MCZMA. The Commis&oner Fisheries also Informed that

even after distribuilon of this amount to the flshermen. if any further grievance of the affected

fishermen, the same shall be examined by an expert committee as per prevalent policy and

Informed to JNPT for resolution. Chairman Informed that JNPT remains committed to the
betterment of the fishermen community and the suggestions made by the Commissioner fisheries

are acceptable.

S. After discussion, Commissioner Fisheries informed that on compliance with the above

suggestions, there is no separate MDC required from the Commissioner Fisheries.

6 Th meeting ended v1ithv ip.of thanks to the Chair.

SM. Atu he lAS slr. Sanjay Se , AS
Commissioner, Fisheries, GoM Chairman JNPT



(a)Acquired Land(Ha)

(b)Land yet to be ecqured(Ha)

(c)Status of Land acquisition if not acquired

ANNEXURE ‘R2-1 5”
10
Ia
Ia
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—

Rehabilitation end Resettlement (g). I
(a)No. of Villages I a I
(b)No. of Households Ia I

27. (c)No. of PDF5 (Project Displaced Families) 0 I
(d)No. of PAF5 (Project Affected Families) to I
(e)Funds Allocated for R&R(ln INR) (In Lace) I a I
(f)Status of R&R I;n-progress I
Details of Presence of Schedule-I Specie
(a)Whether there is Presence of Schedule-I Species ? I No

28. (b)Whether conservation plan for Schedule-I Species has Nobeen prepared?

(c)Whether conservation plan for Schedule-I Species has
Nobeen approved by competent authority ?

Details of Presence of Water Bodies in Core Area: I
(a)Whether there Is Presence of Water Bodies In Core Area

No I29.
(b)Whether there is Diversion Required ? I No I
(c)Whether permission has been obtained from competent

Noauthority ?
—

Details of Presence or Water Bodies in suffer Area: I
(a)Whether there is Presence of Water Bodies in Buffer YesArea?

30.
fi)Details of Water Bothes in Buffer Area Nhava Creek I
(ii)Direction of Water Bodies in Buffer Area South I
(lii)Distance of Water Bodies in Buffer Area I 2 1
Nnpower Requirement: I
(a)Permanent Employment-During Construction 50 I
(b)Permanent Employment-During Operation I 20 I

31. (c)Temporary Employment- During Construction I iaa I
(d)Temporary Employment- During Operation I 30 I
(e)No.ofworkingdays 1365 I
(f)Total Manpower I 200 I
Green Belt in Ha I I
(a)Total Area of Green Belt 1 10 1

32
(b)Percentage of Total Project Area I I(c)No.

of Plants to be Planted I ;aaa I
(d)Funds Allocated for Plantation 4500000 I
(e)Uploaded Green Belt plan Igy of Green Belt Plan

33. pject Benefits

]Tfleof Project Benefits Details of Project Benefits

NIL

34. CR2 Specific Details

S. Item DetailsNo

fject Details:

(a)CRZ Classification 1w
(b)Location Type I Non-Eroding Coast
(c)Details of Mangroves Land Involved, if Any I a
(d)Area of Mangroves Land (hectare) I 0
(e)EIA (Terrestrial) Studies ICarried Out I
(i)Summary Details of EIA (Terrestrial) Studies The EIA was carried out from January 2018 to Octob
(ii)Uploaded Recommendation made in BIAs laay of Recommendation made in EIA5
(lii)Perlod of Study from (EIA Terrestrial) I a; Jan 2018
(iv)PeHod of Study To (EIA Terrestrial) I 31 Oct 2018
(f)EIA (Marine) Studies Carried Out
(i)Summary Details of EIA (Marine) Studies The EIA was carried out from January 2018 to Octob
(ii)Uploaded Recommendation made in EIA5 Iaiy of Recommendation made in EIAs
(iii)Penod of Study from (EIA Marine) 01 Jan 2018
(iv)Perlod of Study to (EIA MarIne) I 3 Oct 2018
(g)Disaster Management Plan/National Oil Spill Disaster

YesContigency Plan

P.Bdption of the Project Under Consideration:

(a)Type of Project Ioffshore Structures
(i)Agency Name for Preparing CR2 Maps Institute of Remote Sensing, Anna University, Chen

2 (ii)Exploratlon or Development I Development
(iii)Depth of Sea Bed I
(iv)No. of Rigs/Platform I

—

(v)Details of Group Gathering Stations I
3. Distance of ProJectin meters) from ltl/htl to be stated : I

(a)Clause of CR2 Notification Under which the Project is a IVPermissible/Regulated Activity

(b)Whether CRZ Map Indicating HTL,LTL Demarcation in IYes I



1:4000 Sc&e Prepared? I
(i)Distance of Project (in meters) from HTL to be Stated I 1

(ii)Uploaded Maps(Shape File)

(iii)Distance of Project(in meters) from LTL to be Stated

(iv)Uploaded Maps(Shape File)

(c)Whether Project Layout Superimposed on CRZ Map No
1:4000 Scale?

(d)Whether CRZ Map 1:25000 Covering 7 km Radius No
Around Project Site Prepared?

(e)Whether CRZ Map Indicating CRZ-I,II,III and IV No
Including Other Notified ESAs Prepared

(f)NOC from State Poiiution Contmi Boards Obtained yes

(i)Copy of NOC

(g)Details of Rain Water Harvesting System I
—

Recommendation of State Coastal Zone Management Authoritv

(a)Copy of CZMA Iggy of CZMA

(b)State the Conditions Imposed I--
4. (c)Social and Environmental Issues and Mitigations

Measures Suggested Including but not Limited to R&R, includedinchapter5
Water Air Hazardous Wastes, Ecological aspects, etc.
(Brief Details to be Provided)

35. Sector Specific Details For INFRA-2

:
Details of Building Construction:

(a)Maximum Height of the Building (Meters) I 26

1
(b)Totai No. of Flats to be Build 10

.

(c)No. of Buildings I 5

(d)Totai piot area (sqm) I 1165000

(e)Totai built up area (sqm) 71000

Foreshore Facilities and/or Marine DisposaI

(a)Whether Project Involves Foreshore Activities and/or Yes
marine Disposai?

(b)Upload Shoreline Study loopy of Shoreline stuudy

(c)Type of Cargo I Container

(d)Quantity of Cargo I 2.4

(e)Controi Measures of Cargo I NA

(f)Dust Control Measures Iwater Sprinkling

2
(g)Quantum I..

.

(h)Quantity of Dredging (Cubic meter per day) I i00000

(i)Type of Dredging ICapitai
(j)Disposal of Dredge Material IAt D53 location

(k)Details of Outfall Diffusers I
(l)No. of Dilution Expected I
(m)Distance at which the Outlet wiii Reach Ambient
Parameters

(n)Details of Monitoring at Outfall I
(o)Copy of N0C from PCB in case of Marine Disposal Iggy_gL&gc
Rain Water Harvesting!

(a)No. ofStorage 10
3. (b)Capacity 10

(c)No. of Recharge Pits 10

—

(d)Capacity 0

4. athing!
(a)Details of 4 Wheeier/ 2 Wheeier Parking I ioo

£ascgy_a.flg Measures:

5
(a)Source/Mode NA

.

(b)Percentage I..
(c)Quantity I
Other details:

(a)Details of impact on Water Bodies and Drainage patters NAof catchment area
6. (b)Detasofrraffic Density Impact Assessment and of Details of Traffic Densityjrpact Assessment and Modelling5y

(c)In case Underground Tunnel Project below the Forest ggy of Underground Tunnel Project beiow the Forest Land - Subsidence Impac

Land - Subsidence Impact Study report

7. lype of Industries to be established with Industrial Estate as per their categyAL5

:. ] Type of Industry No. of Units j Category A/B

NIL

—;: Length of the alignment I N/A

Details Bridges/ROB/Interchang,flygy,Vehicle Underpass and Pedestrian Underpas

9. Details Not Applicable

S. Item Details
No.

T73

36. Details of Court Cases:
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: EXH-]
ENVIRONMENTAL IMPACT ASSESSMENT REPORT

FOR

FRESH ENVIRONMENTAL CLEARANCE FOR BALANCE

WORK OF CONSTRUCTION OF 4TH CONTAINER

TERMINAL AND MARINE CONTAINER TERMINAL

AT JAWAHARLAL NEHRU PORT TRUST

PROPOSED BY

JAWAHARLAL NEHRU PORT TRUST

PREPARED BY

GLOBAL MANAGEMENT AND ENGINEERING CONSULTANTS

INTERNATIONAL

SAHARAN TOWER, 308, OFFICERS CAMPUS EXTENSION

SIRSI ROAD, KHATIPURA, JAIPUR -302012, RAJASTHAN

DECEMBER 2018

Final ETA for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
Page 1



.
The background turbidity levels are usually high. The organisms in these environments

have adapted themselves to the tolerate exposure to high suspended sediment

! concentration for a longer time. Therefore are less prone to damage by dredging activities

; that would increase the suspended solid content in the water colunm.

.
The cutter Suction Dredger (CSD) is recommended as being most suitable for carrying

: out the dredging work. This is due to the fact that this type of dredger offers the least

; increase in turbidity, in comparison to other types, such as bucket or clamshell dredger.

The Hopper suction Dredger also results in higher turbidity, but in any case is unsuitable

: for dredging where consolidated clays are encountered.

4.4.3. Impact on Flora and fauna

The port and harbour area does not have commercial fishing stations. Hence the proposed

: project has no impact on this resource. There is no fish breeding ground or ecologically

sensitive area in the proposed reclamation area. The area is coming under

intertidal zone and it will be flooded during spring tide only and for the remaining period it

: will be mud flats. The shifting substratum and anaerobic conditions in fine sediments

collected from these mud flats do not conceive bottom dwellers, neither epifauna nor infauna.

The organic content ofthe sediments was also very less to prove any benthic community. The

: intertidal area is not ecologically sensitive. Aquatic life exists in this area during flood tide

and it moves to main water body with ebb tide. Reclamation of the area will not effect the

fisheries potential of the port area. Hence reclamation may not have impact on ecological

: resources of the marine area. During reclamation, dredging and piling operations, turbidity of

the water will increase. It should be noted that fish in harbour area are tolerant to variable

! concentrations of suspended solids. Moreover, adult fish are simply likely to move away

when they detect sufficiently high suspended solids (turbidity) and are unlikely to be

significantly impacted. Larvae and post-juvenile fish are more likely to be impacted as they

may not be able to detect and avoid adverse conditions. But these impacts are for short

i periods only. Turbidity will decrease gradually at sources as well as at adjacent areas due to

natural recouping capacity of the water. However, transport of sediment plume from dredging

: area can be prevented by using silt curtain cage during dredging.

Development of container terminal may not contribute any pollutants during operational

: phase as all activities are dry operational activities. Moreover, JNPT’s existing marine

pollution control measures can be extended to this project to maintain a ‘zero’ discharge zone

I ELk for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
Page 130



2c

in the harbour area. Spillage of liquid chemical may not occur as all chemicals will be

unloaded from vessels by pumping under pressure. Disaster Management Cell will be

! strengthened to combat any accidents.

I
On the basis of the above, it can be predicted that the overall impact due to terminals

development may be insignificant on ecological resources

The flora shall be covered with the sediments that will be suspended and dispersed due to

dredging. The fish and other nektonic organisms shall move away from the area to avoid the

change in the environment. The benthos includes the organisms that live on or in the

sediment at the bottom of a sea. The benthic community is complex and is composed of a

wide range of plants, animals and bacteria from all levels of the food chain. It can be

I differentiated by their habitat: mfauna is animals and bacteria of any size that live in bottom

sediments, such as worms and clams. They form their own community structures within

: bottom sediments, connected to the water by tubes and tunnels. Epifauna are animals that live

either attached to a hard surface (for example, on rocks or pilings) or move on the surface of

bottom sediments. Epifauna include oysters, mussels, barnacles, snails, starfish, sponges and

many other marine invertebrates.

The construction work phase would increase temporarily the water turbidity. This could

: affect marine flora (Phytoplankton specially) because of a decrease in the possible received

light. However, this impact would be transient so the habitat loss caused is expected to be

I
negligible, owing to the fact that marine invertebrates have greater capability to regenerate

: and colonies.

The Benthic organism found in the Study area includes the commonly occurring local species

: that does not fall under the category of endangered species. These benthic organisms are

I always attached only on the surface of the Sea-bed. Moreover proper Mitigative measures

shall be taken such as soft-scraping of the upper sofi layer of sea-bottom and relocation to

: another site, which is conducive for its reproduction.

I There may be temporary decrease or change in the faunal species in the estuary. Study done

by Bemvuti et.al. reveal that thee stuarine fauna have high resilience. This efficient

mechanism of estuarine organisms helps them for rapid decolonization after disturbances

caused by substrate dredging.

I ELk for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
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: Thus minimum impact is envisaged on the local benthic species at the project site due no

change in substratum available to benthic fauna. No new or alien species are expected to be

introduced during or after the project construction.

4.4.4. Impact on Mangroves

If this material in re-suspension contains toxins and the material gets transported to mangrove

areas/near by shore there may be an impact on the marine biology. Therefore, in order to

ascertain the lilcel y transport of the material in re-suspension, dispersion studies were

conducted for dredging operations in the channel. The studies on dispersion of re-suspended

sediment due to dredging operations indicate that the sediment in the re-suspension is not

likely to get dispersed in to tidal flats/harbour area. Therefore, the dredging operations do not

affect the mangroves near Sewn or Dharamtar/Rewas.

Mangroves around JNPT

:.

Figure 17 - Mangrove areas near JNPT

4.4.5. Impacts on Fisheries

The impact on fisheries may be either due to physical impacts of suspended solids or due to

changes caused in the food chain. As the fishes are capable of free movement in water they

avoid areas with very high turbidity levels. The fishes return to the area, once turbidity

reduces after the cessation of dredging and dumping activities. Many researchers have

concluded that extremely turbid water that is formed briefly during dredging operation can be

ETA for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
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determined to fish, but the impacts are not very alarming. The area to be dredged is a part of

Mumbai and Jawaharlal Nehru Port, which has significant ship movement. Due to continuous

ship movement, fisheries are not well developed in the area. Hence no significant impacts on

fisheries are anticipated. Likewise, at the disposal sites, at present large scale fishing is not

observed. The existing fish fauna would avoid the area during dumping operations, due to

high turbidity and are expected to return only after the cessation of dumping/disposal

activities. This phenomenon has been observed at many sites and the same scenario is

expected at the proposed site as well. Thus no significant impact on fish fauna is anticipated.

4.4.6. Impacts due to transportation and disposal of excavated material

! In the project the excavated material will be transported through the barges and will be

: disposed offat designated site (D$3).

Wildlife

I The port area has no wild life resources. The nearby Elephanta hill has rich breeding and

I feeding sites for coastal birds. The wild life resources of the Elephanta hills are not affected

due to the existing container terminals. Every action has been taken to preserve the natural

resources of Elephanta hill. The proposed project will not have any impact on this hill

resource. There are no coastal birds seen in the proposed area for reclamation. Moreover, the

project area is located outside the protected boundary of Elephanta caves and adequate

: safeguard will be taken by JNPT to protect wildlife resources at Elephanta. Hence, project

may not have any adverse impact on wildlife resources at Elephanta.

I 4.5. DISPERSION OF MATERIAL DUE TO RECLAMATION ACTIVITY AND

DREDGING OPERATIONS

: During reclamation and dredging operations, the bed material gets disturbed and this process

I brings the bed material into suspension. Due to this resuspension, the sediment concentrations

in the vicinity of the dredger temporarily increase and the tidal currents transport this

suspended sediment. If this material in resusupension contains toxins and the material gets

transported to mangrove areas (FIG. 4.2) /near by shore there may be an impact on the marine

biology. Therefore, in order to ascertain the likely transport of the material in resuspension,

I EJA for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
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Shoreline Changes Along the Coast Line ofMumbai and Sediment Movement Pattern Due to Dumping ofDredge Material at Site DS3 Mumbai using Remote

Sensing Techniques for Mis JNPT

. And in fig. 30, superimposition of water lines from the data sets of 2016 (+1.49 m), 2014

(+1.39 m) and 2012 (+1.77 m) have been compared. It has been displayed over sateihte

image of 2016.

. In fig. 31 , it has been shown only the water lines from the data sets of 2016 (+1 .49 m),

2014 (+1 .39 m) and 2012 (+1.77 m) that have been superimposed for comparison.

In the low tide level condition also it has been noticed that no significant change in

shoreline has been occurred during the period from 2010 to 2017.

8. CONCLUDING REMARKS

Different sets of satellite imageries for both high and low tidal level conditions have been

analyzed in this study for the shoreline changes along the coast line of Mumbai due to dumping

of dredge material at site DS3 Mumbai using Remote Sensing Techniques. The selection of site

DS3 for disposing the dredged material resulted from deepening and widening of the main

navigational channel was recommended by CWPRS after conducting scientific studies (CWPRS

TR No.471 1 of March 201 0). The particular site DS3 was chosen in such a way that the material

dumped should not enter again into the navigational channel nor should reach near the water

front facilities. The dumped material get dispersed during monsoon season. From the following

figures of analysis of the satellite imageries for both high and low tide levels, it may be

concluded that no significant change in the shoreline around Mumbai coast has been occurred.

CWPRS Technical Report No 15
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csa. 43(E)-.4u cec*.e of the powers coiifeire6 by•ub-stion (2) of scctian S of ibe Indian Ports Act, 1908(25 of 1908) and sub4eCtiOD fq of section Z of the Major?ml Trusta Act. 1963 (31 of C963) and n iuper.cnioa oftlit notificatioD of die Government of Iodi In the Mit1stryof Shipping *nd Tranaport (Triospari Wing) No GSR luldaled the 28th October, 1972, tb Central Govertimern brebydeclare. that the 1imit of the port of Bombay shill be asfollows .-

To THE NORTh
From the boundary pWu south wesI of and near to theviflge of Irombay tbg shore of Trombay Istaøds Ip PitPau1 theace the shorc of Trombay Islands to the boundarypillar sftuaed in Survey No 4Z of Anik Viilae, sod thenceI Unc across the Mahul Creek to thc boundary piltor situatedon the south baolc of Chandni Creck

TO ThE WEST
The eastern shore of the islands of Bombey from theboufidary pillar situated on the south bon of the CbatdriiCreeL to the Southern extremity of Colaba poit thence theshore of sack Bay to Malbar Point, thence a line drawz tothe Bombay Floating Ugbt at a position approximately Lit.)S’-SO’ North, Long 72M’ East, end continued to thebouDdary pillar on the west point of Kundan fXeniery)1danc sod thence the wegem shore of the bland to thebouoory pillar on the South poltn thereof.

.

TO TH SOUTh
. , ., line drawn fromthe boundary piflr on the south pointL Kuodari (Kennery) through the South point of Undari to

-

thboundpdharonthernat1Luid south of the vdjeg. of

2LI

._

.
wT #1 N3 . OTT’t

3
,- -

- —-!
—TO ThE EAST ,

Prom ibs boundary pZIlar sliustad south ofNsvedu Nivagion the wes*crn and otIbcrn shore ofsnaim*nd to the bonadary piliar awrnh east of (be ThoU Kiot&ito, then a linc across the PbarmW wk to thiboundary piflu co the ou;hend of the blan4 cithemcc the o.tera shot. of the island f karnJi thebouCdI7 ;Wer situated at the northem.n podot of tbisland ibeace 1.200 meti eIon a line from the bomdarypillar miusted at the northern point of thi Kimoja )dw4to the boundary pillar on the eoø.bwest point of Hog Island,thence a line aaoie the Vain Mud Fists to a position appeoLLit. )$53.54 N, Long. 72’-36.30” ?, on the north abaseof Karazja Island thence to a point Ia I,at. 184S43’ NLODE. 7255’50” E thence to a point in Lit. l$’S4’4O N,Lone. 72’-SS’23” E and thence to a point l8’45,47” NI.on. ?2.53.30 E (West Uran Buoy) and thence to apoint in Lit. t8’56’45” N, Long. 7Z’.54’4O”to a point. lSb.56F4Y N, Long. 72’54’.50” E thence to apoint t1’57’.S’ N Lana. 7Z46’4” E ‘bernie ilog theSouthern and Eastern abores of elepbaeta lila.nd to a pointfl’.5g45” N1 Long. 72’56’48’ E thcoc• to a point
j9.o,.s0q N, z.o. flW-17” £ and thence acrass ThinsCreek to the boundary pillar aouthwest of and near toTrombay village.

Patti limits Include .11 water and land usually covered bywater i1thin the Pr!nc& Victoria so Indira Docb and anyextension of the docks.
.

NOTh :-.-The word ‘1sbore” Is intended to mean the highwater mark as defined in sub-section (4) of secUo4 of the lndia Ports Act, 1908, i.e. the highestpoint reached by ordiniry spring tides ot noy seasonof the yes:.
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R. 568(E) .—In exercise of the powers con-
by sub-secuon (3) of secUon 1, sectIon 4,

\%—‘ 28 and secUon 126 of the Major Port Trusts
: [93 (38 of 1963). tI’ Ccncr*i Govcrnmnt

t makes the f)1Jowin amendmcrt: it’ the noti
ns of the Govrnmcnt of India in the Ministry
ipping and Transport, or, as the case may be,
inistry of Surface Trnsport Nos. GS.R. 428(E)
the 28th Ma 1982, 0 S R 417(E dated

vlay, 1982, G.5.R No. 253(E) dated the 23rd
ibc;, 19S2 and G.SR. No,. 12(E), 13(E) titid

I all dated the 6ti January, 1938 ith cliect
the 26th day of Miy, 1989, namely

U the said notifications, for the words -4niajor :port of Nbava-Shcva” and •‘NhavaSlteva ,

Port ‘, the words 9awabarlal Nehru Port”
: be substituted. • ‘ : ‘ ‘ ‘ . ‘
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T, P. ST7r, 4i:

G.S.R. fi69(E) .—4n exercise of the powcrs con-
. •1

ened by clause (8) of section 3, sub-section (2) (f
.

section 5, sub-section (1 ) of section 33 read with. .
sections 46 and 47 of the Indian Ports Act, 1908
(15 of 1908), the Ceutrat Government lierchy makes
the following amendments in the notifiactions of the

‘
Govcmwent of india in the Ministrj of Shipping and

I Transport, or as the case may be, thc Ministry c’f •
Surface Transport Nos. G.S.R. 427(E). and GS.R.
429tE both dated th 28th M 9 G R ‘

546(E) dated the 26th August 1982 and GSR <o
. 98(E) dated the 9th February, 1989 vit’i ciTect from
‘ . ttie%6th day o! May. 989 namely :-

in the laid notificatioit for the wirds “port nt
Nitava-Sheva” and ‘Nhava-SIicvu Port”.

* wherevei they occur, the words “Jawalusr]aI
Nehru Port” shall be substituted.
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ANNEXURE “R2-20”
Prashant V. R
V.Rane

2O1.19 19-wpst 424-21.doc

IN ThE HIGH COURT OF JUDICATURE AT BOMBAY
CML APPELLATE JUfflSDICflON

WRIT PETITION (St) NO.424 OF 2021

Jawaharlal Nehru Port Trust ..Peüdoner

versus

1. Union of India
2. Maharashtra Coastal Zone Management

Authority
3. State of Maharashtra
4. Chief Conservator of Forest (Mangrove Cell)
5. Additional Principal Chief

Conservator of Forests ..Respondents

Mr.Saket Mone with Mr.Suhit Chakrabarti, Mr.Vishesh Kaira and
Mr.Abhishek Salian, Mr.Shantam Mandhayan i/b. Vidhii Partners, for
the Petitioners.

Smt.R.A.Salunkhe, AGP for the State

Mr.D.PSingh with Mr.Tanay Mandot, for Respondent no.1.

Mr.Jaya Bagwe i/b. Sharmila Deshmukh, for Respondent no.2-MCZMA.

CORAM :- DIPANKAR DAJTA, DJ &
G. S. KULKARNI, J.

DATE :- JANUARY 14, 2021.
PC:

1 . Rule returnable forthwith. Respondents waive service. By

consent of the parties, heard finally.

2. The petitioner is the Jawaharlal Nehru Port Trust (for short

‘JNPT’) which intends to carry out the work of the project being

proposed boat landing jetty at Nhava, and seawalls of Gharapuri and
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Panje Villages, in accordance with the permissions granted to it. Such

work is stated to be of public utility sustainable development and is in

consonance with Corporate Environment responsibility of the petitioner

aimed at benefiting the citizens and not premised on private or

commercial gain.

3. The JNPT accordingly, obtained No Objection of

Grampanchayats of Gharapuri, Panje and Nhava and moved an

application under form-I to respondent no.2-Maharashtra Coastal Zone

Management Authority (for short ‘MCZMA’) seeking its approval as the

proposed work fell under the Coastal Zone Regulations. The MCZMA in

its 145th meeting held on 7 July 2020 considered the JNPT’s proposal

and recommended the same from the CRZ point of view to the State

Environment Impact Assessment Authority (for short ‘SEIAA’), subject to

compliance of certain conditions. One of the conditions being of a prior

permission of this Court to be obtained for the reason of the project

being within 50 meters of the mangroves buffer zone. On 2$ December

2020 the SEIAA has granted CRZ clearance for the said project.

4. The JNPT has contended that the JNPT shall abide by all

conditions as may be imposed in the approvals that may be granted by

the different authorities before commencing the work. It is the case of

the JNPT that the proposed work does not require cutting of

mangroves, howevei, as the works fall under buffer zone of mangroves,

permissions were required to be obtained from the MCZMA and the

other authorities. To support this contention JNPT has annexed copies

of the site inspection reports dated 7 January 202 ad 6 March 2020 at

‘Exhibit F’ and “Exhibit G” respectively to the petition.
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5. At page 20 ground (G) of the petition, the JNPT has stated

that the said project is permissible under the provisions of CRZ

Notification dated 6 January 201 1 as also held by the expert statutory

bodies namely the MCZMA-respondent no.2 and the SEIAA-respondent

no.3. JNPT has obtained all necessary clearances and permissions in

accordance with law for the said project and the only impediment in

executing the project is the condition imposed by the clearances to

obtain leave of this Court in terms of the orders passed by this Court in

the decision of the co-ordinate Bench of this Court in Public Interest

Litigation no.87 of 2006 “The Bombay Environmental Action Group

(BEAG) & Ant Vs. State of Maharashtra”, dated 17 September 2018

(“the BEAG’s case”).

6. Mr.Mone, learned Advocate for the petitioner has taken us

through the averments as made in the petition and the documents as

placed on record. Mr.Mone has also drawn our attention to the order

dated 17 September 2018 in BEAG’s case wherein although orders are

issued prohibiting cutting of mangroves, however a window has been

kept open for removal of mangroves, as per directions contained in

paragraph 83 (viii) of the judgment, if the Court finds it necessary for

public good or in public interest. In any event the mangroves are not

being removed for the project in question in the present case.

7. On the above conspectus, the JNPT has prayed for the

following substantive relief:

“(a) This Hon’ble Court be pleased to issue a Writ of

Mandamus or any other appropriate writ or order or

direction in the nature of mandamus under Article 226

of the Constitution of India, thereby directing the
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Respondent Authorities to permit the Petitioner to
execute the proposed boat landing jetty at Nhava, and
Seawalls at Gharapuri and Panje Villages, in view o
the public importance of the project, by granting leave
as contemplated in paragraph 83(viii) of the
Judgment and Order dated j7th September 2O18 in
PIL No.87 of 2006;

8. Ms.Salunlthe, learned AGP would submit that the State

Government would not dispute what is contended by the JNPT. She

would, however submit that the JNPT should abide by all the terms and

conditions which would be imposed by the authorities in undertaking

the project.

9. Mr.Mone for the JNPT in responding to Ms.Salunkhe’s

submission, makes a statement that the JNPT would strictly adhere to

all the conditions as imposed by different authorities which would grant

approval to the project.

10. Having heard learned Counsel for the parties and having

perused the record, it is quite clear to us that per se there is no

destruction of the mangroves by the JNPT in implementation of the

project work. The mangroves however situated in the vicinity of 50

meters of the proposed work to be undertaken, the JNPT has

approached this Court praying for the above relief. Also the MCZMA has

found it appropriate that the JNPT approaches this Court and seeks

permission considering the orders passed by this Court in BEAG’s case.

1 1 . It is also not in dispute that the work in question is a public

work necessary for the operations of the JNPT which is one of the
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important container ports in the country The project in question is also

one of the public importance being installation of boat landing jetty as

described in the petition. The JNPT with the technical expertise

available at its disposal has planned the project which is being

implemented. We are sure that in undertaking such project the JNPT

would take utmost care of the environment and would take all

precautions in not damaging mangroves and keep the ecological

balance on other environmental aspects.

12. In the above circumstances, we are inclined to permit the

JNPT to undertake this project as per the permissions/approvals it may

obtain for this project from the concerned statutory authorities. We

accordingly allow the petition, in terms of the following order:

ORDER

I. We accordingly allow the petition in terms of prayer clause

(a) (supra).

II. The JNPT shall undertake the work in question in

compliance of all the terms and conditions which may be imposed by

the MCZMA and SEIAA and/or any other appropriate authority as

required by law.

III. Rule is made absolute in the above terms. No costs.

(G. S. KUUCARNI, J.) (CHIEF JUSTICE)
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JAWAHARLAL NEHRU PORT TRUST

PPD/ M-I/ Forth City/ 202 1 / 572 2Ot1 July 2021

Additional Director

Ministry of Environment, Forest and climate change,

Government of India, Regional Office,

Western Center Zone, Ground Floor East section

New Secretariat building, Civil Lines,

Nagpur 440 001

Sub: 4th Container terminal and marine container

terminal in Jawahar Nehru Post Trust, the

remaining work in relation to environmental

clearance.

Ref: 1 . Ministry of Environment and Forest

letter No. 1 0-2 / 20 1 8-IA-Ill , dt 9th

October 2019

2. JNPT Letter dt. 20th February 2020,

2 1st July 2020 and 1 8th January2011

Sir,

This is in continuation of the above of this office

regarding compliance report for above referred project. You

are informed that the 4th Container Terminal Project (Phase



1) Project completed on 22nd December 20 1 7. The balance

work of 4th Container Terminal is likely to start soon.

The compliance report for the above project upto 30th

June 202 1 is enclosed.

Yours

(C Vaidyanathan)

Chief Manager (PUV)

End: as above

1 . Director, Ministry of Environment and Forest, IA-Ill

Ward, Environment Building, CGO Complex, Lodhi

Road, New Delhi -1 10 003

2. Upper Director, Ministry of Environment and Forest,

IA-Ill Ward, Environment Building, CGO Complex,

Lodhi Road, New Delhi - 1 1 0 003

3. Regional officer, Maharashtra Pollution Control Board,

Raigad Bhavan, 6th Floor, Sector- 1 1 , CBD Belapur,

Navi Mumbai.



Compliance Report on Environmental Clearance - June 2021

Sub: “Balance Work 0f4th Container Terminal and Marine Container Terminal at Jawaharlal

Nehru Port Trust” Environmental clearance - regarding.

Ref: F.No.1O-32/2018-IA-III dated 9th October 2019

S N Conditions stipulated Compliance

A. Specific Conditions:

Construction activity shall be carried out strictly The Port is developing the project in

according to the provisions of the CRZ accordance with the Coastal Regulation Zone

1.
Notification, 2011. No construction work other Notification, 2011 and CRZ clearances and as

‘ii than those permitted in Coastal Regulation Zone per approved Coastal Zone Management

Notification shall be carried out in Coastal Plan.

Regulation Zone area.
All the recommendations and conditions

specified by the Maharashtra State Coastal Zone

. . Management Authority (MCZMA] who has
(11) . . Yes, Noted.

recommended the project vide letter No. CRZ
2018/CR-358/TC-4 dated 12.06.2019 shall be

complied with.
Diversion and replantation of vegetation

through forest department in Phase-I area

was completed. The JNPT obtained approval

. . . . from the MOEF&CC. The Government of
All the conditions specified by the MoEFCC,

. . .
Maharashtra, Revenue and Forest

Regional Office Nagpur vide letter No. FC- .

(iii) II/MH-06/2015-NGP/5751 dated 23.06.2016
Department vide its letter dated

. .
07/07/2016 issued Government Order No.

accorded diversion of 19.50 ha of mangrove .

. . fLD/1315/CR-109/F-10 for diversion of
forest shall be complied with.

19.5 ha of mangrove vegetation. Thereafter,

RFO (Forest Division —Uran) vide its letter

dated 27th July, 2016 permitted for

construction of container yard.

Consent to Establish/Operate for the project

shall be obtained from the State Pollution The Consent to Establish (MPCB-CONSENT

f
Control Board as required under the Air 0000082611) is received from MPCB Up to

ivj
(Prevention and Control of Pollution] Act, 1981 Commissioning of the unit or 5 years period

and the Water (Prevention and Control of which is earlier on 04/09/2020.

Pollution] Act, 1974.

(v]
The project proponent shall comply with the air

Yes Noted
pollution mitigation measures as submitted. ‘

The Project proponent shall ensure that no It is ensured by concessionaire that no

I
creeks or rivers are blocked due to any activities creeks or rivers are blocked due to any

v1j
at the project site and free flow of water is activities at the project site and free flow of

maintained. water is maintained.



. . Dredging shall not be carried out during the fish
(vii) . Noted.breeding season.

It is ensured by concessionaire that
Dredging, etc shall be carried out in the confined Dredging, etc. shall be carried out in the

I
manner to reduce the impacts on marine confined manner to reduce the impacts on

V111j
environment including turbidity and turbidly marine environment including turbidity and
should be monitored during the dredging. turbidly should be monitored during the

dredging.
(ix) No underwater blasting is permitted. Noted.

Dredged material shall be disposed safely in the
designated areas and also to be utilized for
beach nourishment. With the enhanced It is ensured that dredged material will be

(x) quantities, the impact ofdumping on the coastal disposed safely in the designated dumping
environment should be studied and necessary site.
measures shall be taken on priority basis if any
adverse impact is observed.

U . Shoreline studies as indicated in EC is carriedShoreline should not be disturbed due to
. . . . out through CWPRS and the studies aredumping. Periodical study on shore line changes

. . U . completed. The study shows that no(xi) shall be conducted and mitigation carried out, if . . . .
U U significant change in the shoreline aroundnecessary. The details shall be submitted along

. . . . Mumbai coast has been occurred (Report nowith the six monthly monitoring report.
5649]

While carrying out dredging, an independent The concessionaire is appointing NIO for
monitoring shall be carried out by Government monitoring of dredging as well as

(xii) Agency/Institute to check the impact and Environmental Monitoring. A copy of NIO
necessary measures shall be taken on priority proposal was submitted with June 2020
basis if any adverse impact is observed. compliance report.
The fresh water requirement of 15 KLD will be

U U supplied by Maharashtra Jeevan Pradhikaran(xiii) U Yes, Noted.(MJP) from their Nava Sheva Water Supply
Scheme.

. Waste water generation will be 12 KLD for(xiv) . . Yes, Noted.which STP shall be provided.
Marine ecological studies and its mitigation
measures for protection of phytoplankton,
zooplanktons, macrobenthos, diatoms, Proposal received from Nb, Mumbai and the

‘x ‘
dinoflaggilateds, blue green algae, copepods, same is submitted to Maharashtra state

i- vj
tintinids, decapods, arrow worm and larvae etc. Biodiversity Board on 16th April 2020 and
prepared by National Institute ofOceanography 27t1 August 2020 for approval.
(N10] as given in the EIA-EMP Report shall be
complied with in letter and spirit.
A copy of the Marine and riparian biodiversity Proposal was received from Nb, Mumbai

1xvP
management plan duly validated by the State and the same is submitted to Maharashtra

‘- J Biodiversity Board shall be obtained and state Biodiversity Board on 16th April 2020
implement in letter and spirit. and 27th August 2020 for approval.

394



A continuous monitoring programme covering
all the seasons on various aspects of the coastal
environs need to be undertaken by a competent
organization available in the State or by
entrusting to the National Institutes/renowned
Universities/accredited Consultant with rich
experiences in marine science aspects. The
monitoring should cover various physico
chemical parameters coupled with biological

indices such as microbes, plankton, benthos and
fishes on a periodic basis during construction
and operation phase of the project. Any
deviations in the parameters shall be given
adequate care with suitable measures to
conserve the marine environment and its
resources.

(xvii)

The NIO is being appointed by the

concessionaire for monitoring coastal

environs.

The construction work of balance of 4th

Continuous online monitoring of air and water Container Terminal is likely to commence

covering the total project area shall be carried shortly by concessionaire. Air, Noise and

txviifl
out and the compliance report of the same shall water pollution parameters shall be

J be submitted along with the 6 monthly monitored during the construction stage and

compliance reports to the regional office of we will submit the compliance report along

MoEF&CC. with environmental monitoring report to the

regional office of MoEF&CC.

Effective and efficient pollution control
measures like covered conveyors/stacks (coal, This project is being constructed to handle
iron ore and other bulk cargo) with only containerized cargo.
fogging/back filters and water sprinkling

txix) commencing from ship unloading to stacking to . . .

. However, effective and efficient pollution
evacuation shall be undertaken. Coal and iron
ore stack yards shall be bounded by thick two control measures will be ensured by

tier green belt with proper drains and wind concessionaire.

barriers wherever necessary.
Noted. IIT/NIO/MOEF&CC approved agency

Sediment concentration should be monitored will be appointed by concessionaire for

(xx) fortnightly at source and disposal location of Environmental Monitoring during the

dredging while dredging. project construction of balance of 4th

Container Terminal.

Marine ecology shall be monitored regularly
also in terms of sea weeds, sea grasses,

mudftats, sand dunes, fisheries, echinoderms, Yes, Noted. IIT/NIO/MOEf&CC approved

shrimps, turtles, corals, coastal vegetation, agency will be appointed by concessionaire

(xxi) mangroves and other marine biodiversity for Environmental Monitoring during the

components as part of the management plan. project construction of balance of 4th

Marine ecology shall be monitored regularly Container Terminal.

also in terms of all micro, macro and mega floral
and faunal components of marine biodiversity.

1xxii”
Spillage of fuel / engine oil and lubricants from The memorandum of understanding

‘- J the construction site are a source of organic between Mumbai Port Trust, Jawaharlal



4Vj

pollution which impacts marine life,
particularly benthos. This shall be prevented by
suitable precautions and also by providing
necessary mechanisms to trap the spillage.

Nehru Port Trust, Bharat Petroleum
Corporation Limited & other participating oil
companies on the implementation of the
National Oil Spill Disaster Contingency Plan
(NOS-DCP) within Mumbai Harbour was
signed on 18th February 2011. As per the
MOU, MbPT shall set up OSR Tier - 1 facility
at MbPT. The process of Tendering for
setting up OSR Tier - 1 facility is done by
MbPT.
List of Oil Spill Response equipment to be
maintained as per the MoU has been finalized
in consultation with Indian Coast Guard and
the participating Agencies. One vessel, which
will be stationed in common area of
MbPT/JNPT, with some of the above
equipment, and one work boat for attending
to use ofthe equipment, as per the MOU.
Also, the Port is having Oil Spill, Risk Analysis
and Contingency Plan for JNPT wherein the
Phase I facilities of 4th Container Terminal
have been included and phase II will also be
included.
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Necessary arrangements for the treatment of
the effluents and solid wastes! facilitation of
reception facilities under MARPOL must be The port gives reception facility to the ships
made and it must be ensured that they conform to collect and dispose of garbage/solid
to the standards laid down by the competent waste.

xxiiP authorities including the Central or State A Multi- Purpose Utility Launch (MPUL] was
J Pollution Control Board and under the hired to combat minor oil spill, collecting

Environment (Protection) Act, 1986. The floating debris and is equipped with
provisions of Solid Waste Management Rules, pollution control equipments like boom and
2016. E-Waste Management Rules, 2016, and skimmer.
Plastic Waste Management Rules, 2016 shall be
complied with.

Compliance to Energy Conservation Building It is ensured that concessionaire will comply
(ECBC-2017) shall be ensured for all the to Conservation Building (ECBC-2017) shall

(xxiv) building complexes. Solar/wind or other be ensured for all the building complexes.
renewable energy shall be installed to meet Solar/wind or other renewable energy shall
energy demand of 1% equivalent. meet energy demand of 1% equivalent.
All the recommendations mentioned in the is ensured by concessionaire to implementrapid risk assessment report, disaster .(xxv) . . recommendation of the risk assessment/management plan and safety guidelines shall be
. DMP and safety godliness.implemented.
Measures should be taken to contain, control The Port is having Oil Spill Risk Analysis and

(xxvi) and recover the accidental spills of fuel and Contingency Plan to take care Oil Spillage
cargo handle. and other emergencies. JNPT is having
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Emergency Action Plan, JNPT’s local oil spill

contingency Plan, Mumbai-JNPT Harbour

OSR contingency plan.

It is ensured that necessary arrangement for
Necessary arrangement for general safety and

fl . . general safety and occupational health of
(xxvii) occupational health of people should be done in .

. . people should be done in letter and spirit by
letter and spirit.

concessionaire.

All the mitigation measures submitted in the

. . . EIA report shall be prepared in a matrix format . .

(xxviii . fl . . Noted and it is ensured by concessionaire
and the compliance for each mitigation plan

) shall be submitted to the RO, MoEF&CC along
through appointed agency.

with halfyearly compliance report.

.
It is ensured that concessionaire shall draw

The company shall draw up and implement
. . . .

up and implement Corporate Social
(xxix) corporate social Responsibility plan as per the . .

V
Responsibility plan as per the Company s Act

Company s Act of 2013.
of 2013.

As per the Ministry’s Office Memorandum F. No.
22-65/2017-IA.III dated 1st May, 2018, project
proponent has proposed an amount of Rs. 7.99
Crores (0.25% of the project cost] under

Corporate Environment Responsibility (CER]
Plan for the activities such as Education and skill
development, Health, Drinking Water Supply,
Sanitation, Roads, Cross Drains, Electrification
including Solar Power, Solid Waste Noted. CER proposal is submitted to
Management Facility Rain Water Harvesting

(xxx] . . . Collector Raigad for approval on 3rd March
Avenue Plantation and Plantation in .

. . . . 2020, approval is awaited.
Community Area etc. The activities proposed
under CER shall be restricted to the affected
area around the project. The entire activities
proposed under the CER shall be treated as
project and shall be monitored. The monitoring
report shall be submitted to the regional office
as a part ofhalfyearly compliance report, and to
the District Collector. It should be posted on the

website ofthe project proponent.

B. Standard conditions:
Statutory Compliance:
The project proponent shall prepare a Site- The site is free from mangrove vegetation

Specific Conservation Plan & Wildlife and water/ Land area is within JNPT notified

Management Plan and approved by the chief area. The site specific conservation plan shall

Wildlife Warden. The recommendation of the be prepared by the concessionaire.

approved Site-Specific Conservation Plan /
Wildlife Management Plan shall be
implemented in consultation with the State
Forest Department. The implementation report
shall be furnished along with the six-monthly
compliance report (increase of the presence of
schedule-I species in the study area.
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ii. Construction activity shall be carried out strictly The Port is developing the project in
according to the provisions of CRZ Notification, accordance with the Coastal Regulation Zone
2011 and the State Zone Management Plan as Notification, 2011 and CRZ clearances and as
drawn up by the State Government. No approved Coastal Zone Management Plan.
construction work other than those permitted
in Coastal Regulation Zone Notification shall be
carried out in Coastal Regulation Zone area.

iii. The project proponent shall obtain the It is ensured that no ground water shall be
necessary permission from the Central Ground tapped by the concessionaire.
Water Authority, in case of drawl of ground
water / from the competent authority
concerned in case of drawl of surface water
required for the project.

iv. All excavation related dewatering shall be duly
authorized by the CGWA. A NOC from the CGWA
shall be obtained for all dewatering and ground Noted.
water abstraction.

V. A certificate of adequacy of available power
from the agency supplying power to the project Noted.
along with load allowed for the project should
be obtained.

vi. All other statutory clearances, such as the It is ensured by the concessionaire to obtain
approvals for storage of diesel from Chief all other statutory clearance as applicable
Controller of Explosives, Fire Department, Coast from the concerned authority.
Guard, Civil Aviation Department shall be
obtained, as applicable by project proponents
from the respective competent authorities.

II. Air quality monitoring and preservation:
The project proponent shall install system to Yes, Noted, IIT/NIO/MOEF&CC approved
carryout Ambient Air Quality monitoring for agency will be appointed for Environmental
common/criterion parameters relevant to the Monitoring during project period by
main pollutants released (e.g. PM10 and PM2.5 in concessionaire.
reference to PM emission, and 502 and NO in
reference to 502 and NO emission) within and
outside the project area at least at four locations
(one within and three outside the plant area at
an angle of 1200 each), covering upwind and
downwind directions.

ii. Appropriate Air Pollution Control (APC) system
shall be provided for all the dust generating It is ensured that concessionaire shall
points including fugitive dust from all appropriate Air Pollution Control (APC]
vulnerable source, so as to comply prescribed system for dust control during construction.
emission standards.

iii. Shrouding shall be carried out in the work site It is ensured that concessionaire shall
enclosing the dock/proposed facility area. This provide facility to act as dust curtain as well
will act as dust curtain as well achieving zero achieving zero dust discharge from the site.
dust discharge from the site. These curtain or
shroud will be immensely effective in restricting
disturbance from wind in affecting the dry dock



operations, preventing waste dispersion,
improving working conditions through
provision of shade for the workers.

iv. Dust collector shall be deployed in all areas
where blasting (surface cleaning) and painting
operations are to be carried out, supplemented Noted as above.

by stacks for effective dispersion.

v. The Vessels shall comply the emission norms As per the Prevention of air pollution from

prescribed from time to time. Ships - Air quality monitoring and exhaust
gas cleaning facilities (MARPOL Annex VI).
All ships IAPP (International Air Pollution
Prevention) Certification are being checked
by MMD officials.

vi. Diesel power generating sets proposed as It is ensured that concessionaire diesel

source of backup power should be of enclosed power generating sets proposed as source of

type and conform to rules made under the backup power should be of enclosed type

Environment (Protection) Act, 1986. The height and conform to rules made under the

of stack of DG sets should be equal to the height Environment (Protection) Act, 1986.

needed for the combined capacity of all

proposed DG sets. Use oflow sulpher diesel. The
location of the DG sets may be decided with in

consultation with State Pollution Control Board.

vii. A detailed traffic management and traffic Yes, Noted. It is ensured that traffic

decongestion plan shall be drawn up to ensure congestion will not occur on the port roads

that the current level of service of the roads due to movement/parking of the tractor

within a 25 kms radius of the project is trailers.

maintained and improved upon after the a). Road Connectivity 2 JN Port is connected

implementation of the project. This plan should to Mumbai / Navi Mumbai and the main

be based on cumulative impact of all hinterland by National Highway (NH-4B)

development of increased habitation being and State Highway (SH-54), which further
carried out or proposed to be carried out by the connects with NH-8 (Mumbai - Ahmedabad),
project or other agencies in this 05 Kms radius NH-3 (Mumbai-Agra), NH-4 (Mumbai
of the site in different scenarios of space and Bangalore) and NH-17 (Mumbai-Panjeem)
time and the traffic management plan shall be .

. . and Express Way Under Port Connectivity,
duly validated and certified by the State Urban

NHAI had formed SPV between JNPT CIDCO
Development department and the P.W.D./

competent authority for road augmentation and and NHAI for widening of existing 4 lane NH-

shall also have their consent to the 4B, 5H54 to 6/8 lanes with service roads on

implementation of components of the plan both the sides on EPC mode for which now

which involve the participation of these the works in all four packages are on verge of

department. completion.
b). Rail Connectivity : The Port is connected

to main rail network by double track railway

line from Port to Panvel, which further

connects to main hinterland.

Dedicated Freight Corridor Corporation of

India Ltd (DFCC), a Government of India

Enterprises has taken up the work of

construction of dedicated railway tracks for
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exclusive cargo traffic movement from JN

Port to New Delhi. The corridor is designed

for carrying double stack containers on rail

rakes. The Work between JNPT to Vaitarna

section is in progress.

As the work of DFCC is in progress, the Port

has connected BMCTPL through the existing

Central Railway connectivity.

III. Water quality monitoring and preservation:
The Project proponent shall ensure that no It is ensured by concessionaire that no
creeks or rivers are blocked due to any activities creeks or rivers are blocked due to any
at the project site and free flow of water is activities at the project site and free flow of
maintained. water is maintained.

ii. Appropriate measure must be taken while It is ensured by concessionaire that
undertaking digging activities to avoid any Appropriate measure must be taken while
likely degradation ofwater quality. Silt curtains undertaking digging activities to avoid any
shall be used to contain the spreading of likely degradation of water quality. Silt
suspended sediment during dredging within the curtains shall be used to contain the
dredging area. spreading of suspended sediment during

dredging within the dredging area.
iii. No ships docking at the proposed project site It is ensured that no ships docking at the

will discharge its on-board waste water proposed project site will discharge its on-
untreated in to the estuary / channel. All such board waste water untreated in to the
waste water load will be diverted to the estuary / channel.
proposed Effluent Treatment Plant of the
project site.

iv. Measure should be taken to contain, control and The Portis having Oil Spill Risk Analysis and
recover the accidental spills of fuel and cargo Contingency Plan to take care Oil Spillage
handle. and other emergencies. JNPT is having

Emergency Action Plan, JNPT’s local oil spill
contingency Plan, Mumbai-JNPT Harbour
OSR contingency plan.

v. the project proponent will draw up and
implement a plan for the management of Noted.
temperature differences between intake waters
and discharge waters.

vi. Spillage of fuel / engine oil and lubricants from Noted. The memorandum of understanding
the construction site are a source of organic between Mumbai Port Trust, Jawaharlal
pollution which impacts marine life. This shall Nehru Port Trust, Bharat Petroleum
be prevented by suitable precautions and also Corporation Limited & other participating oil
by providing necessary mechanism to trap the companies on the implementation of the
spillage. National Oil Spill Disaster Contingency Plan

(NOS-DCP) within Mumbai Harbour was
signed on 18th February 2011. As per the
MOU, MbPT shall set up OSR Tier - 1 facility
at MbPT. The process of Tendering for
setting up OSR Tier — 1 facility is done by
MbPT.



List of Oil Spill Response equipment to be

maintained as per the MOU has been

finalized in consultation with Indian Coast

Guard and the participating Agencies. One

vessel, which will be stationed in common

area of MbPT/JNPT, with some of the above

equipment, and one work boat for attending

to use ofthe equipment, as per the MOU.

Also the Port is having Oil Spill, Risk Analysis

and Contingency Plan for JNPT wherein the

Phase I facilities of 4th Container Terminal

have been included.

vii. Total fresh water use shall not exceed the

proposed requirement as provided in the

project details. Prior permission from Yes, Noted.

competent authority shall be obtained for use of

fresh water.

viii. Sewage Treatment Plant shall be provided to It is ensured that Sewage Treatment Plant of

treat the wastewater generated from the requisite capacity shall be constructed and

project. Threated water shall be reused for operationalized by concessionaire.

horticulture, flushing, backwash, HVAC purpose

and dust suppression.

ix. A certificate from the competent authority for It is ensured by concessionaire to plan

discharging treated effluent / untreated drainage and disposal system.

effluents into the Public sewer / disposal/

drainage system along with the final disposal

point should be obtained.

x. No diversion of the natural course of the river It is ensured that no diversion of the natural

shall be made without prior permission from course of the river shall be made without

the Ministry ofWater resources. prior permission from the Ministry of Water

resources by concessionaire.

xi. All the erosion control measures shall be taken It is ensured that all the erosion control

at water front facilities. Earth protection work measures shall be taken by concessionaire.

shall be carried out to avoid erosion of soil from

the shoreline/boundary line from the land area

into the marine water body.

Iv. Noise monitoring and prevention:

Noise level survey shall be carried as per the The noise level survey shall be carried as per

prescribed guidelines and report in this regard the prescribed guidelines and report in this

shall be submitted to Regional Officer of the regard shall be submitted to Regional Officer

Ministry as per of six-monthly compliance of the Ministry as per of six-monthly

report. compliance report.

ii. Noise from vehicles, power machinery and

equipment on-site should not exceed the

prescribed limit. Equipment should be regularly It is ensured that concessionaire shall serve

serviced. Attention should also be given to Equipment/vehicles regularly so as to avoid

muffler maintenance and enclosure of noisy exceed of noise from prescribed limit.

equipment.

4Oi-
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iii. Acoustic enclosures for DG sets, noise barriers

for ground run bays, ear plugs for operating

personal shall be implemented as mitigation Yes, Noted.

measures for noise impact due to ground

sources.

iv, The ambient noise levels should conform to the

standards prescribed under E(P]A Rules , 1986 Yes, Noted.

viz. 75dB (A] during day time and 70 dB (A]

during night time.

V. Energy Conservation measures:
i. Provide solar power generation on roof tops JNPT has installed Solar Panels of$22 KW on

building, for solar light system for all common the rooftops of the public buildings of JNPT
areas, street lights, parking around project area at a total cost of Rs.4.47 crores, which is
and maintain the same regularly; generating electrical power of about 80,000

to 90,000 units per month.
ii. Provide LED lights in their offices and • Public Building 40 W to 20 W balance 1525

residential areas. LED lamp replacement work for inside port
area, administration building is completed
through Electronics Corporation of India
Limited (ECIL].
• Inside port area 108 nos., 1000 Watt HPSV
lights fittings replaced with 72 nos. 300 Watt
LED fittings on 6 high mast.
• Procurement of 400 nos. 380 watts LED
fittings for replacement of similar HPSV
fitting is in process and likely to be
completed byAugust 2021.
• Multipurpose hall conventional lights with
LED lamp replacement work is completed
through M/s. EECL. Tennis Court and
Badminton Court LED lamp replacement
work 100% completed in December 2019.
• 68 Watts /hrs capacity 550 Nos. ceiling fans
replaced with 28 Watts/hrs capacity BLDC
fans, resulting saving energy of 96,000 KWH
per year.
• Procurement of 800 BLDC fans is in
progress and expected to be completed by
August 2021
• Total 3,979 nos. LEDs lamps replaced in the
port Estate, from this 7,12,058 kwh energy
saving per annum.
• Conventional 40 Watt tube light is replaced
with 20 Watt LED tube light fixture at JNPT
Township public buildings - 3245 Nos
Changed resulted Total energy savings per
year 511672 KWH
• 80 Watt HPSV to 30 Watt LED: Height of
pole 3 M- 442 replaced. Total energy saving
pervear 116158 KWH.



. 150 Watt HPSV to 90 Watt LED: Height of

pole 7-9 M-126 replaced. Total energy saving

peryear 39600 KWH.

. Inside & Outside port area: 150 Watt HPSV

and 250 Watts HPSV to 120 Watt LED: Height

ofpole 9 M- 166 Nos. replaced. Total energy

saving 44628 KWH.

. Installation of LED floodlights in place of

HPIT lamps.- 205 Nos replaced.

VI. Waste Management:

Dredged material shall be disposed safely in the The dredged material will be dumped at DS

designated areas. 3. The dumping area DS-3 at 18° 55’ (±30’)
North and 72° 42’ (±30’) East is situated
along (-)17.0 m sea bed contour and it is
about 40 Km away from Northern most JNPT
limit.

ii. Shoreline should not be disturbed due to Shoreline studies as indicated in EC is carried

dumping. Periodical study on shore line changes out through CWPRS at estimated cost of

shall be conducted and mitigation carried out, if Rs.15,16,$60/- including terms of payment

necessary. The details shall be submitting along and purchase satellite imageries from NRSC

with the six monthly monitoring report. at the cost of Rs.2,00,560/- and the studies
are completed. The study shows that no
significant change in shoreline around

Mumbai coast has been occurred. (R- 5649)

iii. Necessary arrangements for the treatment of It is ensured that concessionaire shall

the effluents and solid wastes must be made and construct STP and operate STP of requisite

it must be ensured that they conform to the capacity and solid waste management plant

standards laid down by the competent at site.

authorities including the Central or State
Pollution Control Board and under the

-
Environment (Protection) Act, 1986.

iv. The solid wastes shall be managed and disposed It will be ensured that the solid waste is not

as per the norms of the Solid Waste dumped in the CRZ areas. Port

Management Rules, 2016. Comprehensive SWM Facility is operational
from Feb 2021. The facility is operated and
maintained by contractor for a period of 60
months excluding implementation period.

v. Any wastes from construction and demolition It is ensured by the concessionaire that

activities related thereto shall be managed so as waste from construction and demolition

to strictly confirm to the Construction and activities related thereto shall be managed so

Demolition Waste Management Rules, 2016. as to strictly confirm to the Construction and
Demolition Waste Management Rules, 2016.

vi. A certificate from the competent authority Yes, Noted. Port Comprehensive SWM

handling municipal solid wastes should be Facility is operational from Feb 2021. The

obtained, indicating the existing civic capacities facility is operated and maintained by

of the handling and their adequacy to cater to contractor for a period of 60 months

the M.S.W. generated from project. excluding implementation period.

vii. Used CFL and TFL should be properly collected Noted and it will be ensured by

and disposed off/sent for recycling as per the concessionaire.

,,%.,—
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prevailing guidelines/rules of the regulatory
authority to avoid mercury contamination.
Oil spill contingency plan shall be prepared and
part of DMP to tackle emergencies. The
equipment and recovery of oil from a spill
would be assessed. Guidelines given in MARPOL
and Shipping Acts for oil spill management
would be followed. Mechanism for integration
of terminals oil contingency plan with the
overall area contingency plan under the co
ordination of Coast should be covered.

The memorandum of understanding
between Mumbai Port Trust, Jawaharlal
Nehru Port Trust, Bharat Petroleum
Corporation Limited & other participating oil
companies on the implementation of the
National Oil Spill Disaster Contingency Plan
(NOS-DCP) within Mumbai Harbour was
signed on 18th February 2011. As per the
MOU, MbPT shall set up OSR Tier - 1 facility
at MbPT. The process of Tendering for
setting up OSR Tier — 1 facility is done by
MbPT.
List of Oil Spill Response equipment to be
maintained as per the MOU has been
finalized in consultation with Indian Coast
Guard and the participating Agencies. One
vessel, which will be stationed in common
area of MbPT/JNPT, with some of the above
equipment, and one work boat for attending
to use ofthe equipment, as per the MOU.
Also the Port is having Oil Spill, Risk Analysis
and Contingency Plan for JNPT wherein the
Phase I facilities of 4th Container Terminal
have been included.

viii.

VII. Green Belt:

1. Green belt shall be developed in area as The total land available with JNPT is around
provided in project details with a native tree 3402 hectares out ofthis, 1147 hectares area
species in accordance with CPCB guidelines. The (34%) of the port is under green cover.
greenbelt shall inter alia cover the entire
periphery of the plant.

ii. Top soil shall be separately stored and used in Noted and it will be ensured by
the development of green belt. concessionaire

VIII. Marine Ecology:

i. Dredging shall not be carried out during the fish Noted.
breeding and spawning seasons.

ii. Dredging, etc shall be carried out in the confined It is ensured by concessionaire that
manner to reduce the impact on marine dredging, etc. shall be carried out in the
environment. confined manner by concessionaire to

reduce the impact on marine environment.
iii. The dredging schedule shall be so planned that It is ensured that the dredging schedule shall

the turbidity developed is dispersed soon be so planned that the turbidity developed is
enough to prevent any stress on the fish dispersed soon enough to prevent any stress
population. on the fish population.

iv. While carrying out dredging, an independent The concessionaire is appointing NIO for
monitoring shall be carried out through a monitoring of dredging as well as

Environmental Monitoring.



Government Agency/Institute to assess the

impact is observed.

A detailed marine biodiversity management

plan shall be prepared through the NIO or any

other institute of repute on marine, brackish

water and fresh water ecology and biodiversity

and submitted and implemented to the

satisfaction of the State Biodiversity Board and

the CRZ authority. The report shall be based on

a study of the impact of the project activities on

the intertidal biotopes, corals and coral

communities, molluscs, sea grasses, sea weeds,

sub-tidal habitats, fishes, other marine and

aquatic micro, macro and mega flora and fauna

including benthos, plankton, turtles, birds etc.

as also the productivity. The data collection and
impact assessment shall be as per standards

survey methods and include underwater

nhotogranhv.

vi. Marine ecology shall be monitored regularly IIT/NIO/MOEFCC approved agency will be

also in terms of sea weeds, sea grasses, appointed for Environmental Monitoring

mudflats, sand dunes, fisheries, echinoderms, during project period by concessionaire.

shrimps, turtles, corals, coastal vegetation,

mangroves and other marine biodiversity

components including all micro, macro, and

mega floral and faunal components of marine

biodiversity.
vii. The project proponent shall ensure that water It is ensured by concessionaire that water

traffic does not impact the aquatic wildlife traffic does not impact the aquatic wildlife

sanctuaries that fall along the stretch of the sanctuaries that fall along the stretch of the

river. river.

Ix. Public hearing and Human health issues:

The work space shall be maintained as per It is ensured that concessionaire will

international standards for occupational health maintain work space as per international

and safety with provision of fresh air standards for occupational health and safety

respirators, blowers, and fans to prevent any with relevant standard.

accumulation and inhalation of undesirable

levels of pollutants including VOC.

ii. Workers shall be strictly enforced to wear It is ensured that concessionaire shall be

personal protective equipment’s like dust mask, strictly enforced to wear personal protective

ear muffs or ear plugs, whenever and wherever equipment’s like dust mask, ear muffs or ear

necessary / required. Special visco-elastic plugs, whenever and wherever necessary /
gloves will be used by labour exposed to required.

hazards from vibration.

iii. In case of repair of any old vessels, excessive

care shall be taken while handling Asbestos &

Freon gas. Besides, fully enclosed covering Noted.

should be provided for the temporary storage of

v. Yes, Noted. IIT/NIO/MOEF&CC approved

agency will be appointed for Environmental

Monitoring during project period.



asbestos materials at site before disposal to
CTSDF.

iv. Safety training shall be given to all workers It is ensured that concessionaire shall give
specific to their work area and every worker Safety training to all workers specific to their
and employee will be engaged in fire hazard work area and every worker and employee
awareness training and mock drills which will will be engaged in fire hazard awareness
be conducted regularly. All standard safety and training and mock drills which will be
occupational hazard measures shall be conducted regularly.
implemented and monitored by the concerned
officials to prevent the occurrence of untoward
incidents/accidents.

v. Emergency preparedness plan based on the The memorandum of understanding
Hazard identification and Risk Assessment between Mumbai Port Trust, Jawaharlal
(HIRA) and Disaster Management Plan shall be Nehru Port Trust, Bharat Petroleum
implemented. Corporation Limited & other participating oil

companies on the implementation of the
National Oil Spill Disaster Contingency Plan
(NOS-DCP) within Mumbai Harbour was
signed on 18th February 2011. As per the
MOU, MbPT shall set up OSR Tier - 1 facility
at MbPT. The process of Tendering for
setting up OSR Tier - 1 facility is done by
MbPT.
List of Oil Spill Response equipment to be
maintained as per the MOU has been
finalized in consultation with Indian Coast
Guard and the participating Agencies. One
vessel, which will be stationed in common

-

area of MbPT/JNPT, with some of the above
equipment, and one work boat for attending
to use of the equipment, as per the MOU.
Also the Port is having Oil Spill, Risk Analysis
and Contingency Plan for JNPT wherein the
Phase I facilities of 4th Container Terminal
have been included.

vi. Provision shall be made for the housing of Noted. The construction of labour camps
construction labour within the site with all shall be established outside Coastal
necessary infrastructure and facilities such as Regulation Zone areas and will be provided
fuel cooking, mobile toilets, mobile STP, safe with adequate cooking and sanitation
drinking water, medical health care, crèche etc. facilities by concessionaire.
The housing may be in the form of temporary
structures to be removed after the completion
of the project.

vii. Occupational health surveillance ofthe workers It is ensured that Occupational health
shall be done on a regular basis. surveillance of the workers shall be done by

concessionaire on a regular basis.
x. Corporate Environment Responsibility:
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The company shall have a well laid down

environmental policy duly approved by the
Board of Directors. The environmental policy
should prescribe for standard operating
procedures to have proper checks and balances
and to bring into focus any

infringements/deviation/violation of the of the
environmental / forest / wildlife norms/
conditions. The company shall have defined

system of reporting infringements / deviation /
violation of the environmental / forest/ wildlife

norms/ conditions and/ or shareholders / stake

holder. The copy of the board resolution in this
regard shall be submitted to the M0EF&CC as a

part of six-monthly report.
A separate Environmental Cell both at the
project and company head quarter level, with

qualified personnel shall be set up under the

control of senior Executive, who will directly

report to the head of the organization.

Action plan for implementing EMP and
environmental conditions along with

responsibility matrix of the company shall be
prepared and shall be duly approved by
competent authority. The year wise funds

earmarked for environmental protection
measures shall be kept in separate account and

not to be diverted for any other purpose. Year

wise progress of implementation of action plant

shall be reported to the Ministry/ Regional

Office along with the Six Monthly Compliance

Report.

JNPT is for ISO -14001-2015 and ISO -4500 1-
2018 Certified up to 29th June 2022. It will
ensured that concessionaire will setup
similar mechanism.
As part of Environmental Management and
Monitoring Plan ambient air, marine water,
marine ecology, drinking water, sewage
quality, noise level is monitored through lIT
Madras.

The port has already set up a separate
Environment Cell with suitably qualified

staff. JNPT has recruited Manager

Environment (who is having Ph.D. in

Environmental Science) on contract basis.

Also, the port is planning to engage Chief

Manager (Environment] on contract basis.

At present, monitoring is being done for

environmental parameters based on CPCB

standards through outsourced agency ie

Indian Institute of Technology, Madras. M/s

lIT, Madras has set up environmental

monitoring Laboratory at port township.

The port installed Continuous Air Quality

Monitoring Station at POC, mobile air

monitoring Vehicle through lIT Madras.

A separate account for environmental
measures is being maintained and the
expenditure is Rs. 10 Crs on environmental
measures during last year.

As per the green port initiative, IN Port is
monitoring environmental plan through lIT
Madras. JNPCT has acquired new electrically
operated RTGCs (15 Nos.). With the
induction of these E-RTGCs, there will be
reduction in the consumption of high speed
diesel as the conventional RTGCs consuming
around 15-20 liters of diesel per hour. 822
KW roof top solar panels installed at Port
Buildings, New Multi Utilitylaunch was hired
to combat minor oil spill collecting storing
debris and is equipped with minor pollution
controlled equipment. Shore power supply is

1.
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provided to tugs. Port has set up 4 MED STP

at Port Township.

iv. Self-environmental audit shall be conducted JNPT is for ISO -14001-2Ol5and ISO -4500 1-

annually. Every three years third party 2018 Certified up to 29th June 2022. As part

environmental audit shall be carried out. of Environmental Management and

Monitoring Plan ambient air, marine water,

marine ecology, drinking water, sewage

quality, noise level is monitored through lIT

Madras.

XI. Miscellaneous:
The project proponent shall make public the Press Advertisement had been given on 25th
environmental clearance granted for their October 2019 in Loksatta & Krushiwal. A
project along with the environmental copy of same was shared with letter 13th Jan
conditions and safeguard at their cost by 2020.
prominently advertising it at least in two local
newspapers ofthe District or State, ofwhich one
shall be in the vernacular language within seven
days and addition this shall also be displayed in
the project proponents website permanently.

ii. The copies ofthe environmental clearance shall Principal Secretary and Chairman MCZMA,
be submitted by the project proponents to the Environment Department, Mantralaya
Heads oflocal bodies. Panchayats and Municipal Mumbai and Member Secretary, MPCB,
Bodies in addition to the relevant offices of the Mumbai,, Regional office, District Industries
Government who in turn has to display the same Centre and Collector’s Office/ Tahasildar’s
for 30 days from the date of receipt. Office, Grampachayat, Nagar Palika

Municipal Corporations has already
displayed a copy ofthe clearance letter at the
for 30 days after receipt of Environment
Clearance from 25th October 2019. A copy of
Environmental Clearance letter was
available with the and may be also be seen on
the website at Environmental Clearance and
support documents are available at
http : /Jenvironrnentclearance.nic.in/auth/E
CGeneral Report.aspx?pid=14170
&
http://www.jnport.gov.in/enviroñment pus
h

iii. The project proponent shall upload the status of A copy of Environmental Clearance letter
compliance of the stipulated environment was available with the and may be also be
clearance conditions, including results of seen on the website at Environmental
monitored data on their website and update the Clearance and support documents are
same on half-yearly basis. available at

http://environmentclearance.nic.in/auth/E
CGeneral Report.aspx?pid= 14170

&
http://wwwjnport.gov.in/environment pus

h
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iv. The project proponent shall submit six-monthly Six monthly reports are being regularly sent

report on the status of the compliance of the to Regional Office of MOEF&CC, Nagpur.

stipulated environmental conditions on the
website of the ministry of environment, Forest
and Climate change at environment clearance
portal.

V. The project proponent shall submit the Form-V is being submitted to Maharashtra

environmental statement for each financial year Pollution Control Board for the financial year

in Form-V to the concerned State Pollution ending from time to time.

Control Board as prescriber under the
Environment (Protection) Rules, 1986, as
amended subsequently and put on the website

of the company.
vi. The criteria pollutant levels namely; PM25, PM10, At present, monitoring is being done for

SO2, NO (ambient levels) or critical sectoral environmental parameters based on CPCB

parameters, indicated for the project shall be standards through outsourced agency ie

monitored and displayed at a convenient Indian Institute of Technology, Madras. M/s

location near the main gate of the company in lIT, Madras has set up environmental

the public domain. monitoring Laboratory at port township.
The port installed Continuous Air Quality
Monitoring Station at POC, mobile air
monitoring Vehicle through lIT Madras.

vii. The project proponent shall inform the Regional
Officer as well as the Ministry, the date of Noted.

financial closure and final approval of the
project by the concerned authorities,

commencing the land development work and
start of production operation by the project.

viii. The project authorities must strictly adhere to Noted.
the stipulations made by the State Pollution

Control Board and the State Government.

ix. The project proponent shall abide by all the
commitments and recommendations made in
the EIA/EMP report, commitment made during
Public Hearing and also that during their Noted.

presentation to the Expert Appraisal

Committee.
x. No further expansion or modifications in the

plant shall be carried out without prior approval Noted.

of the Ministry of Environment, Forests and

Climate Change (MoEF&CC).

xi. Concealing factual data or submission of
false/fabricated data may result in revocation of
this environmental clearance and attract action Noted.

under the provisions of Environment
(Protection) Act, 1986.

xii. The Ministry may revoke or suspend the
clearance, if implementation of any of the above Noted.

conditions is not satisfactory.



xiii. The Ministry reserves the right to stipulate
additional conditions if fund necessary. The Noted.
Company in a time bound manner shall
implement these conditions.

xiv. The Regional Officer of this Ministry shall
monitor compliance of the stipulated
conditions. The project authorities should Noted.
extend full cooperation to the office (s) of the
Regional Officer by furnishing the requisite
data/ information/ monitoring reports.

xv. The above conditions shall be enforced, inter-
alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974,
the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986,
Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Noted.
Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other
orders passed by the Hon’ble Supreme Court of
India I High Courts and any other Court of Law
relating to the subject matter.

xvi. Any appeal against this EC shall lie with the
National Green Tribunal, it preferred, within a Noted.
period of 30 days as prescribed under Section
16 ofthe National Green Tribunal Act, 2010.
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: Standard transport product that can be handled anywhere in the world through specialized

modes (ships, trucks, barges and wagons) and equipment. Each container has an

unique identification number and a size type code. The estimated capacity of container

handling is 4.8 M TEUs.

Flexibility

Can be used to carry a wide variety of goods such as commodities (coal, wheat),

manufactured goods, cars, refrigerated (perishable) goods. There are adapted containers for

dry cargo, liquids (oil and chemical products) and refrigerated cargo. Discarded containers

can be recycled and reused for other purposes.

Costs

Lower transport costs due to the advantages of standardization. Moving the same amount of

break-bulk freight in a container is about 20 times less expensive than conventional means.

The container enables economies of scale at modes and terminals that were not possible

through standard break-bulk handling.

Velocity

Transshipment operations are minimal and rapid and port turnaround times have been

reduced from 3 weeks to about 24 hours. Containerships are faster than regular freighter

ships, but this advantage is undermined by slow steaming.

Warehousing

The container is its own warehouse, protecting the cargo it contains. This implies simpler and

less expensive packaging for containerized cargoes, particularly consumption goods. The

stacking capacity on ships, trains (double stacking) and on the ground (container yards) is a

net advantage of containers.

Security and safety

The contents of the container are unknown to carriers since it can only be opened at the origin

(seller/shipper), at customs and at the destination (buyer). This implies reduced spoilage and

losses (theft).

7.5. SOCIO-ECONOMICAL BENEFITS

The socio-economic scenario in the region is certainly changed with positive impact on the

existing regional socio-economic pattern since establishment of JNP. There is change in

HA for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP

Pagel83



Igjij

IdMf1’Ilu!w1J11u!IJuoJU!1NPU1.1UiIUOJJ,JOUOi3flflSUO3JO)1OAUt19.IOJV13

•3u1Jnsu!puiuu’prnqjqS3JAJSqoUIOSt?T3Wpuiuoizqiusnpw

ps1Jrn_1!onpss1oJ3u!UWjOfdWojipuSTTiAflonpWpJJOdwuowj’ojdw

osJjaiuwi(odwoaiij(poiipuipuiAjoanpqoquwAojdwosirnuisioj

—JuwA:oIdw:E111!.

i?W)IIONputJ1qwn—{dm1xoiojsiod

punarnspjoTuwdOpApopijsiqjcJsioj‘ouiinsu‘uiug‘uquiqjqwq

UflOfl?SiTTAiMWOUO3JfldSspod•SOITIOJOdsnio;oCiwsppoi’josojtbj

:—
s3!JpJOJUWdOIAG.

•SO31E?JAifldWO3spoojoUOTSTAOJdpurooioqoiwnsuoouisiouiopis.iodmi

:
U!siodpunoitsijjosnpuijuiqwuoizqrnisnpwopisi,iodxui

S1J3UIOodw!P’-siiodxoq3oq)p1Jjuoiuiuisiouiiqjpuiiowqwagpuio

spooJoUWAOW1TID1?JJ(qJSflOSTAOswodospuriwqjosujuiiodwiaiii(oqj

:—
JUWdOtAP3!wouospn1.

:aiisjodjospuqiwouo-oiosjutjiodwiqjjowo

•so!mou000UidOpAusuonioouiogj

-sociowosudijqwssiputuoionpoidioj-aiosiirnwjnuimpop

aI!Jp1flIuo!uTu!oqSWSJ(Suirqoddnspozrniiojqixjjpuipsidsip

ornswsi(suonnpoidponirnsip({ioijioAOA1?sJoirnoijnuim

jtqoj‘S086IOT3u!ss1uwJ-O1AcquoqijAi3JJOA1qoptiO

suirqtrnsywsAsoimouojiqojoqouiuoiiuouijosuiowij{iistqair

SIJOd•j(wouooopjoutpuidxopuijsipiouiipuiiosuoiiodsuii

oqTJosuuodaiooi’iiwudjoouoaiisiiojpuwagoooiioioododiojsunpui

:
)j3OUt3sdiqssJoqrn4iowiououiuiiuoooioqsiosiooiuouoioojiStiiody

iuaii(otdw‘qiu°wdwiATJJSOdqtiisouoj-j

:
AOJdLUTosji;tllAUOWpUO3UiAit‘-i!SiqiflpU1ESflifiO1JOJfl3flJStLTJUiUI

o:inj•sTupiSJI13o1q:ijoSPJ1EPU1TSUiAitU!SPJOUiU!dqosjnttOAfliSOd

A1qiw’qioJoiwouoSSSAJI%UJAp3aTOOflJUWiCO{dW-JpSio,’pui

:
sqoliojouijaidUAiitspo‘suopistotuiwduwí(odw



f--—.-—..—..—-.—--—--—--—-.—--—.-—.-—.—-.—--—--—-.—.-—..—--—--—-.—-.—--—.-—--—-.—-.—-.—-.—.-—--—--—-.—.-—

81tI

IdM1J’IUu!wJkLJuuJuoJ3u!JIIi4JUII’’!”-’1JUIIJUO3J7JOUOipflJJSUOJoMJOA1U1tflJOJV13

•1rn:,nh1s1?JIu!JJOduiUWAOJdWiiqWWdOtOAPpiioduosnoojopouospoisuiw

s!qI•1?uiq3I1J1qnquurnonjnunwAiodSOJdiqpjnornpujsuiwinA-i(JA

3JOJ)1JOMuiuioCqnoi(.iojsqoljosuoqpwpioopunipuwqonjpuisupinoo

1s00-MoIolsuo!TounJUUflWJflU1WJiqWAOWSilUflO3JO&TTSflJ3UT{I

•(mouoournpujtpjoUWdOjAppuiLflAOJUiUifl1SflSUT

uoinquuooiiqpuisiodjoui.iodwiuiqthqnjjiodsunmiirnwqnoiqSAOUT

:
fltAjcq%OLpuiWflfOAAqpirscjuno,%6‘ddqjo

q:ouipiooo’iinsjrnddiqswnqoiw‘tjouosiqpuisnunoc

w!T!J1wuowtq9S)IUIUn!puI‘sjiodjowwL8IU1ESJJOdjo1twqipuuww

:
SAIqSuisiopur’uisUOLIc’LnoqijouqstoouojiEsrqrnpu

!PUI.101utjiodwi

:
iuwdOpApp

p1i.iodxs!qioWT!IprJoS1JOdusuojrnsnpuisipdOpAptUJq3uwdopAp

qnssiqruq3juowdofAppiioj,,iojUiAOWJflSUOiUSfl4UO!l

qjjoJUWdOpA3IWOUO3-OI3OS.IOJjuijiodwi.iusjiodAoqipSSfl3S!p

•suz!p

:
pTAOJdoJJ.JAOjjidSisipuiA!TfldwO3Joms1Jodx

JnoS)11LUJfl3flJS1JJUiq3flSMMJMpUfljUTspioi‘Si(flMfJUipflpUialnTonJlslEuJui

JoTUWdOpApopisiodpuipuipwquiqJ’TAnWiwouoosiaiu

—aInpnJJstLIJuIJoJUWdOIAO.

•s:jiodiCquo!W1JodsunJdiqoonptnnsttn!duqsnquoitzijnqof

—UO!JlUJUI3!W0U0IPP0S1JU•

;
.su1wJ(tpU!IIA1tUWUOI!AU

aiowsiuoiJodsuiuuunw‘uoidwnsuoiiojsiqii*‘punsnoisuo

AttWWUO1!AU0
AjUiS1OJOUTwooqsiqpiospiopjsiduunjOUlJ(AUO3

:
qonwsiSW!JusaiinbaiuoiTiiodsuniptoijqix‘uoidwnsuooAiuqonw

s13!Msannbaiuoi.iodsunii(iiij‘swsisuoijodsuruiqoopindwoouqp

—IP11!AJJUWUOJ!AUPA!WPH•



E•—•—•—•--—--—-.—.—--—.-—-.—-.—-.—..—.-—-.—--—-—--—-.—--—--—--—--—--—“—-.—--—--—--—-.—-.—.-—--—I
I981BI

IJMf1’I1u!wJ1Ju!I1uo::uwpuItU!WJ11UWJUO3JOuo!pnJJsuoJO)JOAJOJV13

::i.ToaS/N‘(qjjIru!wJIiuwiiuuo

qlI7JoUOfl3flJSUOJO)JJOMJOJ3[SOJJuiui1TqoJOJSilOCOJdpsodoidoqj

)
NOIl3ffflOHlMI•1•8

SISKIVNV1HELNLfl1SOIV1MEL1INOfflAMEL

8HUJVH3
•S1J1?j1S1O3UTTAfl3l3IWOUO3JOSJAiJpqiuiwooqSJOJUT&IfltflSJSiMJM

t1TS1O3U1E?pu1tu!‘f!1I‘OJqnoiqswsjCsUOifl31?AOIUOJJpuipuiuqpuiSJTSfl3

jnJ1snpIqqT‘sJodJoUOWdO{ApoJouipuisi.ioJssipPtcuJpoworn

;s1Joau!:ls!xo&TiwJOJSU1?JTSpJtMOS)jOOTIMOJS1flpUJUnqiJuooopOdOpAp

qutosornpsnozpuipuwniqunUwdOpAppj-i.iodtpOsSJJOJsnipujzaupow

:
TUWthTAO9JOATiTiUipOUOiJO-JOWO5fl3puiiflJ5l51joidiqq,1j

•s1Lwd!3!TwdioosOAiJdqppTAoJdoqpjnoi’

:
53iAJ5pUt5UOfl1E?JdO‘aInT::nJTs1JJuiiodopTAoJdo&iiqjoiiqqioo
cqsjiodpopuiouipuirnoqospodioutmpnpuiosqjs.iodurnpujo55uOAiTdwO

pU1Jc3uo3gJuiiodoAoJdwTosAiipwssnsospipui

:isaiUOW5AUipsododqo%j9JOJTUflO3Opocix

ams.iodioCrw-uouqissqdiqinozopuioioioosiioduiuoijjiq

I’LL’•}1PUflOJ1JOTUWT5AUiAfl1tflWfl1?515IAUipuiOqJuodp1J1Edios

AUdqnoiq1cjo9‘oo4qsuuouoijjtqJAOjoioidioiiiqii.ioiosiod

joTUOWdOtAPiojowiijoqswpnooz—oiozW!J!JI4T1UU0!JUNII

:•ssiqdoíwdiqsuiiidwAud/oqqndqno.iqpuLujdwiqtip’wwiioid

qISAfl31qOau-&IOtpUT-WflTpMuWOS5UOAflfldLUOOuwwoidput(Tijinb

3TAJ5UiAOJdWi‘UWT5AW31AiJdwouiquiojsinsiowssq‘o!todoqjuoijiqgii

UsfiJOifTflOU1qTA‘.IO3sw!:!J1wdOpApooAnlmiUTur‘(jjj,jjwwiuo.ij

JUWdOIAGW!J!J1I4TIUU0!JMq:isi(fls!u!wjoOAifliTiUiftUOiOWOJdioCiEwv

•siiodpuiuipIfl?sic1MJwMpUtjUi‘sjioduiiudopuiuiuiiunw‘wdopApJossuisnq

q:wpiussuthuoUAiuoqsiqi(ipqoqxiiioA-‘qi.rnoirnonisiEijut

iiodinW5OAUi5TU1E?dWO3OTppux!LUO3UiWOJJUOidWXOxiwooui%OOI

:
‘OAflUOUiJOiC1Ms5OCOJdTUWdOfOApiiodUiPMOtI!IuI%OOI‘!todTUOWUJAO

idsv•1JOdsu1EJ1JT1E?Mp1rntu!j3Ul?5110dioCw‘iiiddiqspuiuipinqdiqswpnpui‘sios

i.iodpui&Iddqssssidmou‘sjiodojAouijrpouoq‘wddiqjo&isiuq,qi

:
JUWdOIAPp,Ihod1OJJUWU1AOtAqSA!J1!1!UIA3!IOJ



T__—__—-_—--—-•—--—--—--—.-—--—--—--—--_--_--_-___-_-__-_____-___•__.—--—.-—--—--—--—-.—--—--—“

L81‘I

IdM1J’IIu!wJ1Ju!1JuoJU!JI4JP”I1U!WJkLJUIIJUO3J7JOUOIJ3HJJSUO3JO)JOAU1UflJOJV13

—SOAIOAUT1?JqSflJ1?q1J,’%J‘irqwnJAflN‘SflJJIJOJflJqjflfJfl1M1?fS/JA‘q

:
dNfV?I1?u!wJIuuoIIMqI

S’1IVEIUIJ3fOHJT$

8IocoLIu°piwqnssi

;JNfWIIfl1!wJoI1u!n:uo3u!JnNpuntnu!wJoiJui1uo3JouonisuoJopo

OU1E11HJoJourJ1j3j1UWUOJJAUJqSOJJJOJOUJJJJOSWJIJOJUOflt?DIjdd1Eqj

:
•ooU1J1E?D1UWITO1!AUJoqjoJOUOiSUXojqsajicddi

uo!:!puooqMUO‘$J011flUfUOppqJoUflWqLST!U!(i-tujui)uwmo

11Es!1Iddydxjqpuisiuniijj{1UOWUOJIAUJUIULUpUOW1qj

•(3:E[)ouijUWUOJTAUJO(TA)0NUOflTpUOOgiodsrnpuonumsiniww

ppaipjopisuijniiwuosrnsnuoiwijoaiwpuiiionbpsiiijjj,j

•sq31oJddn

cpuiAinbjoW)II‘uoTwnpIlEft{06‘U!’’uoSTIS1?JJO)JJOMqj

•17101J(1Nfl9uoIdNfPU1‘1dI3NfluTqpuisS1MUOTSSUO3

•ssqdU!flOpiJJfl3qo:sipo

;qI(TuoqTnvJodiuTjoioj-$jJOiCrnpisqns)(jjjj)pv3AJjflUWJ

Ju!1;?Tuo3iiqwnTt?rnqfl•s/NJppqInJss3,nsq:opoppiisiqjiodqj

171O‘cirnuqjqclPTPIIIYIIOOZ/I8-01•°MJflt

piA33fJOJAWOJJ1!P!tflAJOUOiSUOXpuiiqoS1q.iodjjowiCpTnA

u!Jnp4odioj(iiiuoissouoo)uoissouoo,puzqiugwupjnoojiodqj<

•8001‘qflfq6lpWp111-VT

-8oo/T8-oI•°Nflt°P!A33JJOJ,’\[J(qpuniuqsiqouiinjjtUmUO1!AUEI

I::Mf0HI:iuiioowiowuwarx

:•)JoIpinpurnsouonippnwpuiusnj1‘jojuopppuijojjoj,gjo‘nvOE-61

uoppquiw£SJJU!(z-iijui)u!wwo3t1?s!1JddVidxji(qpipisuosnsnj

1_ba/NI1E?u!wJ1UT1UO3UiJtW‘11UTWJ1JUWUO3JO)JOM

°iqioj:,unh1oD1UWUOIiAUJ,OCWdioj(joI)joswJjjouiiioj

11?sodoJdqI(jvjj)uttjtUOWUOJ!AUE1PUJJOd)J(vii)uaissssthuI

;
1UWUOJ!AUIflJOUOflIUIE?daldjoj9261‘‘V(uoiooa)TUOWUOJiAUJJOSUOTSTAOJd

qijoswirnU!Caoi)uij>.jjoswjuisiojgio‘vTLIuoojo

p1iwqnsS1?MdNfI1u!auIJu!1Iuo3u!J1?JN1fl?tt?u!wJoIJU1flUO3qjouoionisuoo

:
)JJOMouitqJoJoIqsoij&iuTiqo.iojtddoqj‘TiqwnTAtM‘sn



r-.—--—--—--—--—--—--—-.—-.—.-—.-—--—-.—-.—..—--—--—.-—-.—--—--—-.—-.—.-—-.—.-—-.—--—--—-.—--—-.—..—
1

I821‘J

IJNf1’I1u!w11u!1INPtIu!wJ1JJUIIUOj,JOUOIJ3flJJSUO3JO)JOAJ3Ut1.IOJV13

ifUiS1?a1OUiwooqS1t4pTOMLflSpfl3pMOJsidUiJflj3U1iAUO3

1ss1qonwsiswiusaiinbiuoniiodsuiiptoiojiq‘uoidwnsuooAiuoqonw

s13!Msaiinbiuoi.iodsuijAiiiqiii‘smosAsuoii.iodsuiqoopiidwoouq

—£Ipu!JJUWUO1iAU£PA!JP}1•

•Du1?Jnsu!U1EuiutqO)IfS3iA1SJflOUIOS1J3UipuiUOflflZif1USflpUT

psnIu!OOflpSOS1J3UiUOWj’OdWO3JipUP°tiodwuwj’ojdw

o:isiojaTTuwAojdwiij•J(floaT!pu!pujoiipqoquwi(odwsiiouisj.ioj

—J1LEwA:odw[U!.

:•1E?w)IIo)Iput?i1qwn—dwixjojsod

punoJ1s!3JOUWdOpAOpopisqooisio‘uiinsuj‘ouiug‘uijuiqjqun

punoJtSTflAfl3tiWOUO3OindssiojsiiciiodaiisiioioCiEwsppojosoj,s

—

S!J!3JOJUWdOIAO•

.swJAifldWO31EspooJOUOTSJAOJdputonoqoiwnsuoinsiai3uiopisiodwi

:
U!S1J3UJsi.iodUflOJ1ES1jjMS1pU%JUTqoqUTUOfl1EZijIflJSflpWOp1OsiodxUI

sia9uj.OJodIu!pU1?siodxqoq)piijiuoniuiuiosiouii(qjpuijiuiqwagpuio

spooJoTUWAOWTnT!I!D1J{IS1SJAOsuiodosputjjowqjosjuquiiodwiairi(qj

—JUWdOIWP3!W0U0spnI•

:
:aitsjiodjosjguqiwouo-oposjutj.iodwijj

x01dw03‘XjdWO3suipjrnq‘suwdinbuqpuiqoiioojqinnsijuiiq9

•E-SUPUflOJu!dwnppuisp

BEt!0ppaipJO11SOdS!Ppuisq.iqouipioqoioiddiputsq.iqiujp&upaij

‘JcnI&T!pu1IvoH

‘so!I!tp1J1JOSpuiUi{pU1E?q

:
UOWdO{OApjj-SiqjUIMnbUi009JOqiJq{1?OW3uurwJoUOfl3flJSUO3

‘s!T!tp1Jdinjwqiojqiqiouiiuoopuapqpujojouoiwijooj

j-siqjsiqiqiuiiuooquo(inbiiioooijiEuoippi

:
{11E?puiI-s1qdS1?{1EUiWJOJUT1TUO3MUJOJqUOinbatoootjouoion.isuo.

i

\Z



T__—-_—--—--—--—--—.-—”.—--—--—--—--—--—--—--—--—--—--—-.—--—--—--—-.—--—--—--—--—--—--—--—--—--—.

68I’I

IJMfJ’IIu!wJ1.Iu!IJuoJJU!J1WpUIUu!wJkL.IU1UO3qI7JOUO!PflJJSUO3JO)I1OAUtIflJOJVLI

ioduiUflSAUTSiUldWO3OpOpUXOSiX1WO3UTWOJJuoidwxxuaiooui%OOI

‘AflUUiJOJMSS3COIdUWdO1OAPiodwpopsiiui%OOI‘!to1UWUJAO

svJWMpUtfUiputSJOd.iolnm‘jirdaidjqsput&iippnqdiqsuipnpui‘sios

iiodpLrnuddqssosstdwoou‘sj.iodiojouijrpou‘&iiddiqjoi(isiuij,qj

JHWdOIAPpIJJoJJoJJUWUJAOAqSA!Jt!J!UI!I0J

•alrn:3nJTsIE?JJu!ijodinumAOJdwJíquwdOfAppj.ioduosnoojopuosnsuiw

s!qI•t?uqDJJnqnquunwjnurniTAT3DdSOJdiEqpjnooinputwqsuiwJ1A-AJOA

:
u!u!o1qno(iojsqoljosuoqpwiioopupuwqjpuisuuno

:soo-Mo1OSUO:pUflJuunwjnuiwiiqWAOWSLflUflOOUJSjJOpUiiUiS1J3Uiqj

•1cwouo:ournpuqjo1UWdOjAppuiqoiuiuiisnsin

uoiTnquuooiiqpuisj.iodjouijiodwiuiqqqiq‘iodsuniwiuiwqnwqSAOW

fl{1E?Aiq%OLPU1UfltOAiqP1JTSJ(JUflO3qjo%6J(lw!xoIdd1‘uddiqjoiisiuij,s

ouipiooppo‘-‘isj&iiddiqsuntpiwsinjouosiqpuisiiuno

w!!J1wuowlq9{S)UflJiTpU‘sj.iodiowwL8ipusj.iodioCtwqwpuuwj

qijoSAt4SUJS1fJU1?UJSMuopLIc’Lnoqijouqstouoqpu

ifipulJoJ3uIJ1odwI

JUOWdOtApPtiiodZJ(t1DOflOJ)JTWflhItJ,4psodoidsiqjqoi

:ijodxsqjppwjot1?!Bsnpu!1!pdOfApnwqjuwdopAp

qnspuiidxsiqrwquowdopAppO{.ioj,,JOj&ITAOWaiiSUOTUSflLflUO!J

JOJUWdOIAp!W0U00P0SJOJJUtJJOdWiJISJJOdAoq1pssnsps’ij

•suz!p

ossipfJOMOpiAOJdojjJAOttTdSisipuiAflTdWO3aiowsiodx

mospwrnnisiujuipnpuiju‘spnoi‘sijiniwpnprnirncnJsiJjuT

101UtlldOpApopisiiodpuipuijuqC!A!W3WOUOOSJ3UJ

—
,JnpnJJstJJuIJoJUWdOIAO•

•s:jiodi(qpoT1T!t!D1JUO!W1.IOdSUtUTth13OIflJSS3flS)t{lE!1JtduqstquoTWzTJ1?qo{9

:—
UO!J1UJUI3iWOUO[PI0‘‘I•

•su1wiq:outqJctPU!JI4ttUWUOJ!AU

aiow
jsnoiAqo!UOiJOdSU1Uuuiw‘uoidwnsuooitosiqw‘puisnoiosuoo



F-••••--—--—..—-.—--—--—--—--—.-—..—--—.—--—--—--—-.—-.—-.—--—--—-.—-.—-.—.-—-.—--—--—-.—--—--—

061‘J

IIMfWItu!w1J11u!tUoEu!llIATpuUItu!w11.Iu!t1uoE,qI7JOUO!J3flJSUO3JO)IJOAUII1fl.101V11

TUWUOJiAU3UOJd1Eq3USJdpuiiTqoqou(iwsnsaipoiisp‘inoox

o:iuiEdnnoqi4nqsainsiwuoninauidoidpyiuopiAiqí(iwo1oid

:
unppusjWmUO1!AE1

UOWUOJTAU

q:ijoUWAOJdWiojujiqosdsSflOU1ApflJWflUputscrndwiSJA1oziwirnw

:o:ipS!Aps!liPidUW1?U1?NU0mUOJ!AUE1‘UWSSSS1wdwijoswpuguo

•iocoidpsodoidiEJOSJ3dS1wThwipj(jrnuodw/jiupirnsdpqumssssnduq

:
.

NvrIJisivviiiiiorni-6mivw

:
•siaiijisiooui&TAfl31?OiWOUOJOSTAiJpOquiwoDqS1JOJUUJflSJSi(1MJM

irnsioopirnpunpii‘I!‘pioiqnoiqswsiCsUOiflflO1ApJi3JJOpuipUtJOUiqpU1?SJSfl{3

tt!J:snpuI‘si.iojLflJOTUWdOpApiioupuisj.iossipuipoworn

:
u!s!xoqiuTwJojsutnsprnMoJS){OOjJqMOJSipUJUIonqunuooopdopAp

quisuijsioputqutouwdOpAppjiiodOs5JOJsiipu

o:jUWUJAO9q3JOAfltfliUipUOUO-JWO5fl3pui3tfl5P51J!OJd

•sW1?dpp.I1d.ioosAUdiCqpopiAoJdq

5OiAJ5pu1?5UOi1iUdOpqj.iodpioidouiqoiiiqqtoo
icqsiodpiopuijornpuirnqosi.iodomopnpusqjsiodutipujossuAflfldwOc

pIfl?iC3Ui3JJUfl1JdOAOJdWTosiuwiiuipvpi-1oijodssonsosp

qIisaioqiOjsiodoCaioqpuiutrnsAuiposodoidjo%I9.JOJ1UflOOt?Opdx

aiisiodioCw-uouoqjssqdaiqinoopuioiouoqiosiodwuoijiq

t’LL’•5}JPUflOJJOTUW5AUiAiT%flWfl315O5TAUipuiOqJUOidiOtJJ1dioos

AUdqnoiq‘ooqsuuouoif{iqJAOJOi’iwdtoiniqiioosi.iod

oq:ijoUWdO1Apiojioowiijswpnooz—oiozpuVwiipjqj

•ss1?qdoiudiqsiuwdíud,qqndqnoiqpouwdwiqttwunuoid

oqsoAno1qow-&iojpui-wnipwwos5OUoAflfldwOunowoidput‘itnb

3iA15&IiAOJdmi‘UUfl5AUTAiJduiouiquiojsainsiwssq‘tdqjuoq{iqgjj

UsilJOtfl0UtqlM‘JOsw:Irnw{ldOAjJOAflrnTUiut‘(jjj,iJwwu.ioij

UWdOtAOwI1!JII4IIUU0!JKqTsJ(fls!u!wqTJOOA!Wfl!Ui{1UOBOWOJdio[wv

s.iodpuiquipirnsAuiipuijui‘sioduniidopuiuiunuwm‘uTdopAopjossuisnq

:
U!P°’’-’ssuthuOUOAiuqsqAtpqoqxnJ1J(-JtJrnonisiTjui



F-—•—--—--—-.—=.—--—--—--—--—--—--—--—--—--—--—--—--—--—-.—--—--—..—-.—--—-.—-.—-.—-.—--—--—--—-!

soIJ

IdM1J1Itu!wJ1Ju1JuO3u!Jq%IP”IU!WJ1.IUJUO3JOuOpflJJSuOJO)JOAUUt9.IOJV13

:
•u!w1sMOfScqpuaiipunSiThunApflsanq‘sths

irnouiqisijoiisdiqsuiiuojsinoqjnoqiospowoijponpi

uqAtqSWflpunaninn.iodpurpidnipuijrnnrniwaiisuoniudowwdqssuiuj

£JiZOlA

•&Ipu1?q)flnq-)j1?a1qpiipuisqnoiq

jqissodouainqsjruim.ipuispomwjosiwouocosjqnuiuinuocqj

.sU1wj1UOflUAUOuiqATSUdXssosmnoinoqisiiuuoiuqpijjjnq-)jiJq

:
iTUflOW1usuowzpnpurnsjo

SJSO3

•ssod.indiqoiojpsnaipuippioiquio

SJUPElUO3ppJ13STJOJ1piujipui(sonpoidjiowipputt!o)spinbij‘oiii(ip

JoJsJu!l?1uooP1dtPtJ1SpOO(jqiqsud)puijoi‘so‘spoonpairnotjnuiw

‘(qM‘ioo)sipowwoosipnsspoonjoiJiApiiE(iJiopsnquij

;
•pODOdkzisnpuiiqwnuuoiijiupionbiun

u1siqiuiiuoqoijuwdinbopun(suoMpuisiiq‘spni‘sdiqs)spow

pz!InpodsqnaiqpjiouiiqiAunpjpuiqoquiowqonpoidiiodsunipwpui

UO!J1ZipAtpUIJ$

£J1f0}1ILllIIOGEIMf01

;
.1s1:EIo:woij(çio)ojpaiqwnusiuoqouyuocigpnjjo

qTno$o)po’){Ufl$WOJJfO1VU1E?SflOfJ1qiJ)f3O{){UflOdfl(sMo>j)ZOAPflt

uo!WTsWI!dijiuoosutiiissioqoui‘uosisiiijwsnioj

;
•snJoqDunppqsJoqwnuornjispTAOJdinoqitqjiurnruiuiqnoqiiqirqwn

sIuoq3uvpaijq

•uo!ns1ot!douoinoosiqwoij1oAnJ

OTsjnoq¶41OTnoqiS){1?TTISdqSsisij.iod(qpaujaidsipuiuiquiod

oisopinbsijAiSUXopnbsipuiouiiuiodjosqnosspiii’ossiqj

:sTiEuipJo-ou!MoIIoJí(qppunoqsiaiinioquiuqnosqj

cioz
jirqjornki.h3pH—

(‘vag,)vtuoipuu.inpnog

4½



•-.—--—-“—-.—--—--—--—-.—-.—--—--—.-—--—-.—--—..—-.—..—--—-.—--—--—-.—--—--—--—--—-.—--—--—I
901‘JI

IdM1’I1u!wJ1Ju!Iwo3u!1tI4IputtI1u!w.I11U!U03JOUOiJfl.flSUOJO)JOA10JVMI

•s!wouooUTdOIAOPusuoiouiogjI

-:sooaiomOTsu9d(qwossipuiuoinpoidiiqoj-osnwjnutwp4ojji

w!JpnJlt1uo!wuJw!oq•SWSjSUi1q1(1ddnspziu1Joi(qixjJpunpsiodsip

ornswssuononpoid.uoqppuuisiptt0!PAA1ESJJflO1JflU1WI

jiqo‘S086Iq:3u!ssTuwa1-OIMoqiqP1J!Iuqi({A!T3JJA1qp1JO

sJo!JJtqj1?UOflflUJOUISWSJ(SOTWOU030jiqojOqOTUTUOiT1E?JUiJOSUflW1?Aj{1oist?qait

sijod•jWOUO3PIJOMUTpU1EdXopajuijiipuioosuoiwiodsuinjiiu

josuuodwooLnwudjoouoitsiopuiEqwagioooiiiojdodijsuiipui

)f3OUtsdiqsaqsioqirqiowououiuiiuooqs.iosnooiuouoinoosi.iodv

uaojdwuooidwiAiTJSOdqjjiqsaiq3UH

•AoTdw!OSJ1tllAUOflipUOOUTAi1‘-‘!SfliJifl3UtSfliiD1JIflOflJSTUJUiUI

onQSUpiSJ1°t{TJOSJ1U1SUiATj‘‘!S1J3UTUIdjOqosI1tt!’’!AflTSOdI

A1qfI!Mq1AoJOIWOU030oqStSSAJfl?jUiAt3OJOflJUOW(OJdW-JjSJO/U1

s!unpoddosqoçiojooujdUA!Sj13OJ‘SUpiSJt’N‘11!”uwAojdm

U!s!aiqi•dMfJOouisuiwdoiwouoo-oioosjiuoiiunsix

:
q:uo:31dw!AfliSOdqupuipi(juuj.isiuoiioquiouiuswouoo-oioosoqj

S1IMMLflWJINOMOODOSV01I

•JoqT)sosso

:
ijiodsponpaisqdwisiqj(inq)uoiuisopoqputswosnow‘(Jddqs/Jjps)

u!!Jooqnpudoqi(juoutoiouissiowioouioujunouiiuoojosuuooqjI
•(jjispui£J!JnS

:•sIu!rnuo3JoU

1?s!(spJtí(JouiiTuoo)punwuopur(uipisoqnop)suini‘sdiqsuoi(ioidio&iipisI

qIspoonuoidwnsuoci(rnjnowd‘soiiopzuuwuooiojwnptdOA!SUdXOssj

pu1Jotdw!s!t’-’-’!Sit4JSUiflUOOiOJflOunooToJd‘osnoqoiiui4osisiiouiiuooqj

U!SflOqI1



Some of the important socio- economic benefits of ports are:

. Fuels economic development —

They are important links of hinterlands to points overseas. They facilitate movement of goods

to and from hinterland. They increase international trade (both exports and import). Increase

: in exports lead to industrialization in the hinterland as well as around ports. Increase in

imports lead to increase in consumer choice and provision of goods at competitive rates.

: •

Development of cities —

Most of the world’s major cities are port cities. Ports spur the economic activities around

them like banking, finance, Insurance, logistic etc. This lead to development of cities around

: ports. For example — Mumbai and Kolkata.

.
Increase in Employment —

: Ports increase employment both directly and indirectly. Direct employment refers to

employment in port related activities. Indirect employment increases due to increased

industrialization and increase in other services like banking and insurance.

.
Relatively Environment friendly —

When compared to other transportation systems, railway transportation requires twice as

: much energy consumption, while road transportation requires ten times as much as sea

conveyance. During the past few decades the world has become increasingly environmentally

conscious and, with its lower energy consumption, marine transportation is obviously more

environmentally friendly than other means.

. Increase world Economic Integration —

Globalization has been partially successful due to cheap transportation facilitated by ports.

: •

Development of Infrastructure —

Increase the economic activity between hinterland and ports lead to development of

infrastructure including railways, roads & inland waterways. Such infrastructure makes our

: exports more competitive and as a spillover effect provide world class infrastructure to

citizens.

EIA for Balance work of construction of 4th Container Terminal and Marine Container Terminal at JNP
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10.5.1. Disposal And Dispersion Dredged Material

In this project dredged material cannot be used for any other purpose as the material is not

suitable for reclamation or any other construction. lIT Mumbai has done a study and also

suggested that the dredged material cannot be used in reclamation. Hence it is proposed to

disposed off the dredged material at the pre designated site D$-3. Dispersion studies were

carried out by CWPRS (Central Water and Power Research Station) for site DS3 to ascertain

the suitability of the site as a dumping site. During the dredging operations, the bed material

gets disturbed and this process brings the bed material into suspension. Due to this

resuspension, the sediment concentrations in the vicinity of the dredger temporarily increase

and the tidal currents transport this suspended sediment Therefore, in order to ascertain the

likely transport of the material in resuspension, dispersion studies were conducted for

dredging operations in the channel. From these results, it is clear that the resuspended

sediment due to dredging operations is not likely to be dispersed in to tidal flats near Sewn or

Dhararmtar where mangroves exist. However, there would be marginal increase in the

suspended sediment concentrations in the Mumbai harbour area, near Butcher Island and this

increase would be for a limited period during dredging operations.

EIA for Balance work of construction of Container Terminal and Marine Container Terminal at JNP
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billion in the port sector between 2010 and 2020 in three phases. The non-major ports are

expected to account for 61% of the proposed investment and the major ports for the rest. The

agenda also suggests policy-related initiatives to improve the operating efficiency and

competitiveness of Indian ports. These include major ports to be turned into landlord ports by

2020 with their role being to provide the port infrastructure, while operations and services

would be provided by the private sector participants.

Sagar Mala project is a strategic and customer-oriented initiative of the Government to

modernize India’s Ports so that port-led development can be augmented and coastlines can be

developed to contribute in India’s growth. It looks towards transforming the existing Ports

into modern world class Ports and integrate the development of the Ports, the Industrial

clusters and hinterland and efficient evacuation systems through road, rail, inland and coastal

waterways resulting in Ports becoming the drivers of economic activity in coastal areas.

10.5. METHODOLOGY ADOPTED FOR THE DREDGING:

For widening and deepening of the JNP channel and Mumbai Harbour channel

following
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